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LEGISLATIVE ASSEMBLY.
Thz'trsd'ay, 3rd September, 1925,

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. Preaide' in the Chair.

QUESTIONS AND ANSWERS.

IssuE or WeEk-Exp RerurN TioRRTS To THIRD AND INTERMEDIATE CLASS
PasseENGERS ON THE EAST INDIAN, THE EASTERN BENGAL AND THE
‘BENGAL NagrPur RaiLways.

573. *Mr. Amar Nath Dutt: Will the Government be pleased to
state why the third and intermediate class passengers from muffasil stations
are deprived of the privilege of journey on week-end concession tickets
on the East Indian Railway, the Eastern Bengal Railway and the Bengal
Nagpur Railway § Do the Government propose to issue instructions to
the railway au&orities to issue week-end return tickets both ways ? If
not, will the Government be pleased to state reasons ?

Mr. G. G. Bim : The Agents of the Railways concerned will no
doubt extend the concession to muffasil stations if they are satisfied that
it will pay them to do so. The Government are not prepared to order
them to comply with the request.

- AMOUNT SPENT FoR THE BENEFIT OF THIRD CLASS PASSENGERS BY THE EASTERN
BeNGAL RAILWAY.

574. *Mr. Amar Nath Dutt : Will the Government be pleased to
lay on the table a statement showing the amount spent for the benerit
of third class passengers by the Eastern Bengal Railway authorities
during the past six months ? '

Mr. G, @. 8im : The Honourable Member is referred to the informa-
tion given in the budget memoranda and in the amnual administration
report. -

REMOVAL OF THE PRESENT SITE OF THE SANTIPUR RAiLwaYy STATICN ON THE
EASTERN BENGAL RATLWAY.

575. *Mr. Amar Nath Dutt : Is it a fact that the Chairman of the
Santipur Municipality with some of the municipal commissioners and
the local residents approached the Agent of the Eastern Bengal Railway
in February last for the purpose of removing the present site of the
Santipur railway station to a closer vicinity of the town ? If so, do the
Government of India propose to order the Eastern Bengal Railway
Authorities to take steps for removal of the present site §

N Mr. Q. G. 8im : Government have no information on the subject. A
copy of the question and answer will be sent to the Agent.

( 681 )
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FiLiiNg oF VacaNciEs N THE BurbpwanN Postarn Divisiow.

576. *Mr. Amar Nath Dutt : Is it a fact that five new appointments,
were sanctioned on the new timg-test of work for the Burdwan Division
in the Bengal and Assam Postal Cirele C ? Is it a fact that all these
appointments were filled by men of the Nadia Division ¥ If so, why ¢
Under what circumstances were the claims of senior unpaid probationers,
who were turned out om the recommendation of the ll%staF Committce
superseded ? Do the Government propose to take any steps igythe matter ?

The Honourable Sir Bhupendra Nath Mitra : The facts as ascer-
tained from the Director General are as follows: In January
last altogether six vacancies occurred in the Burdwan Division.
At that time there was only one approved candidate and wno disy
charged probationer on the waiting list of that Division. Accordingly
in the interests of the service five discharged probationers attached,
to the Nadia Division, who were tcmporarlly holding appomtments
of Branch PObtma%ters, were provided for in the available vaeancies
in the clerical grade in the Burdwan Division. This did not involve the
supersession of the claims of any senior probationer. Government do.
not therefore propose to take any action.

Revision oF EsTABLISHMENT IN THE BURDWAN PosTaL DIvision,

517. *Mr. Amar Nath Dutt : Under what circumstances has sanction
not, been accorded to revisions of establishment on the new time-test of
work in some of the office®in the Burdwan Postal Division 1

Mr. G. P. Roy : Statistics do not justify any revision of establish-.
ment.

ProsmoTiON oF BRANCH PoSTMASTERS TO THE CLERICAL CADRE IN: THE BENGAL
AND Asgsam CIRCLE,

578. *Mr. Amar Nath Dutt : Is it a fact that men of the overseer.
and branch postmaster cadre are required to sit in an examlnatl,on for
competition wnh graduates to be eligible for appointmenmts in the
clerical cadre of Rs. 35—-120 1 Does such a system of eompetitive examina-
tion prevail for recruitment of* Excise Police and Opium Swub-Inspectors.
from the subordinate rank of constable and petty officer ¥ Hoew many
men from the branch postmaster and overscer class have been recruited
for the clerical line as a vesult of the last departmental examination in

some Divisions in the Bengal and Assam (¢ n'clc during the last six months ?-
Are the Government prepared to consider the feasibility of remodelling
the rules for the benefit of the overseers and branch postmasters ¢

The Honourable Sir Bhupendra Nath Mitra : Branch postmasters.
and overseers have not to underzo a competitive examination before
promotion to the eclerical cadre. Therc are no sub-inspectors in the
©pinm Department, and the Government of India are not awarg of the
methods adopted in the various Provinces for rocrwtmg sub-inspectors.
mm the Excise and Police l)eparanent% One branch postmaster was
‘promoted to the clericak cadre in the Bengal and Assam Circle during the
last six months. Government see no reason to alter the present rules.

" GRART OF CERTAIN COXCESSIONS TO ('RADUATES AND UNDE: <3RADUATES WHO
ENTERED THE 1’081AL [SEPARTMENY ON A HiGHER PAY THAN THR
MiNIMUM BN THE OLD GRADED SCALE.

- B79. *Mr, Amar Nath Dutt : (a) Will the Government be pleased. to
lay on the table the circular letter issued by the Government of India
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in the Public Works Department granting certain concessions to graduates.
and under-graduates who entered the Postal Department on a higher pay
than the minimum in the old greded scale {

(b) Will the Government be pleased to state whether there has heen
any alteration of the concession subsequently, and if so, the reasons for
the same ! Is it a fact that Babu Girindra Nath Mukherjee of Burdwan
Post Office js one of those in whose ease such concession has been with-
drawn ? If so, do the Government propose to consider the gquestion of
restoring the terms of concession in his case ¢

Mr. G. P. Roy : (a) A copy of the letter is laid on the table,

(b) There has been no change in the orders. The clerk in questidn
has failed to obtain the full benefit of them because he was and still is
unfit to pass the efficiency bar imposed at the stage of Rs. 92 in the time-

scale.

Copy of a letter fram the Assistant Secretary to the Government of India, Public Works
Department, to the Direotar-General ef Posts and Tclegraphs, No. 1480-P.W.,

datcd Simla, the 4th August, 1922,

SunJecT :—Grant of certain conocessions to officials of the clerical. class in the Posts and
Telegraphs Department in order to remove anomalies in their pay oun
the time-scales sanctioned for them in accordance with the recommenda-

tions of the Postal Committee, 1920.

With refercuce ta the correspondence ending with yeur letter Na. AX-1, dated the
28th April 1921, and in wnodification of the rule lnid dawn in paragraph 2 (1) of the
Resolution in the Departinent of Commeree, No. 6458, dated the 23rd September 1920,
I am directed to convey the sanction of the Government of Indin to the grant, witl
effoct from the 1st June 1922, of the following concessions to officials of the clerical
elass in the Post and Telegraph Department :

(i) Dircct recruits appointed to the Dopartment, prior to tho introduction of
the time-scales, in grades higher than the lowest, should huve their pay
on the time-scale caleulated according to their total service, while to tho
pay thus ealeulated should be added the differcnce between their initiak
pay under the olil gradex system aud tho initin]l pay ef puid probationcrs
under that system. If the puy thus calculated falls betweew two stages.
of the time-seale, it should be fixed at the next higher stage.

¢it) Graduates and others, who were melectcd for appointments in the Depart-
went in higher grades hut were appointed to the lower grndes owing to
there being no viecancy at the time in the higher grides, and who wero
subsequently premoted to the higher grades out of' their turn, sliould be
treated as direct recruits to the Department from the date of such
promotion.,

¢it?) Graduates and undergraduates who entered tho Department beforo the lat
December 1919, but had not completed 5 and 3 years of service, respec-
tively, sbhould on that date be brought on to the stages in the time-
scale corresponding to the stages admissible to new graduate and under-
graduate entrants. Graduntes and undergraduntes who entered tho
Department after tho 1st Decomber 1019 but before the issue of tho
Goverument of India Reselutions introducing tinwe-scules of puy should be
brought on to. the 5th und 3rd stages, respectively, of the appropriate
time-seates from the date of their appointments. The incroments of the
graduates and undergraduates of the former category sloulil acerue from
tho 1st December 1919, nnd those of tho latter from the date of their
entry into the Departmont.

¢iv) Officinls alrendy in the scrvice on the lst December 1019, who subsequently
graduated or passed the Intermediate Arts Examination should be allowed
the pay of the Sth and 3rd stages, respectively,” of the appropriate time-
scale from the date of their pnassing the exwminations in question if it

- exceeds their substantive pay on that date.

LI126LA A2



684 LEGISRATIVE ASSEMBLY. [3rD SEP. 1925.

2. The additional expenditure involved during the current financial year ehould be
met from the sums of Rs. 60,000 and Rs. 25,000 provided for those proposals in
Detuiled Account No. 30, on page 16 of the detailed statements in support of Demands
for Grants—Posts and Telegraphs, 1922-23, the necessury re-appropriation from the. item
of Ra. 25,000 being mude for the purpose.

EMPLOYMENT OF THE DEPUTY POSTMASTER GENERAL, BENGAL, MAINLY ON
CLERICAL AND RouTINE WORK, ETC.

580. *Mr. Amar Nath Dutt : (¢) Has it been brought to the notice
of the Government of India that a highly salaried official like ¢ Deputy
Postmaster General, Bengal and Assam, has to do mainly clerical and
routine work ¥ Under what circumstances have Assam and Hastern
Bengal got to the status of a range and why has the claim of the rest of the
Bengal Circle been ignored {

(b) Do the Government intend to utilise the services of the D.epu‘ty
Postmaster (Gencral. Bengal, for the rest of the Bengal Postal Circle ?

The Honourable 8ir Bhupendra Nath Mitra : (¢) The facts as stated
in the fist sentence of this part of the question are not correct.

The distance of Assam and Eastern Bengal from Caleutta has made
it administratively convenient to give them to status of Postal
‘“ Ranges .

Bengal proper, being nearer to the Postmaster-Genoral’s Iesad-
quarters, is administered direct by that officer with the help of the
Deputy Postmaster General at Calcutta.

(b) No.

CONVERSION OF THE SAKTIGARH BRaNCH Post OFrICE INTO A Sun-O¥FICE.
»

581. *Mr. Amar Nath Dutt: Is it a fact that the work of the
Chotkhand Sub-Office has decreased considerably while that of the
Saktigarh Branch Office hay increased 1 If so, do the Government proposc
to raise Saktigarh to a Sub-Office by converting Chotkhand into a Branch
Office 1

Mr. G. P. Roy : Government have no information, but the question
will be examined.

PayMeNTs MADE BY THE Post OFFICE ON ACOCOUNT OF INSURED LETTERS
LosT or SroLEN.

582. *Khan Bahadur Sarfaraz Hussain Khan : (¢) Will the Govern-
ment please state when the value of the contents of insured letters is paid
to the senders in cases of theft or loss, and do Government also pay the
interest of the money so paid, calculated from the date when the insured
letters ought to have been deltvered up to the date when their value is
actuully paid 1

(b) If not, will they pleasc state the reason ?
* Mr. @. P. Roy: (a) No.

(b) Payment of interest is not admissible under the rules relating
fq postal insurance and Government see no reason ta change the rule,
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Lzase oF BOOK-STALLS ON THE DIFFERENT RAILWAYS To Mmssrs. A. H.
WHEELER AND Co.

583. *Khan Bahadur S8arfaraz Hussain Khan : Will the Government
please state :

(a) the terms on which the diffecrent Railways have leased out
the railway book-stalls and advertising rights to Messrs.
A. H. Wheeler and Co. $

(b) if it is a fact that the said Company enjoys this right ever
sinee the system of railway book-stalls and advertising
rights came into existence on different Railways ?

Mr. G. G. Bim : (¢) This is & matter which is settied by the contrac-
tors and the Railway Administrations. -

(b) Government do not know. The matter is within the competence
of the Agents of Railways._

GRANT of PENSIONS 70 THE DEPENDANTS OF MURDERED PosSTAL RUNNERS,

584. *Khan Bahadur 8arfarag Hussain Khan : Will the Government
be pleased to state :
(a) the number of murders committed of Postal Tunners whilo
on duty during the years 1922-23, 1923-24 and 1924-25 ¢

(b) the number of cases in which pensions have been given to
the dependants of the murdered runners ¥

Mr, G. P. Roy: (a) 192223 . . . . 1

1923-24 . . . Ni.

1924-25 . . . 4

(») 192223 . . . . 1

1923-24 . . . Nil,

1924-25 .. . . . Three other
cases are
under con-
sideration.

IssuE oF REVOLVERS To PosTAL RUNNERS.
585. *Khan Bahadur Sarfaraz Hussain Khan : (a) Is it a fact that

when remittances are sent from treasuries, an armed police escort ix
provided, but that postal runners carrying sometimes consldcrable cash
with them in their bags are not provided with any othér arms for
their protection than spears 1 . .
(b) If so, are Government prepared to provide such rumnmers wiin
revolvers at least to protect themselves and the mail bags against the
attacks of robbers ! .
(¢) If not, will Government please give reasons } .
able Sir Bhupendra Nath Mitra : () Armed police_es-
cortz:r:?c;(,;::; remittances fl;om treasuries except remittances of nickel,

" i i but they
ronfe and copper. Runners are only provided with spears,
2re“not allowegppq carry large sums in cash and, when the cash exceeds
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a certain limit fixed by the head of the Circle, a police escort may be
applied for.

(b) and (c). I am doubtful whether the issue of revolvers to runners,
who are not generally experienced in handling fire-arms, would bhe a
solution of the problem. It might quite possibly add to, rather than
reduce, the risks which they occasionally encounter on. lonely beats.
But I am having the whole question examined.

INITIAL PaY IN THE TIME SCALE OF PAY OF CERTAIN PoSTAL OFFICIALS.

586, *Mr. R. K. Shanmukham Chetty: (¢) Will Governmen! be
pleased to state :

(¢) If the benefit of the service as departmental branch post-
masters rendered by Post Office officials before confirmation
as clerks or sub-postmasters was allowed for fixing the initial
pay in the time-scale of pay ¢

(1) Whether the same concession has been dcnied to the officials
whose first appointment in the Post Office was in non-clerical
lines ; and if so, what is the reason for this discrimina-
tion ¢

(b) Are thé Government aware that in the case of certain offlcials
recruited for the clerical line, they had to be given a lien on non-clerical
appointments for want of vacancies in the clerical line, but that those
ofticials without working in such capacities were officiating as dépari-
mental branch postmasters till confirmation as clerks ?

(¢) Isit a fact that records are not in all cases available to prove that
officials were reeruited for the clerical service and that it can be verified
by collateral evidence 1

(d) Are Government prepared to admit this collateral evidence as
they do in the case of counting officiating services {

(e) Are Government prepared favourably to consider the cases of
Messrs, C. V. Subbaratna Sarma and P. M. Venkataramana Iyer, clerks of
1" Nilgiri Division {

The Honourable 8ir Bhupendra Nath Mitra : (a) (¢) Yes.

(#1) Yes, as there is no justification for allowing officials recruited
for non-clerical appointments a concession specially sane-
tioned to meet the case of officials recruited for clerical
. duties,

'(b) No.
(c) Yes.
! (d) Each case is considered on its own merits.

) (¢) If the individuals referred to have any grievance, they are at
liberty to appeal to the Government of India in the usual manner.

SussTITUTION OF THE PROVIDENT FUND SYSTEM FOR PENSIONS.

587. *Haji 8. A. K. Jeelani : (¢) What progress, if any, has been
made in the consideration of the question as to the substitution of the
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Provident Fund system for the existing pension system as recommended
by a Resolution of the Council of State of 18th February 1924 ¢

(b) If the answer to the question is in the negative, will the Govern-
nient be l-rlp'h'eased to state the approximate, period of timé when the Govern-
ment will arrive at a definite decision ?

The Honourable Sir Basil Blackett : The guestion is under investi-
gation and it is not possible to state when a decision is likely to be
arrived ‘at. The position has been fully explained in reply to an
unstarred queéstion on theé subject by Mr. B. Das.

DisTRIBUTION OF PosT BoXEs IN THE ALANTRUR AREA OF THE ST. THOMAS
Mount CANTONMENT.

588. *Haji 8. A. K. Jeelani : (@) Are the Government aware that the
postal facilities in the distribution of post boxes in the area oceupind by
the civil population known as ‘‘ Alanthur ”’ of the St. Thomas Mount
Cantonmént are inadequaté compared with those obtaining in the military
arca proper of the said Cantonment ¢ _ ,

(b) Are the Government awire that a memorial sent to the Superin:
tendent of Post Offices by the residents of Alanthur praying for the plant-
ing of post boxés in the said area of the Cantonment was rejected by the
Superintendent ¢

~ (¢) If the Government have no information on the subject, will thé
CQovernment be pleased to call for information and sanction the planting
of post boxes as public requirements demanded ?

Mr. G P. Roy: (a) and (b). Government are aware that there
have been complaints about the distribution of post boxes in the area
mentioned by the Honourable Member, and' that a memorial on the
subject sent by the residents of Alanthur was rejected.

~ Y{¢) As a result of a recent visit to the locality hy the Presidency
Postmaster, Madras, orders have heen issued for a portable letter-box
to be placed in the centre of the Bengalee Bazar as an experimental
measure.

DiPORTATION OF THE FAMI‘LH‘?:S oF MoPraim Prisonirs To THE AnDAMANS,

1580, *HAaji 8. A. K. Jeelani : (u) Will the Government be pleased
to state whether it is a fact that the familics of Mopilla conviets sent to
the Anpdamans are being deported? If so, will the Government be
pleased to state the policy underlying the endcavour to deport to the
Andamans the families of Mopilla conviets ?

(b) Have the Government reccived any memorial or representation
disapproving of the actiom, and if so, with what results ?

(c) Are the Government aware that the 'Muslim public opinion in
Madras views the action with grave apprehension ¢

(d) Is it not a fact that the Andamans had been condemned by the
Jail Committee as unfit for being a conviet settlement $

(e) In view of the public agitation on the question, do the Govern-
ment propose to reconsider their policy with regard to the deportation of
Mopillp families t :
_ f!Fot answer to this questiol, see aziswer below question No. 270 on puge 432.

[
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EMPLOYMFNT oF WoMEN UNDERGROUND IN MINES.

590. *Khan Bahadur Sarfaraz Hussain Khan : Will the Government
Dlease state if the statement that ‘* India was the only country in the world
where 50,000 (fifty thousand) women were working underground in the
mines for 54 hours a week ’’ made by Colonel Wedgwood in the House of
Commons during the debate on the India Office estimates, is correct $

The Honourable Sir Bhupendra Nath Mitra : 54 hours is the legal
maximum for which any person may work underground, and does not
represent the actual average hours of work for women. In other respects
the Government of India have no ground for questioning the accuracy of
the statement quoted.

ESTABLISEHMENT OF A RATES TRIBUNAL.

591, *Khan Bahadur Sarfaraz Hussain Khan : With reference to
(fovernment reply to unstarred question No. 77 regarding the ‘¢ Establish-
ment of a Rates Tribunal ’’ in the mecting of the Assembly held on the
4th February 1925, will the Government please state :

(a) If they have arrived at a definite decision on the subjeet 1

(b) If so0, will they please eommunicate their decision to the
House 1

'(¢) 1f they have not arrived at a definite decision,'vi]l they pleuse
state by what time they are expected to decide the ques-
Yon ¢

The Honourable 8ir Charles Innes : (a) The reply is in the
negative.
(b) Does not arise.

(¢) The matter has again been referred to the Seeretary of State
for India.

ResToRATION OF THE BupE GAYA TEMPLE TO THE BUDHISTS.

592, *Khan Bahadur Sarfaraz Hussain Khan : (¢) Have the Gov-
ernment received any communication from the Government of Bihar
and Orissa with reference to the restoration of the Budh Gaya Temple
to the Budhists ?

(b) If so, will they please lay it on the table ¢

The Honourable 8ir Alexander Muddiman : (a) No.
(b) Does not arise.

RepuctTioN oF CoaL FrEIGHT.

593. *Mr. Kasturbhai Lalbhai : Sir, there was an unstarred question
which I did not ask, but since then you have kindly permitted me to put
it as a starred question. I will read it out :

(@) The Honourable Member for Commerce during his conference
with the members of the Executive Committee of the Indian Mining Asso-
ciation said that & proposal for the reduction of 10 per cent. on the present
rate traffic of over 400 miles was being examined. Will the Government
he pleased to state the result of this examination ?
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(b) If the Government have decided to reduce freight on long
distance carriage of coal, will they be pleased to state when the reduc-
tion will be put in force ?

(¢) Has the attention of the Government been drawn to the
following remarks of the Tariff Board : ‘‘ Over a large part of the country
progress may be scriously retarded unless the freight on coal can be
reduced substantially. We believe that no one would challenge the proposi-
tion that coal freights on Indian railways should be kept at the very
lowest point which is commercially possible. But more than this may be
required in the interests of industrial dévelopment. Sooner or later, the
country may have to face the question whether it would not be worth
while to secure a substantial reduction in coal freights at the cost of sacrific-
ing part of the contribution which the Railways make to general
revenues.” ?

(d) Do the Government propose to take any steps to investigate
this question ?

(e) Are the Government prepared to consider favourably a sub-
stantial reduction in coal freights in order to assist industrial deve-
lopment of the country ¥ If not, do they recognise that the country’s
industrial progress will be seriously retarded ?

The Honourable 8ir Charles Innes: The Honourable Member is
referred to the answer given in this Assembly to question No. 359 asked
by Diwan Bahadur M. Ramachandra Rao. I may add with reference
to the last part of (a¢) that the examination referred to has not yet
been completed.

Mr. Kasturbhai Lalbhai : Am I to understand, Sir, that Govern-

ment attach much greater importance to the giving up of a small
revenue than the ruination of a national industry $

The Honourable 8ir OCharles Innes: I think the Honourable
Member’s remark about the ruination of the industry is argumenta-
tive.

Mr. Kasturbhai Lalbhai: Will the Government be pleased to state
why the freight on coal has been increased by 33 per cent. when the
general increase in” the freight is only 25 per cent. ?

The Honourable Sir Charles Innes : I think T might legitimately
ask the Honourable Member why he hag raised the price of his cotton

goods not by 33 per eent. but by 100 per cent. and not sinee 1905, as
in the case of coal, but since 1913-14.

1594,

GRANT OoF ProspEcTING LicENses For O1L 1N THE NoRTH WEsT FRONTIER
ProviNcE.

_ 595, *Mr. Jamnadas M. Mehta : (a) Will the Government be pleased
to indicate how many applications they have received during the last five
;ears. for? licences to prospect for oil areas in North West Frontier

rovince

(b) How many of these applications are from Indians ?

1 This question was ncither put nor amswered.
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(¢) How many licences have been given to :
(1) Indians, and
(2) non-Indians ?
"Mr. B. Burdon : Sir, I have been asked to reply td this question
on behalf of Sir Denys Bray, who is detained in another place.

Inquiry is being made from the local administration and a reply
will be furnished to the Honourable Member in due course.

Mr. Jamnadas M. Mehta : Will that reply be givent on the floor «f
the House, beeause very olten imporiant replies to questions are sent

by post ¢

Mr. E. Burdon : There is an established procedure in regard to
this matter, Sir.

DEray IN TWE TRANSHIPMENT OF GOODS SENT FROM ARMENIAN (HAT TO
BANKURA,

596. *Mr. Amar Nath Dutt : Is it a fact that goods sent by thd
Beéngal Nagpur Railway in small lots from Armerian -Ghat to Bankura
reach Bankura after more than 15 days, while consignments consistine
of full wagon loads reach in 4 days ? If so, do the Government proposé
to take steps to prevent such delay ¢

Mr. G @ 8im : Government have no information, but a copy of
the qu¢stion and amswer will be Bent to the Agent. :

EMPLOYMENT OF MUEANMADANS 1N THE INCOME-TAX DEPARTMENT, Punsar;

597. *Mr. 8. 8adiq Hasan : 1. Is it a fact that in the Income-tax
Department in the Punjab there are three Assistant Commissioners (1,000—
100—1,500) and all of thés¢ are non-Muslims ? ‘

9. Is it a fact that out of 27 Income-tax Officers 300—40—850 in the
Punjab only 4 are Muslims ¢ , ‘

3. Is it a fact that out of 3 posts 6f Inéome-tax Officérs Which fell
vacaht on 1st April 1925 none was given to a Musliin although one
vacancy was created by the reversion of a Muslim Income-tax Officer ?

4, Is it a fact that out of 6 postd of Assistant Income-tax Officers
(250—25—350) only 2 are held by Muslims from 1st April 1925 ¢

5. Is it a fact that out of 30 Income-tax Inspectors (120—74—240)
only 6 are held by Muslims—23 by non-Muslims and one is still lying
vacant ?

6. Is it a fact that of 33 non-Muslim Inspectors 8 havg read up to the
Middle Standard, have not passed even the prescribed departmental
examination, are still on probation, and cannot write their usual reports
in English !

The Honourable Sir Basil Blackett : 1. The answer is in the affir«
mative. .

2. Out of 26 officers 4 are Muslims.

3. No posts of Incomé-tax Officers fell vacant on April Ist, 1925. On
that date the Punjab cadre was reduced by 1 officer owing to the formation
of a salary circle at Delhi and the consequent amalgamation of the Simla
and Ambala Circles. The reduction was met by deputing one officer, d
non-Muslim, to Delhi.

4. The answer is in the affirmative. .
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5. The sanctioned scale of Income-tax Inspectors in the Punjab in-
cluding a reserve for leave appointments is 30.

The present distFibution s

Muslims .. .. .. ..
Non-Mu:lims .. o . o922
Roserve for leave vacancy .. e P |
R
30

B. OF the 92 non-Muslim Tnspectors, there are three whose original
educational qualifications are not higher than the middle school examina-
tion. Of thest one was confirmed on the 12th May 1923, the remaining
two are stifl on probation. Of the three one has been exempted from
taking the departmental examination ; two have passed the departmental
examination, but 6f these one has still to pass an examination in English.
Two ordinatily write their Yeports in Urdu, one in'English.

Lala Duni Chand : Is it true that spesial qualifications, namely the
knowledge of Landa characters and proficieney in the Ilindi system of
secounts are necessary for employment in the Income-tax Department ?

The Honourable 8ir Basil Blackett : After the amount of informa-
tion which I have already given 1 must ask for notice.

Lala Duni Ohand : Is it true that the Incomc¢-tax Commissioner of
the Punjab made speciul efforts to find suitable Mubammadatis and did
not find them ¢ '

Mr. K. Ahmed : Because.......... (Liaughter.)

Am I not entitled, Sir, to put a question ? 1Is it not a fact also that
this Department has been crowded by non-Muslims and the Honourable
Member is justified in finding euitable Muhammadans,

Mr. Amar Nath Dutt : Are there a sufficient number of educated
Muhammadans, Sir ¢

Mr. K. Ahmed * In the Punjab alone more than sufficient.

Lala Duni Chand : Will the Honourable the Finance Member depre-
cate the putting of such q ions on the floor of this House as on
another occasion he deprec#®d the putting of similar questions ¢

Mr. President : Order, order. That is not a supplemeatary ques-
tion.
EMPLOYMENT OF MUBRAMMADANS IN THE INCOME-TAX DEPARTMENT, PUNJAB,

598, *Mr. 8. Sadiq Hasan : 1. Is it a fact that the permanent Superin«
tendent of the Income-tax Commissioner’s Office, Punjab, was promoted
to an Income-tax Officer on 1st April 1925 only with the object of pro-
viding the present IHindu offieial with a Superintendentship although he
had no cxperience of the office of the Commissioner * Is it a fact that
he has only 3 years’ service (as Head Clerk, Income-tax Officer’s office
on 156—5—200) at his credit and is a non-Punjabi ¢

9. Is it a fact that there were competent Assistant Income-tax Offi-
cers’ applications for the post of Superintendent, and none was given even
a trial 1

3. Isit a fact that even the other important posts, such as (1) Clerk of
Court to the Income-tax Commissioner 150—5—250. (2) Four senior
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posts of Head Clerks (3 to Assistant Commissioners and 1 to the Income-
tax Officer, Lahore, 150—200) are permanently held by Hindus and that
three other senior posts 125—150, and two of 80——120, are all held by
non-Muslims ¢

4, Is it a fact that out of 34 posts of Head Clerks and Head Assistants
of the offices of the Income-tax Officers, in the grade of 80—125, 26 aro
held by non-Muslims and 4 are held by Muslims—4 are still lying
vacant 1

The Honourable 8ir Basil Blackett : 1. The answer is to both parts
in the negative.

The clerk appointed to officiate as Superintendent of the Commis-
sioner’s office was the senior Head Clerk in the Department. His service
in the Income-tax Department was of 3§ years only as the Department in
the Punjab is only 33 years old. The official in question is a graduate of the
PunJab Umvermty born in Delhi and claims to be a Punjabi. After some
years’ service in clerical appointments in the Court of the senior Sub-
Judge, Karnal, he was, at the inauguration of the Income-tax Department
in the I’u.njab, selected for the post of Head Clerk of the office of the
Assistant Commissioner of Income-tax, Ambala Cantonment. He was
specially selected for the post of Head Clerk to the Income-tax Officer,
Lahore, for his good work as Ilead Clerk in the officg of the Assistant Com-
missioner.

2. No applications were received. The post of Assistant Income-tax
Officer is a gazetted post on Rs. 250—25—350 per mensem while the post
of Superintendent is a ministerial post on a salary of Rs. 250—20—350.

3. The posts apparently referred to are as follows :

Officiating
Post. Salary. ﬁm;:ﬁ incumbent
(if any).
(1) Clerk of Court .. . .+ | Re. 160—8—2256 | Hindu .,
per mensem,
(2) Three postson .. . .+ | Ra. 150—5—200
. per mer'x.
Hoad Clerk to Assistant Commis- ;
sioner. feas Hindu ..
Head Clerk to Assistant Commissioner v Hindu .. | Muslim.
Head Clerk to Income-tax Officer, e Hindu .. | Hindu.
Lahore.
One post on . .. .. | Rs. 100—5—200
per mensem,
Stenographer to Commusloner .. cee Muslim .. -
(3) T'wo posts on . .. | Rsa. 125—150
per mensem.
Junior Clerk to Assistant Commis- ceee Hindu
sioner.
Establishment Clerk, Commissioner’s vees Muslim .. | Hindw
Office.
TWO poats on e - - Ra. 100—150
: per mensem.
Head Clerk to Income-tax Officer, ceee Hindu .. -
Amritsar.
Head Clerk to Incom-tax Officer, veee Hindu .. | Muslim.
Central Circle, Lahore, .
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4. The sanctioned scale for Head clerks of Income-tax offices and
for Ilead Assistants, the time scale for both classes being Rs. 80—125
per mensem is 31.

The present distribution is as follows :

Muslims . . e .. 8
Non-Muslims . .. .. .. 20
*Vacant . .. .. 3

Tn view of the important nature of the information I haye given,
I hope there will not be any supplementary questions.

RECRUITMENT OF INDIANS TO THE POLITICAL DEPARTMENT.

599, *Mr. 8. Badiq Hasan : Will the Government be pleased to
state :

(a) The number of Indians appointed in the superior cadre of the
Political Department of the Government of India since March
1924 ¢

(b) The conditions of recruitment to the Department ?

(¢) The minimum qualifications required ¢

Mr. E. Burdon : (¢) Four.

(b) and (c¢). The conditions under which junior officers of the I. C. 8.
and the Indian Army are eligible for recruitment to the Political De-
partment were stated in Foreign Department Notifications No. 3104-
Est.-A., datcd the 6th October 1910 and No. 2016-Est.-A., dated the
31st August 1914.

Officers of the Provincial Civil Service are also eligible for admission
to the Department in cases of special merit.

SupersessioNn oF Ligur.-CoroNeL CHiTarLe, I.M.8., FOR APPOINTMENT
TO A CIVIL ADMINISTRATIVE PoST.

600, *Dr. K. &. Lohokare : Will the Government be pleased to say :
(a) If it is a fact that Lt.-Col. Chitale, I.M.S., has been superseded
this year in respect of appointment to a civil administrative
post ;
(b) What reasons led Government to overlook his claim

Mr. J. W. Bhore : (a) The reply is in the affirmative.

(b) Mis claims were not overlooked but the officers selected were
considered to be better qualified.

Exprorr oF Foop-STUFFS.

601. *Mr. Gaya' Prasad B8ingh : (¢) Has the attention of the Gov-
ernment been drawn to the following resolution passed by the Nagpur
session of the Indian National Congress in 1920 :

¢¢ This Congress condemns the Government for its callous disregard of the
immodiate needs of the Indian people in reference to its policy as regards the exporta-
tion of food-stuffs, in spite of famine conditions prevailing ; and in order to mitigate
the disnstrous consequences thereof, this Congress advises the traders not to export
food-stuffs (particularly wheat and rice), and further advises producers and the publie
not to .sell such food-stuffs to cxporting traders and agencies, or help in any way,
the cxport of theso stuffs ’’ 1
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() Will the Government be pleased to state what steps, if' any, have
been taken to prevent the export of food-stuffs, specially wheat and rice,
from India ¥ Do the Government propese to take any steps in this
direction? If not, why not ¢

Mr.J. W. Bhore : (a) Yes.

(b) Since the removal of the embargo en the export of food-stufls;
in 1922 following a Resolution carried in this House without a division
recommending such removal, the Government of India have taken no
action ¥o stop or regulate exports. They do not propose to take such
action now as in their opimion the situation does not require it.

Mr. Gaya Prasad Singh : In what year was that Resolution passed
in this House, in the first Assembly or the second %

Mr. J. W. Bhore : 1 have given the year, 1922,

Mr. Gaya Prasad Bingh : That was in the first Assembly, which was:
not a tully representative body.

Mr. K. Ahmed : Since then the Swarajists have come in {

REesTrIicTION OF THE Use or OrruM To Mmpicar ANB BCrENTIFIC
REQUIREMENTS.

602, *Mr. Gaya Prasad Singh: (a) Has the attention of tRe Gov~
ernment been drawn to, the following resolution, passed by the Belgaum
gession of the Indian National Congress in 1924 :

‘¢ The. Congress is of opinion that the policy ef the Government of Indix in using

the drink and drug habit of the prople as a source of revenue is detnimental to the
morz) welfare of the people of India, and would therefore welcome its abolition.

The Congress is furtker of opinion that the. regulation by the Government: of India
of the opium traffic is detrimental not only to the moral weMare of Tndia, but of the
whole world ;- and that the cultivation of opium in India, which is ouk of all propor
tions to medical and scientific requirements, should be restricted to such requirements.’’ ¢

(b) Will the Government be pleased to state what steps if any they:
propose to take to restrict the cultivation of opium in India to, medicak
and scientific requirements only ¢

The Honourable 8ir Basil Blackett : (a) The Government of Indim
have been made aware of the resolution referred to by this question of
the Ilonourable Member.

(b) I would invite the attention of the Honourable Member to the-
xeply to part (@) eof question No. 333 asked by the Ilomourable Dr, Sir
Deva Prasad Sarvadhikary in the Council of State or the 3vd September
last, and to the Honourable Mr. MecWatters’ speech in the same House on
the 4th March last in eonnection with the Resolution xegardxng the restric-
tion of the use of opium. :

EXPENDITURE INCURRED BY GGOVERNMENT ON THE CASE OF THE IMFERIAL
 BaNK oF INDIA vs. Ral SamiB BisHAMBHER NATH TANDON AND OTHERS
oF Lucknow.

603. *Mr. Gaya Prasad 8ingh : Will the Government be pleased
to state what is the total amount of money they have spent in prosecuting
1he vase of the Imperial Bank of India vs. Rat Sahib Bishumbhar Nath
Tandon and others at Lucknow 7
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The Honourable 8ir Basil Blackett : So far as T am aware the case
in question has not involved the Government of India in any expendi-
fure.

Mr. Gaya Prassd 8ingh : Are Government aware that in the judg-
ment of the appcllate court a fine of Rs. 20,000 has been inflicted upon
this gentleman and that it is stated in the judgment that the amount
should be paid to Government as compensation for their having under-
taken the financing of this case on behalf of the prosecution ?

" The Honourable 8ir Basil Blackett ; No, Sir, I am not aware of
it.

Mr. Gaya Prasad 8ingh : Will Government he pleased to call for
the judgment and verify this statement § '

The Honourable Sir Basil Blackett : I will certainly make inquiries,

Mr. K. Ahmed : Is there any chance of evading justice if there is
a want of funds or that the cost of the prosecution is costly ?

TrANSFER QF THE CapiTAl, OF THE UNITED Pnovmcms,imom ALLAHABAD TQ
Lucknow.

604. *Mr, Gaya Prasad Singh: Will the Government be pleased
to say if they have received any communication from the Locil Govern-
ment of the United Provinces with regard to the change of capital of
the United Provinces from Allahabad ta Lucknow, or the building of a
new Legislative Council Chamber at Lucknow ? 1f so, will the Govern-
ment be pleased to place on the table a copy of the latest communication
on the subject 1

The Honourable 8ir Alexander Muddiman : The Government of
India called for a report from the [jocal Government on certain memo-
rials which they received alleging that the capital of the United Pro-
vinces wag beoing insidiously tragsferred to Lucknow, The Local Gov-
ernment reported that there is not and never has been any question of
the transfer of the Capital to Lucknow and that the allegations regard-
ing the intentions of the Local Government were unfounded. The memo-
rialists were so informed gnd the Government of India consider that no
useful purpose would be served by laying a copy of the letter from the
Local Government on the table.

Mr. Gaya Prasad Singh : Am I to understand that there is no in-
tention of removing the capital of the United Provinces from Allahabad
1o Lucknow ? :

The Honourable 8ir Alcxander Muddiman : If the Honourable
Member had listened to my answer, he would have gathered that.

Mr. Gaya Prasad Singh: I am sorry, I could not catch what the
Honourable Member had said.

. Mr. K. Ahmed : Ts there any chance of its being transferred: to tha
peighbourhood of Patna in Bibar if the capital be at Lucknow ¥

CraiMs oF Mg. S. R. DANIELS FOR APPOINTMENT AS CHIEF JUDGE OF THE
’ OvupH CHiEF COURT.

605, *Mr. Gaya Prasad 8ingh : (a) Have the Government received
any representation from Mr. Daniels, Judicial Commissioner of Lucknow,
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and an Acting Judge of the Allahabad High Court, with regard to his

(I:}airlxn for appointment as Chief Judge of the Oudh Chief Court at
ucknow ?

(0) Is it a fact that the representation of Mr. Daniels was rejected
by the Local Government, as well as by the Goverhment of India, and
that he has now proceeded to England to press his claim on the Secre-
tary of State ?

The Honourable 8ir Alexander Muddiman : I do not consider that
it would be in the public interest that I should make any statement
regarding any individual claims to appointment to high judicial offices
such as is invited by the Honourable Member’s question.

SALE oF Foop-STUurrs 1N PassENGER TRAINS oX THE OUDH AND ROHILKHARD
RaLway.

' 606. *Pandit Harkaran Nath Misra : 1. Is it a fact that since
January 1924, at the instance of the Oudh and Rohilkhand Railway
Advisory Board the railway commenced reserving a third class compart-
ment in certain passenger trains for the sale of food-stuffs, fruits, pan and
cigurettes, etc., to Indian passengers in moving trains {

2. It so0, will the Government be pleased to state whether the compart-
ment in question is equipped with thc necessary fittings, such as stoves,
shelves, water reservoirs, washing sinks, ice-box, ete., usually required for
the purpose, and what. other facilities were given to popularise the systcm ?

3. Are the Government aware that the travelling publie, including
eminent Indians, have welcomed the innovation as greatly conducive to
public convenience ! ’

4. Is it a fact that with the amalgamation of the Oudh and Rohilkhand
Railway with the East Indian Railway, the railway administration con-
template abolishing the system at present in force ¥ If the answer be
in the affirmative, will the Government be pleased to state the reasons ?

5. What is the outlay in equipping the compartment used for the
sale of food-stuffs to Indian passengers, and what is the total amount spent
in building the present restaurant cars used by the first and second «lass
passengers ?

6. What is the number of existing restaurant cars maintained by the
amalgamated railways, t.e.,, the Oudh and Rohilkhand and the East Indian
Railways ?

Mr. G. G. 8im : The Honourable Member is referred to the answer
given in this Assembly to a similar question No. 163 asked by Lala
Duni Chand.

InND1A’S CONTRIBUTION TO THE LEAGUE oF NATIONS, ETC.

. 607, *Seth Govind Das : Will the Government be pleased to state
how much money India contributes per annum towards the support of
the League of Nations and how many natives of India are now employed
as officers or clerks in the Secretariat of the League of Nations {

Mr. L. Graham : The Honourable Member is referred to the reply (o
part (d) of the reply given to question No. 244 put by Mr. Gaya Prasad
Singh on the 31st August, 1923, and to the latesy establighment list of
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the Secretariat and the International Labour Office reproduced on pages
82-106 of the Official Journal of the League, 6th year No. 1, a copy of
which has been placed in the Library.

REPRESENTATION TO THE LEAGUE OF NATIONS OF THE HARDSHIPS OF INDIAN
TRADERS IN TANGANYIKA. -

60B. *Seth Govind Das : Will the Government be pleased to state
whether the representatives of the Government of India for the League of
Nations Assembly Session of 1925, have been instructed by them to repre-
#tnt the hardships of Indians trading in Tanganyika ¢ If not, what action
do the Government propose to take in this matter ¢

Mr. L. Graham : The Honourable Member is referred to the reply
to starred question No. 535 put by him yesterday.

EXTENSION OF THE RECOMMENDATIONS OF THE LEE COMMISSION TO OTHER
IMPERIAL SERVIOES BESIDES THE I. C. 8.

609. *8eth Govind Das : Will the Government be pleased to state
whether the Secretary of State for India has sanctioned the extension
of  the recommendations of the Lee Commission to other Imperial services
besides the Indian Civil Service 1

The Honourable Sir Alexander Muddiman : The Honourable Member-
will find the answer to his question in the Superior Civil Services (Re-
vision of Pay and Pension) Rules, 1924, copies of which are in the Library.

ADMISSION OF INDIANS INTO THE ARTILLERY BRANCH OF THE INDIAN ARMY.

610. *Seth Govind Das : Will the Government be pleased to state
whetler there are any Indian officers in the artillery branch of the Indian
Army, and if the answer is in the negative, whether the Government
are prepared to admit them into the artillery branch of the Indian Army
or at least refer this question to the Skeen Committee for their con-
sideration !

Mr. E. Burdon : With regard to the first part of this question, I
would invite the attention of the Honourable Member to the reply given
on the 22nd September 1924 to unstarred question No. 454. The sanc-
tioned strength of Indian officers for artillery units in India is 203.

With regard to the second part, his attention is invited to the reply
given on the 22nd January 1925 to unstarred question No. 38.

As regards the third part of the Honourable Member’s question,
I would ask him to study carefully the previous replies which 1 have
cited and also the terms of reference to the Skeen Committee, which were
published on the 8th July last. 1 laid a copy of them on the table [
think two days ago.

RECRUITMENT TO THE INDIAN SUPERIOR SERVICES IN GREAT BRITAIN.

611. Kumar Ganganand Binha : (a) Will the Government be pleased
to state the figures of recruitment to the Indian superior services
both in Great Britain and this country ?

L125LA 4 B



698 o LEGISLATIVE ASSEMBLY. [3=D SEP. 1925.

(b) Will the Government be pleased to state whether or not they were
consulted by the British Government in regard to the propaganda for the
recruitment of Britishers to the Indian superior services

The Honourable Sir Alexander Muddiman : (¢)If the Ilonourable

Member will inform me exactly what figures he requires and for what

—services and periods he wants them, 1 shall be glad to supply them &0
far as they are available. ‘

(b) The answer is in the negative, but the Honeurable Member is no
doubt aware that in paragraph 103 of their report the Lee Commission*
recommended that efforts should be made to stimulate recruitment in
England by well-considered propaganda. ,

Kumar Ganganand 8inha : In my question 611 (¢) I mean to refer
to the Indian Civil Service.

The Honourable 8ir Alexander Muddiman : Very well, 1 will answer
the Honourable Member later, if hé puts down a question.

ConsumpTION OF OPIUM IN INDIA.

612. *Kumar Ganganand 8inha : Will the Government be pleased to

state province by province the amount of opium consumed in India in
1921, 1922, 1923 and 1924 ¢ ' .

The Honourable 8ir Basil Blackett : The information, in so far as
it is available, is given in the reply to question No. 131 asked by the
Honourable Mr. Lalubhai Samaldas in the Council of State on the 4th
March last.

INVESTIGATION OF THE OP1UM QUESTION.

613. *Kumar Ganganand 8inha : Will the Government be pleased to
state their decision, if it has been already arrived at, regardifg an inquiry
to investigate the opium problem in this country ? If no decision has
been reached, will the Government be pleased to assign reasons for the
same ? .

The Honourable 8ir Basil Blackett : The Government of India are
still awaiting the views of Local Governments.

ANTI-INDIAN LEGISLATION IN SOUTH AFRICA.

614. *Kumar Ganganand 8inha : Are not the Government aware of
the fact that one after another laws are being made in South Africa which
are a great deal against the interests and liberties of Indians there ¢ If
g0, what measures are the Government taking to protect Indians from
the-unfair treatment they are receiving ?

Mr. J. W. Bhore : The Government are aware that Acts which
adversely affect Indian rights have recently been passed in Natal and
that Bills which may seriousdly affect Indian interests are now before the
Union Parliament. As Hig Excellency the Viceroy stated in his speech
opcning the current Session of the Legislature, Government are watching
the situation closely and are still in communication with the Government
of South Afrieca.

Mr. Gaya Prasad 8Bingh : May I take it they are merely watching the
sitnation, and have taken no action as yet ?

.
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Mr. J. W. Bhore : If the Honourable Member had listened to the last
portion of my reply, he would have had his answer,

1615. *Kumar Ganganand 8inha : Has the attention of the Govern-
ment been drawn to the Sunday T'imes cable announcing the probability of

His Majesty’s visit to India during the next winter season ¢ How far is
the information correct ?

EXCAVATIONS BY THE AROHAEOLOGICAL DEPARTMENT AT HARIs DigHI IN
THE Dacca DisTrICT.

616. *Kumar Ganganand 8inha : (a¢) Has the attention of the Gov-
ernment been drawn to the letter by ‘‘ Fair Play ’’ published on the 3rd
page of the town edition of the Forward on Wednesday, July 29, 1925
entitled—*¢ Paharpur Puzzle—A reply ’’ ?

(b) What are the real facts connected with the excavations carried
out some time ago by the Archmological Department at Haris Dighi near
Rampal in the Dacca District, a mile or two from Munshigunge 1

(¢) Are the following allegations referred to by the writer true,
namely :

(1) The excavations were conducted without formally acquiring the
land *

(#¢) The archaological officér sent his men and tents there and spent
about Rs. 5,000 without securing any sanction of the Direc-
tor General of Arch®ology who was therefore compelled to
throttle it ¢

(d) If these allegations are true, will the Government be pleased to
state :

who was the archeeological officer against whom the allegations
were made, and what action, if any, has been taken against
him for what he has done ?
(¢) How far has the excavation progressed till now, how is it pro-
gressing, and what important finds, if any, have been discovered ¢

Mr. J. W. Bhore : (¢) Yes. -

(h) .The work referred to was carried out during the year 1924-25
by the Archmological Superintendent of the Eastern Cirele. The monu-
ment was declared protected under the Ancient Monuments Preservation
Act in 1920. The work consisted in clearing masses of vegetation and
débris which filled the tank and it was undertaken in order to expose the
brick walls and ghats of the tank preparatory to their conservation. This
clearance work was started in February 1925 and completed before the
end of March 1925 at a total cost of Rs. 5,327.

(¢) (¢) The tank or the land around it was not acquired before the
preliminary clearance was taken in hand but the Superintendent, Archeeo-
logical Survey, Eastern Cirele, had securcd the permission, for the work,
of Babu Iiari Das Basack of Dacca, in whose zemindary the tank is
situated.

<
(e) (it) The clearance work was carried out under the persgnal super-
vigion of the Archmological Superintendent in the Eastern Circle. The

t For answer to this question, sec answer to question No. 131, at page 200.
L125LA
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total cost during the year 1924-25 amounted, as I have said, to Rs. 5,327.
H is not a fact that the sanction of the Director General of Archmology
in India was not secured beforehand. The Director Gencral’s sanction
was communicated to the Archmological Superintendent, Eastern Circle,
in a telegram, dated the 13th January 1925. At the close of the first
season the Director General decided that in view of more urgent works
awaiting attention elsewhere further operations must be postponed. The
Archmological Superintendent, Eastern Circle, was therefore directed to
do nothing more at present beyond tidying up the work alreacdy done.

{d) The question does not arise.

(e) During the year 1924-25 the western and southern banks of the
tank were cleared. As stated above, this work was done as a preliminary
to conserving the tank. No important finds were discovered nor were

they anticipated.

CHANGE OF TrRAIN TiMINGS ON THE EASTERN BENGAL RaiLway.

+617. *Kumar Ganganand 8inha : (a) Are the Government aware of
the fact that the new changes in” train timings by the Eastern Bengai
Railway is causing great inconvenience to the Purnea people on account
of the following main reasons, namely : )

(#) Passengers coming from Calcutta vie Godagarighat miss the
train which arrives at Purnea in the early morning by half
an.-hour and have consequently to wait at Katihar for over
4 hours ;

(ir) Passengers going by the afternoon train from Purnea miss the
Manihari train by half an hour, and consequently those who
have to catch the East Indian Railway train at Sahebgunge
have to leave Purnea by the 11 A.M. train and wait for a
very long time at Katihar ¢

(b) What action, if any, are the Government going to take to redress
the grievance of the travelling public !

DiSOONTINUANCE OF THE TRAIN BETWEEN KISHANGUNGE AND PURNEA.

618. *Kumar Ganganand 8inha : (a) Are the Government aware of
the fact that Kishangunge is a very important sub-division of the Purnea
Distriet ?

(b) Is it a fact that the through train running between Kishangunge
and Purnea has been discontinued from the 1st July last ¢

(¢) If so, will the Government be pleased to state reasons for the same
and what action, if any, they are taking to remove the inconvenience ?

Mr. G. G. 8im : I propose to answer questions Nos. 617 and 618
togethet.

‘Government have no information regarding the inconvenicnees com-
plained of. If there is any inconvenience it is essentially the sort of case
which shiould be taken up by the Local Advisory Committee.

Mr. K. Ahmed : Is it not a fact that the train arrives half an hour

late and all the passengers are stranded for four hours or s0o ¢ Who is-
responsible for the incOnvenience of the passengers ¥ Will the Members

t For answer to this question, see below question No. 618,
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of this Assembly wait till an answer comes from the Agent, whom we
cannot approach from this Assembly at all ?

Mr. G. @. 8im: I have already replied that Government have no
information whatsoever on the subjeet. This sort of question should be
thrashed out by the Local Advisory Committee with the Agent.

Mr. K. Ahmed : Sir, the Members are entitled to get from the Gov-
erninent redress for any grievances in the constituency they represent.
Do Government propose to remove the rules and get an answer through
the Legislative Department ?

Mr. G. G. 8im : No, Sir, the Government have provided an appro-
priate machinery for redress of any such grievances.

Mr. K. Ahmed : Is it not for the benefit of the country that that
machinery should either be broken up or properly oiled. and lubricated ?

Mr. G. @. Sim : I suggest, Sir, that the Honourable Member should
move a Resolution on the subject.

Knmar Ganganand 8inha : Will the Government communicate the
matter to the Local -Advisory Board !

The Honourable 8iy Charles Innes : I may inform the Honourable
Member that we regard a question of this kind as essentially a question
which requires local knowledge and that is why we think these questions
are best discussed with the Local Advisory Committee.

Mr,. K. Ahmed : Great inconvenience is being caused to the publie,

and from that point of view do the Government propose to take further
steps to remove the grievance of the people of this country ¢

ApMIssiON oF Bigaris iNTo THE PoriTicaL DEPARTMENT,

619. *Kumar Ganganand 8inha : How many Biharis, if any, and on
what dates, have been appointed up-to-date as probationers in the Political
Department ¢ If no Bihari has been appointed, why ¢ Do the Gov-
ernment intend to call upon the Government of Bihar and Orissa to send
in their nominations for the posts this ycar ?

Mr. E. Burdon : So far as the Government of India are aware no
application has ever been received from a Bihari. All local authorities
are aware of the rules for admission to the PPolitical Department and it is
for them to send in the names of any qualified candidates who may present
themselves.

RecruiTMENT OF ProvinciaL Porick SErvicE OFFICERS TO THE PorItican
DEPARTMENT.

620. *Kumar Ganganand 8inha : (a) Is it a fact that recruitment to
the Political Department is not possible from the Provincial Police Ser-
vice ?

(b) Isit not a fact that the qualifications required for entering the Pro-
vineial Police Serviee are almost. the same as are required for the Provincial
Civil Service from which reernitments to the Department may be made ?

(c) If answers to the above-mentioned questions are in the affirmative
will the Government be pleased to state why Provineial Police Serviee men
are debarred from entering the PPolitical Department ¢
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(d) Are the Government contemplating any change in the matter of
making recruitments to the Department *

(e¢) How many recruitments, if any, will be made this year ¢

Mr. E. Burdon : (a) Such recruitment is not provided for in the
Rules.

(b) The qualifications for the two Provineial Services are preseribed
by the Local Governments themselves and vary considerably in the various
Provinces. It would certainly be impossible for me to describe the two
standards generally as about the same.

Thus (¢) does not arise.

(d) No.

(e¢) The recruitments for this year have been already made.

Inp1aNIZATION OF POSTS ON THE BENGAL-NAGPUR RAILWAY.

621. *Kumar Ganganand 8inha : Is it a fact that in view of the re-
commendations of the Lee Commission the authorities of the Bengal
Nagpur Railway are going to make further appointments of Indians to the
superior Railway Traffic and Loco. and Engineering Services ? If so,

(a) how many Indians have been appointed and from what pro-
vinces ?

{(6) how many of them are to be appointed and from what pro-
vinces 1 :

(c) what are the necessary qualifications and restrictions for such
appointments 7 ‘

Mr, G. G. 8im : The Bengal Nagpur Railway Administration has
intimated its intention to adopt the policy of Indianisation as recommended
in paragraph 42 (d) of the Lee Commission Report. Beyond that Govern-
ment have no information. They do not consider it desirable to make
inquiries at this stage as insufficient time has elapsed since the Lee Com-
mission recommendations were introduced for a definite scheme of recruit-
ment to have been introduced on the Bengal Nagpur Railway.

L[]
REPORT ON THE EMIGRATION OF UNSKILLED LABOUR TO MAURITIUS.

622, *Kumar Ganganand 8inha : (a¢) Will the Government be pleas-
ed to state the date when the report regarding emigration of unskilled
labour to Mauritius will be available to the Members of the Legislative
Assembly ?

(b) When do the Government hope to finish consideration of the report
and come to decisions regarding its proposals ?

Mr. J. W. Bhore : Copies of the report were placed in the Library
of the House on the 10th August 1925.

(b) Government are not yet in a position to say when the consideration
of .the report will be completed.

D1SOONTINUANCE OF THE SALE oF Foop-STuFFs oN TRAINS oN THE QUDH
AND ROHILKHAND RaAlLway.

623. *Kumar Ganganand 8inha : (a¢) Has the attention of the Gov-
ernment been drawn to an article published in the Indian Daily T'elegraph
»
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on the 7th July, 1925, regarding the discontinuation of the sale of food-
stuffs in Oudh gnd Rohilkhand Railway trains ?

(b) If so, will the Government be pleased to state the reason of such
discontinuation $

Mr. G. G. 8im : The Ilonourable Member 1s referred to the answer
givei; in this Assembly to question No. 153 asked by Raja Raghunandan
Pvasad Singh.

INDIAN DELEGATES TO THE INTERNATIONAL PRIsON CONGRESS.

624. *Diwan Bahadur M. Ramachandra Rao : Will the Government
be pleased to state whether India was represented at the International
Prison Congress recently held in London and also to state the names of
the delegates, if any, that represented this country at the Congress ¢

The Honourable 8Sir Alexander Muddiman : Yes, by—

1. Lieut.-Colonel W, Gillitt, C.ILE., I.M.S., Inspector General of
Prisons, Bihar and Orissa.

2. Lieut.-Colonel H. H. G. Knapp, M.A.,, M.D.,, LM.S. (retired),
late Inspector General of Prisons, Burma.

3. Sir Arthur Knapp, K.C.ILE, C.S.I., C.B.E, L.C.S. (rctired),
late Member of Council, Madras.

Diwan Bahadur M. Ramachandra Rao : May I ask whether any
report has been submitted by the gentlemen in question to the Governient
of India on the subject ?

The Honourable 8ir Alexander Muddiman : I do not think they have
submitted a report.

RECOMMENDATIONS OF THE INDIAN JaiLs COMMITTEE.

625. *Diwan Bahadur M. Ramachandra Rao : Will the Government
please lay on the table a statement showing the action taken by the
Government of India in respect of each of the recommendations made
by the Indian Jail Commission and the expenditure incurred by the
Government of India in giving effect to the said recommendations ?

The Honourable 8ir Alexander Muddiman : I think the Honourable
Member will realise that it is quite impossible for me to give in reply
to a question all the information for which he asks, even if that information
was, which it is not, in my possession. If he desires information in regard
to any particular recommendation and the information is available, 1 shall
be glad to give it, but I must remind him that the carrying out in detail
of most of the Committee’s recommendations rests with Local Govern-
menis and T ecannot give complete information of the extent to which effect
has been given to them or of the cost involved.

Diwan Bahadur M. Ramachandra Rao : May T ask whether the Gov-
ernment of India have any information as regards the extent to which
these recommendations have been carried out by Local Governments ?

The Honourable 8ir Alexander Muddiman : We probably have some .
information but not complete information. If the Honourable Member =

will indicate what he is particularly interested in, I will have the point
examined and give him such information as I have.

-



T04 LEGISLATIVE ASSEMBLY, [3rD SEp. 1925.

LETTER PUBLISHED IN THE “ SEARCHLIGET *’ REGARDING THE BENGAL AND
NorTH-WESTERN RAILWAY. .

626. *Khan Bahadur Sarfaraz Hussain Khan : (¢) Has the atten-
tion of Government been drawn to the letter published in the issue of
the Searchlight of the 14th August 1925, page 4, under the heading
‘“ Bengal and North Western Railway *’ ¢

(b) If so, will they please state if the following facts stated therein,
are correct !

(1) that the train was not a vacuum-braked train,
(2) that a man was run over by the train,

(3) that all the trains between Katihar and Cawnpur are vacuum-
braked trains, and

(4) that most of the trains on the Muzaffarpur and Darbhanga sec-
tions have got no latrines in the third class carriages ¢

(¢) If correct, are they prepared. to issue instructions to the Railway
authorities to remove the complaints referred to, namely, (1) that all the
passenger trains on the B. and N. W. Railway are vacuum-braked trains,
(2) that all heads of the engines of passenger trains on the B. and N. W,
Ry. have searchlights, (3) that all the trains in Muzaffarpur and Darbhanga
Sections in the 3rd class carriages should be provided with latrines ?

The Honourable 8ir Oharles Innes : (a), (b) and (¢). Government
have not seen the letter referred to. A copy of the question and answer
will be sent to the Agent.

ExoLusioN or INDIaANS FROM THE CEYLON CiviL SERVICE.

627. *Diwan Bahadur M. Ramachandra Rao : (a¢) Will the Govern-
ment be pleased to state whether Indians are eligible for the Ceylon Civil
Service !

(b) If the answer to the above question is in the negative, are the
Government prepared to take steps to exclude the Ceylonese from the
superior service in India ?

(¢) Is it a fact that the Government of Ceylon was requested in the
Ceylon Legislative Council to remove the existing disability and to permit
Indians to compete for the Ceylon Civil Service and that the Government
at Ceylon refused to remove the disability ?

'I.'he Homnourable 8ir Alexander Muddiman : I gave an answer to
that in reply to a question by Sir Purshotamdas Thakurdas, but I will
rcpeat it to the Honourable Member—

(@) They are not eligible.

(b) Government will consider the matter.
(¢) Yes.

NUMBER OF BRAHMINS SERVING IN THE INDIAN ARMY.

628. *8ardar V. N. Mutalik : With reference to the reply given to
a qpestion by' Mr. N C. Kelkar, that Brahmins arc admitted -in the aetivo
military service, will Government be pleased to state the number of such
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Brahmins actually serving in the regiments, from each of the various
provinees, and particularly from the Deccan and the Karnatic of the Boio-
bay Presidency ?

Mr. E. Burdon : For the reason already given on the 3rd February
1925, in reply to part (c¢) of Mr. Kelkar’s statred question No. 690,
I regret I am unable to furnish the Honourable Member with the inform-
ation which he desires. I may mention, however, that on the 1st January
1925, there was a total of 3,528 Brahmins serving in the Indian Army, of
whom 1,834 came from the Punjab and 1,484 from the United Provinces.
The remaining 210 came from the other provinces but the actual numbers
from each province are not known.

ExcLUSION OF BRAHMINS FROM THE MAHNARASHTRA, DECCAN, ETC., FROM
THE INDIAN ARMY.

629. *8ardar V. N. Mutalik : Will Government be pleased to state
whether it is a fact that Brahmins from the Maharashtra, Deccan and the
Karnatic of the Bombay Presidency and Marathi, C. P., are not admitted
in the Army as fighting units, and if so, whether therc are any orders to
that effect ? .

Mr. E. Burdon : The reply is in the affirmative. There are no
fighting units reserved specifically for Brahmins of any locality. The
class composition of Indian fighting units is given in the Indian Army List
to which T would invite the attention of the Honourable Member. He will
see fyom this List that the units are composed of classes, e.g., Sikhs, Dogras,
ete., and not castes.

GRANT OF CERTAIN KINDS OF ADVANCES FREE OF INTEREST TO MUHAMMADAN
GOVERNMENT SERVANTS.

630. *Raja Ghazanfar Ali Khan : (a) Are the Government aware
that the bulk of Mussalmans consider it unlawful according to the tenets of
their religion either to receive or pay interest on money borrowed ?

(b) If so, was this aspect of the question considered when the Govern.
ment decided on the future policy of charging interest on advances made
for house building purposes or for the purchase of motor cars, motor cycles,
ete., and was it realized that this new ruling would be the means of depriv-
ing the Moslem servants of the Government of the concession of drawing
such advances from Government if interest would be charged on them ?

(¢) Are Qovernment now prepared to consider such measures as
will remedy this gricvance ?

The Honourable 8ir Bagil Blackett : As the Honourable Member no
doubt realises, it would be impossible for the Government to make advances
free of interest to only one class of its servants. If a particular officer
has objeetion to paying interest, I can only suggest that he should take the
logical further step of refraining from borrowing.

RunNiNg Rooms FoR INDIAN GUARDS ON THE EasT INDIAN RaiLway.

631. *Khan Bahadu:: Sarfaraz Hussain Khan : (¢) Has the atten-
tion of Government been drawn to the letter published in the issue of the
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Forward of the 13th August 1925, under the heading ‘‘ E. I. R., Indian
Guards *’ ¢
(b) If so, are the statements made therein correct ¢
(e) If so, do Government propose to ask the railway authorities
concerned to : .
(2) justify the order of dismissal of the guard referred to ?
() remove the difficultics of Indian guards regarding running
rooms

Mr. G. G. Bim : («) Government have seen the letter referred to.

(b) and (¢). So far as the guestions relate to the conveniences of
Indian guards running rooms the Honourable Member is referred to the
answer given to question No. 304 asked by Mr. S. C. Ghose.

Government have no information about the alleged dismissal of the
guard.

TRANSFERS OF CERTAIN OFFICERS FROM OTHER CIROLES AS POSTAL SUPERINTEN-
DENTS IN THE MADRAS CIRCLE.

632. *Khan Bahadur 8arfaraz Hussain Khah : Will the Government
please state : ’

(a) if it is a fact that during recent years, the following officers were
imported into the Madras Circle as Postal Superintendents from other
Cireles :

1. Mr. N. M. Buckner ; .
2. Captain P. A. Kelly ;
'3. Lieutenant C. F. G. Quilter;
4, Mr. V. 8. Sankaran;
5. Mr. Fergusson ?
(b) If so, will they please make enquiries and state why in spite

of the presence of qualified and passed departmental men, officers from other
Circles were imported into the Madras Circle ?

Mr. G. P. Roy : (@) Yes, except Captain Kelly who joined the Postal
Department as a probationary Superintendent in the Madras Circle.

(b) All Superintendents of Post Offices are on one general list for
India and Burma, as it is occasionally necessary in the interests of service
to transfer them from ome Circle to another. All the transfers to the
Madras Circle referred to were practically made in consequence of trans-
fers from that Cirele.

REDUCTION OF TRAVELLING ALLOWANCES DRAWN BY SUBORDINATES OF THE
' NoRTH-WESTERN RAILwWAY.

633. *Mr. Abdul Haye : 1. Is it a fact that the scale of pay and
travelling allowance for the officers and the subordinate services in the
North-Western Railway were revised and substantially inereased in 1921 ?

2. Is it a fact that about two years later—in 1923—with a view
to effect retrenchment, the question of a revision of the scale of travelling
allowance was again cgnsidered 1
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3. Is it a fact that as a result of such reconsideration the scale of
travelling allowance for subordinates was reduced to the original rates
obtaining before 1921 and the scale of travelling allowance for officers was
not so reduced ?

4. If the answer to question No. 3 be in the affirmative will the Gov-
ernment, please state the reasons why the scale of travellmg allowance
for subordmates alone was reduced and not for all the services ?

5. If the Government are not prepared to order a reduced scale of
travelling allowance for officers, are they prepared to allow such increased
scale to the subordinates as they used to get between 1921 and 1923 $?

Mr. G. G. 8im : (1) Yes, they were revised in 1921 and 1922.

(2), (3) and (4). In view of the revised classification of officers for
purposes of travelling allowance, the matter was examined by Government
who found that in some respects the rates for subordinates were excessive.
They were accordingly revised. The maximum rates of daily allowance
al present in force represent an increase of 33 per cent. in the case of
subordinates and 20 to 25 per cent. in the case of officers over the
Dbre-war rates.

(5) No.

Pay or THE CLERKS OF THE OFFICE OF THE DIRECTOR GENERAL, PosTs AND
TELEGRAPHS.

634. *Mr. Amar Nath Dutt: Will the Government be pleased
to say whether :

‘(@) it is to be presumed from the answers given to the first part
of (a) to question No. *2357 on the 23rd Sept. 1924 and (a)
of (1) to question No. 144 on the 23rd February 1925 in the
Legislative Assembly, that the benefit of counting officiating
service towards increments in fixing initial pay in the time-
scale was granted in the case of the officials in the clerical cadre
in the whole of the Postal Department, except only in the case
of those few clerks in the office of the Director General of
Posts and Telegraphs ¢

(b) the grounds advanced, against certain appeals against the
grievances from the staff of that office that because the
benefit of counting the length of serviee in fixing their initial
pay in the time-scale was not granted in their case, the offi-
ciating allowance in the next higher grade in their case was
not counted in fixing their initial pay in 1921 ¢

(¢) the officiating or acting allowance was counted towards incre-
ments only in the casc of some 25 clerks in the old A cadre in
that office in fixing their initial pay in the time-scale on
1st March 1921 and that the same concession was not granted
in case of the B cadre clerks of that office, although it is
understood from the late P. W. D. unofficial note to the
D. G. P. and T. No. 195-P. and T., dated the 9th February,
1922 that no disparity of treatment or discrimination was
at all the intention of Government ¢
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(d) it is a fact that an adverse decision was made in the case of
certain B cadre clerks in that office, in spite of the above fact
and notwithstanding the Note-3 under Art, 155 of the C. 8. R.
in not calculating their initial pay in the time-scale on 1st
March 1921 on their continuous acting or officiating allow-
ance in the higher grade ?

Mr. G. P. Roy: (a) The two classes of officials were dealt with
separately. The Postal Committee of 1920 inquired into the pay of certain
sections of the non-gazetted staff of the Department of osts and Tele-
graphs and the special concession of counting continuous ofticiating or
temporary service towards inecrements in the respective time-scales was
sanctioned for the staff covered by the inquiries of the Committee. The
office of the Director-General of Posts and Telegraphs was not included in
the Committee’s inquiries and the concession referred to was not applied
to the clerks of that office. The case of the latter was.examined by a
scparate Departmental Committee, on whose recommendation separate
orders were issued by Government.

(b) Officiating allowances were not counted. The principles for
regulating the pay of the clerks of the office of the Director-General of
Posts and Telegraphs in the revised time-scales were definitely laid down
by Government and any instances in which officials were adversely aflected
were met by special concessions.

(¢) Those ‘‘ A’’ class clerks who would have been adversely affected
by the revision were specially protected from loss of emoluments, ‘“ B *’
class clerks, bowever, ordinarily suffered no loss of emoluments.

(d) No. As specifically ordered, ‘‘ B’ eclass clerks were brought
on to the time-scale at the point which gave them an immediate increase
of 25 per cent. or 30 per cent. over their pay plus war allowance on the
1st March, 1921, according as their pay plus war allowance on that date
amounted to more than Rs. 100 or was Rs. 100 or less. ‘* Pay ’’ was at
that time defined in Article 38 (a), Civil Service Regulations, as ¢‘ monthly
substantive pay.”’

Pay or THE CLERKS OF THE OFFICE OoF THE DIRECTOR GENERAL OF Posts
v AND TELEGRAPHS.

635. *Mr. Amar Nath Dutt : Will the Government be pleased to say :

(a) what is the real and clear interpretation of the Fundamental
Rule 9 (21) ?

(b) if the pay means ‘‘ the amount drawn monthly by a Government
servant ' why was the continuous officiating allowance in
the higher grade, drawn by certain clerks of the office of the

it D. G. I>. and T. monthly in addition to their substantive
pay, excluded when fixing their initial pay in the time-
scale on 1st March 1921 in the B cadre, according to the
Government sanction in paragraph 6 of the P, W, D. letter
No. 417-P.W., dated the 16th Sept. 1921, in which it was
only laid down that 30 per cent. increase should be given on
‘“ pay plus war allowance *’ and not ** substantive pay ’’ and
that particularly no mention was made that acting or offi-
ciating allowance eontinuously drawn should be excluded ?
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Mr. @. P. Roy: (a) and (). The initial pay of the clerks of the
office of the Director-General of Posts and Telegraphs was fixed in 1921
when the Civil Service Regulations were still in forece. Consequently the
Fundamental Rules did not apply. Under Article 38 (¢), Civil Service
Regulations, ‘‘ pay '’ meant ‘¢ monthly substantive pay '’ and acting
allowance was therefore correctly excluded.

Pay oF'THE CLERKS OF THE OFFICE OF THE DIRECTOR GENERAL OF P0STS AND
TELEGRAPHS. '

; 636. *Mr. Amar Nath Dutt : Are the Government aware of the
act : ’

o

(a) that paragraph 5 of the late P. W. D, letter No. 417-P.W., dated
the 16th Sept. 1921 was made sufficiently elastic and was modi-
fied to an extent for the purpose of granting benefits to
certain clerks of the office of the D. G. P. gnd T., as the
result of which even a clerk having barely three years of
service at his credit on 1st March 1921 in the old A cadre, was
allowed an increase of Rs. 39 or 64 per cent. qn only pay
plus war allowance (Rs. 61), whereas paragraph 6 of that
letter was not modified or conditions laid down in it were not
relaxed, 4.e., continuous acting allowance in the next higher
grade was not counted in fixing initial pay in the case of the
clerks in the I3 cadre, having longer years of service at their
credit on 1st March 1921, and thus for an instance such a B
cadre clerk, Babu Anath Nath Bose, was allowed an increase
of Rs. 4 only on that date or only 6 per cent. in the 7th
year of his service, although 30 per cent. increase is said
to have been granted in his case according to Government
sanction ?

(b) that a great deal of heart burning prevails amongst the clerks in
B cadre thus affected in that office and no remedy has been
or is being applied for those grievances of the B cadre clerks
gince 1921 even on several joint or individual appeals and
those appeals are still pending in the D. G.’s office 1

The Honourable 8ir Bhupendra Nath Mitra : (a) No. A copy of
the Public Works Department letter referred to is laid on the table. The
initial pay in the revised scale of 5 graduates, who had been recruited direct
into the ““ A’ class in 1919 or 1920, was at first incorrectly fixed at
Rs. 80 but was subsequently refixed at Rs. 100 according to the authoritative
inteipretation of paragraph 5, which was never modified. Paragraph 6
of the letter in question did not prescribe that the acting allowance drawn
by ““ B’ class clerks should be taken into account in fixing the initial
pay of such clerks in the time-scale.

(b) No. The revision resulted in no less than 54 ‘“ B ’’ class elerks
recciving promotion to the ‘‘ A '’ class with immediate improvement of pay
and prospects, while the remaining ‘‘ B ’’ class clerks received a percentage
increase on their pay plus war allawance. All appeals submitted were
duly considered but there were no special grounds for so modifying para-
graph 6 of the Public Works Department letter as to base the percentage
increase on pay plus war allowance plus acting allowance.
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Simla, the 1G6th September, 1921,

R. B. EWBANK, Esq, I.C8,,
Deputy Secretary to the Government of India,

To

SIR,

THE DIRECTOR-GENERAL or POSTS Ahg) TELEGRAPHS.

With reference to Chapter III of the Booth Committee report, I am directed to
sny that the Government of Indin have accepted the recommendations of the Com-

mittee for the re-organisation of,
revision of the clirical staff :

your office and are plensed to sanction tho following

PRESENT. ProroseD.
No. and classes of Rate of No. of classes of
appointments. pay. appointmenta. Rate of pay.
Rs. Ras.
! Crass.
“" A kL
1 Office Superinten- 400—40—600 | 1 Office Superintendent 500—25—700
dent.
2 Assistant Superin- 300—20—400 | 1 Assistant Superintendent
tendenta. 360—20—150 » Solec-
1 Chief Clerk, Simla tim
gra les.
11 Head Assistanta 200—20—300 | 12 Head Assistants 250—20—350
23 Clerks 160—10—200 | 135 clerks (including leave | 80—80—100—5—150—
reserve of 14). 10—250 (efficiency
33 ., 100—10—150 bars at Rs. 150 and
Rs. 200 stages).
44 50—5—100
“ B " CLass CLERKS.
3 Clerks © 160 2 Head Clerks 150—10—200 (Sclection
appointments).
" ” lm
9, 80 65 Clerks (including leave 50—50—3—80—4—140
reserve of 5). (efficiency bars at Rs.
12, 70 92 and Rs. 108 stages).
2 ,, 60
s, 50
4 ,, .. 40
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9. The revised scales of pay will have effect from the 1lst March 1921, and from
the same date the grant of war allowances will be discontinued. The reduction in the
total strength of the establishment should be completed within 6 months from the date
on which the new procedurc is introduced or, failing compliance, a report should be
submitted at the end of that period explaining why it has not been found possible
to carry out the reduction. '

3. With the introduction of the scale of pay now sanctioned, the duty allowance
of the Chief Clerk, Simla, will ccusc. The allowances of the same clags drawn by the
two Cashiers and the Stnmp Clerks, will, however, continue but these officials should
be requiréd to furnish security as shown below :

Rs.
Cashier, Calcutta .. .. .. . 1,600
Cushier, Simla .. .. .. .. 600
Stamp Clerk . 1,000

The clerks employed in 8imla will as in the past draw allowances under the Simla
Allowancé Code.

4. The officials now in appointments on a pay of Rs. 200—20—300 and over
should be given credit for the number of inc¢rements earned in the old grades and
brought on to the new grades at the corresponding stage, subject to a maximum increase
of 50 per cent. over the sum of the pay and war allowance drawn on the 1st March
1921, ¢

5. The remaining officials in ‘¢ A ’’ Class should be brought on to the time-scale
of Rs. 80—80—100—5—1350—10—250 at one step next above the stage which is nearest
to, but not less than, the amount representing the total of the pay and war allowance
drawn on the 1st March 1921. Thus, an official whose pay plus war allowance on that
dute amounted to Rs. 168 would be brought on at the Rs. 180 stage of the time-scale.

6. The clerks in ‘¢ B’’ Class should be brought on to the time-scale of
Ra. 50—50—3—80—4—140 at the point which will give them an immediate increase
of 25 per cent. or 30 per cent. over their pay, plus war allowance on 1st March 1921,
according as their pay plus war allowance on that date amounted to more than Rs. 100
or wus Rs. 100 or loss.

7. In transferring a man in a grade not higher than that of Rs. 100 from ‘¢ B’
to ‘“ A’ cluss, the pay thaut would be admissible to him if he were not being so
transferred should be calculated and he should be brought on to the ‘¢ A-’’ Class
scale at the lowest stage which will give him an increase over the pay which he
would have drawn if he had remained in ‘“ B ’’ Class. A man in the Rs. 150 grade
who is transferred from ‘¢ B ’’ to ‘‘ A ’’ class should on transfer be given the pay
which he would have drawn if he had remained in the former class, that is Rs. 190.

8. Babu Ram Charan Bandyopadhya, one of the Assistant Superintendents, whose
appointment is to bLe abolished, should be retired with effect from the date of the
receipt of theso orders and should for the period from the 1st March 1921, to the
date preceding that of his retirement be granted a personal allowance of Rs. 100 a
month.

9. The additional expenditure during the current ycar should be met from the

lump provision of Rs. 1,50,000 shown at page 6 of the detailed statements in support
of demands for grants—Posts and Telegraphs—for 1921-22.

I have the honour to be,
SR,
- Your most obedient servant,

(8d.) R. B. EWBANK, _
Deputy Secretary to the Government of India.

MEzMORIAL oF BABU ANATH NaTH B0osE, A CLERK IN THE OFFICE OF THE DIREC-
TOR (ENERAL OF PosT8 AND TELEGRAPHS.

637. *Mr. Amar Nath Dutt : (a) Is it a fact that Babu Anath Nath
Bose, a clerk in the office of the Director General of Posts and Telegraphs,
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who was fairly a senior clerk in the grade of Rs. 40 in the B cadre
establishment, occupying the 3rd position and who was drawing officiating
allowance continuously for more than two years in the chain of permanent
vacancies, prior to March 1921 was deprived of the benefit of acting
allowance when his initial pay was fixed in the time-scale of Rs. 50—140 ¢

(b) 1Is it a fact that Babu Anath Nath Bose was -deprived of his
surc promotions owing to the fact that three postal pensioners were
appointed in permanent vacancies §

(¢) Is it a fact that the grounds advanced in the memorial of Babu
Anath Nath Bose are almost similar to that in the case of one Munshi Ram,
a clerk in the Punjab Postal Circle, whose case was favourably decided
only on a question in this Assembly No. 135 answered by the Honourable
Member on the 8th February 1925 and that notwithstanding the men-
tion of that fact in Mr. Bose’s memorial, dated the 24th March 1925,
addressed to the Honourable Member no consideration was given to it by
the authorities and his memorial was withheld by the Director General ?
1f so, why ¢

(d) And why should his memorial not be placed before the Honour-
able Mcmber in charge of the Department to whom it was addressed for
reconsideration and remedy of the grievances fully stated therein ¢

The Honourable 8ir Bhupendra Nath Mitra : (a¢) Yes. His emolu-
ments were increased by Rs. 4 a month.

(b) No.

(¢) No. Mr. Munshi Ram held on appointment within the scope of
the inquiries of the Postal Committee of 1920, as a result of which it way
ordered that the special concession of continuous temporary or officiating
service being counted towards increments in the respective time-scales
should be granted. Mr. Anath Nath Bose, however, belongs to the office
of the Director General of Posts and Telegraphs, in which the pay was re-
vised in 1921 in accordance with the final orders passed on the recommenda-
tions of a Departmental Committee appointed to examine the organisa-
tion of the office and to make recommendations for the revision of the pay
of the non-gazetted staff. He was accordingly brought on to the revised
scale with a 30 per cent. increase over his former substantive pay plus
war allowance. His petition to Government dated the 19th August, 1924,
was duly considered and rejected. His three subsequent petitions to Gov-
ernment including the one dated the 24th March, 1925, were properly
withheld by the Director General as they disclosed no new facts or circum-
stances. Mr. Bose was duly informed of this action on the 17th July, 1925.

(d) Does not arise.

TENDBRS FOR SOCKS FOR THE ARMY.

638. *Maulvi Muhammad Yakub : (a) Is it a fact that one Mr. Alopi
Puranda, or some other merchant of Delhi, who has got a large stock of
woollen socks and other material suitable for the Military Department,
presented his tender to the proper authorities for the sale of the above
srticles 1

(b) Is it also a fact that the tender mentioned above happened to be

the lowest or compared very favourably with the tenders received in
Fngland 1
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(¢) Mas the tender of this Indian merchant been accepted. If not,
why not ¢

The Honourable 8ir Bhupendra Nath Mitra : Simultaneous tenders
were recently called for by advertisement in India and from the Director
General of Stores, London, for 1,90,000 pairs of socks for the Army.
Messrs. Piladas Alopi Pershad & Co. tendered for the full quantity of
sucks to specification, all to be imported from England excepting 47,500
pairs which were in stock in Bombay. As the firm had tendered for
articles which are not manufactured in India, it was permissible under
rule 3 {(a) of the Stores Purchast Rules to purchase the 47,500 pairs which
were in India, but the firm’s quotation for these was not the lowest. The
entire order was placed with a manufacturing firm in India under rule 1
of the Stores Purchase Rules.

Mr. K. Ahmed : Tenders are not accepted as a rule unless they come
from reliable firms : that is the practice of the Government of India.

. g‘he Honourable 8ir Bhupendra Nath Mitra : No question has been

asked.

Mr. K. Ahmed : Isn't it so ¢

INDIANS AND ANGLO-INDIANS EMPLOYED IN THE RArLwaYy BoARD,

639. *Mr. M. 8. Aney: Will the Government be pleased to give
the names of the senior Indian and Anglo-Indian members working on
the staff of the Railway Board with their grade, salary and the numbers
of years for which they have been in service ?

The Honourable 8ir Charles Innes : The information in the form
asked for will be sent to the Honourable Mcmber.

CrEATION OF NEW Posts oF DeputY Director OF FINANCE IN THE RAmLway
BOARD.

+640. *Mr. M. B. Aney : Will the Government be pleased to stato
if any new posts of Deputy Director of Finance have been created by the
Railway Board, and, if so, how many and since when ?
CREATION OF A NEW APPOINTMENT OF DIRECTOR OF FINANCE IN THE RAlLwaY
Boarp.

+641. *Mr. M. 8. Aney: Are the Government of India aware that
the question of creating a new appointment of a Director of Finance in
the Railway Board is still under consideration and has been left over
for final decision by the Railway Standing Finance Committee at the last
meeting held on 20th July 1925, for the consideration of the Legislative
Assembly ¢
CrREATION OF NEW Posts of DEPuTy DirEcTOR OF FINANCE IN THE RalLwAY
Boarb.
$642. *Mr, M. 8, Aney:@ Will the Government be pleased to say
whether the question of creating the post or posts of Deputy Director of

Finance in the Railway Board was at any time placed for consideration
before the Railway Standing Finance Committee or the Railway Advisory

Council ¢
{ For uhswer to this question—see below question No. 643
L125LA ’
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‘CREATION OF NEW PosTs oF DEPUTY DIREOTOR OF FINANCE IN THE RarLway
Boarp.

643. *Mr. M. 8. Aney : Will the Government be pleased to state the
reasons for making appointments of any person on the staff of the
Railway Board as Deputy Director of Finance, when the question of
creating the post of a Director of Finance in the Railway Board is not yet
finally decided ?

Mr. G. G. 8im : I propose to reply to questions Nos. 640 to 643
together. One post of Deputy Director of Finance was created with
effect from the 1st October 1924. This post was included in the Demands
discussed with the Standing Finance Committee for Railways in
February 1925—see paragraphs 2 to 4 of the proceedings of that Com-
mittee of the 13th February 1925. As regards the post of Director of
Finance the Honourable Member is referred to paragraph 3 () and (e)
of the proceedings of the meeting of the Standing Finance Committee for
Railways held on the 20th July 1925, from which it will be seen that the
Committee agreed to the creation of the appointment for a period of 12
months in the first instance.

Mr. M. 8. Aney : I beg to ask a supplementary question, Sir. Are
the Government going to place any supplementary demand before this
House in connection with the salaries of the Director of Finance and his
staff ¢

Mr. G. G. 8im: No, Sir; it is not anticipated that any supple-
mentary demand will be required.

RECRUITMENT OF INSPECTORS AND INCOME-Tax OFFICERS TO THE INCOME-
TAX DEPARTMENT.

644. *Mr. 0. 8. Ranga Iyer : Will the Government be pleased to
state :
(a) The procedure of recruitment of Inspectors and Income-tax
Officers to the Income-tax Department ¢
(b) The essential and preferential qualification of candidates ¢
(¢) The number of Bachelors of Commerce who have been taken
as Inspectors and Income-tax Officers ?
‘. (d) Whether they propose to provide special facilities to B. Coms.
' as they are specially trained in Accounting and Auditing
including Income-tax Act and Accounts ?
(e) If the answer to (d) is in the negative, do they intend to ask
the Income-tax Commissioners to give preference to B. Coms. ¥
If not, why not 1

(/) How many candidates are likely to be appointed as Inspectors
and Income-tax Officers this year ?

The Honourable 8ir Basil Blackett : (¢) and (b). I would refer the
Honourable Member to section 5 (4) of the Inecome-tax Act, 1922, and
paragraph 22 (2) on pages 80-81 of the Income-tax Manual. The appoint-
ments of Income-tax Officers are made by the Commissioners of Income-
tax with the approval of the Local Government. As regards Inspectors
o*]’. Income-tax, the appointments are made by the Commissioners them-
selves,
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.

(¢) The information is not available.

(d) and (e). The Central Board of Revenue has invited the atten-
tion of Commissioners of Income-tax to the advisability of securing men
for the Income-tax Department who have.had a sound training in account-
ancy. The possession of the degree of Bachelor of Commerce will un-
doubtedly be taken into eonsideration, but 1 do not think it is desirable
to provide special facilities such as are suggested. Commissioners of
Income-tax have been asked, other things being equal, to give preference
to the holders of the Government Diploma in Accountancy, which implies
practical training in accountancy and audit work.

(f) The information is not available.

RECRUITMENT OF SUPERINTENDENTS TO THE NORTHERN INDIA SaLT REVENUBR
DEPARTMENT.

645. *Mr. 0. 8. Ranga Iyer: Will the Government be pleased to
state:

(a) The procedure 6f recruitment of Superintendents to the Salt
Department ?

(b) The essential and preferential qualifications of candidates ?

(c) Whether the examination for their recruitment will be held
this year ?

(d) If so, how many candidates are likely to be newly appointed
this year {

The Honourable Sir Basil Blackett : (a) and (b). A copy of the
rules has been placed in the Library.

(¢) A competitive examination for the recruitment of candidates for
the post of Superintendent of Salt in the Northern India Salt Revenue
Department was held in April 1925.

(d) Four of the candidates who appeared at that examination are
likely to receive appointments during the current year.

Susiecrs FOR THE EXAMINATION PoR RECRUITMENT OF SUPERINTENDENTS IN
THE NORTHERN INDIA SALT REVENUE DEPARTMENT,

646, *Mr. C. 8. Ranga Iyer : Will the Government be pleased to
state:

(a¢) The optional subjects included in the examination for the
recruitment of Superintendents in the Salt Department ?

(b) Whether they propose to include the following subjeets in the
said examination—

{t) Accounting and Auditing, (#) Statisties, (iii) Kconomics,
and (4v) Business Organisation.
If not, why not ¢

1¢) Whether they intend to provide speual facilities to B. Coma.
in that Department ?

The Honourable 8ir Basil Blackett : (¢) The following subjects are
included in the examination for recruitment of Superintendents in the
Northern India Salt Revenue Depariment :

L125LA c2
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Compulsory—

English Composition.

Arithmetie.

English History and Literature (elementary).

Indian History from the beginning of the 17th
ecentury and Indian Geography. )

Elementary Inorganic Chemistry.

Optional—any two of—
Eueclid Books I to IV.
Plane Trigonometry (elementary).

Algebra, up to and including quadratic equations.
French.

German. .
Latin,

(b) It is held that the inclusion of the proposed subjects would not
be an improvement on the existing curriculum.

(¢) The Government of India see no reason for giving special facili-

ties, in recruiting officers for the Salt Department, to Bachelors of Com-
merce.

RzcruirMeNt 1o TEE CoMMEROIAL INTELLIGENCE DEPARTMENT.

647, *Mr. 0. 8. Ranga Iyer : (a) Will the Government he pleased to

state the procedure of recruitment to the Commercial Intelligenee Branch
of the Commerce Department ¢

(h) Is it a fact that the nature of much of the work of the Com-
mereial Intelligence Branch is statistical §

(¢c) Are the Government aware that B. Coms. are specially trained
in statisties 1

(d} TIf the answers to () and (¢) are in the affirmative, do Govern-
ment intend to provide special facilities {0 Bachclors of Commerce §

The Honourable 8it Charles Imnes : (¢) In the first place, men who
had a good record of service but were retrenched in 1923 are considered.
Thereafter applicants in order of their registry and qualifications.

(b) Much of it does relate to figures, but it is not purely statistical.

. (c) From the syllabus of the Calcutta University, it is scen that statis-
ties is only one of several optional papers for both the Bachelor 6f Com-
merce Degree and Master of (ommerce Degree.

(d) Applications from Bachelors and Masters of Commerce who have
taken Statistics as one of their optional subjects already receive favour-

able consideration, and Government do not comsider it nedessary to lay
down a special rule in this matter.

Dirror APPOINTMENTS ON PROBATION OF BACHELORS OF COMMERCE TO THE
SUBORDINATE ACCOUNTS BERVICE.

648.* Mr. 0. 8. Ranga Iyer: () Is it a fact that the Subordinate
Accounts Service examination of the Civil Accounts Department is open

only to those perzons who are already working in the Aceounts Depart-
‘ment §
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(b) If so, are the Government prepared to make somg direct
appointments on probation ?

(¢) Is it not a fact that direct appointments are generally made in
.the Military Accouuts Offices and Posts and Telegraph Accounts Depart-
ment {

(d) .Are the Government aware that such appointment will provida
special facilities to B. Coms. who are specially trained in Accounting
and Auditing ?

The Honourable Sir Basil Blackett : I propose to amswer questions
Nos. 648 and 655 together.

I would refer the Honourable Member to the replies I have already
given to him on the subject. They apply to all Accounts Offices.

SUBORDINATE AOCOUNTS SERVICE EXAMINATION.

649. *Mr. 0. 8. Ranga Iyer : (e¢) Is it a fact that :

(4+) a graduate serving in the Military Accounts Department as &
clerk must have five years’ substantive service before he can
appear in the examination of the Subordinate Accounts.
Service of the Military Department,

(ii) a graduate serving in the Posts and Telegraphs and Railway
Departments must have only three years’ substantive service
before he can appear in the Accountants’ examination ¢

(0) Are the Government aware that B. Coms. are specially trained
in Précis Writing and Commercial Book-keeping 1

(¢) If the answer to (¢) and (b) are in the affirmative, are the
Government prepared te take steps to reduce the period of substantive
service to three years in the case of B. Coms. if not, why not 4

The Henourable 8Bir Basil Blackett : The answers to parts (¢) and
(b) are in the affirmative. The Government do not propose to make the
change suggested in part (c¢), having regard to the importance of practical
experience of Army Accounts and technical knowledge of Army administra-
tion.

RECRUITMENT oF BAaCHELORS 0F COMMEROE BY THE IMPERIAL BANK oF INDIA.

650. * Mr. C. 8. Ranga Iyer : (¢) Has the attention of the Govern-
ment been drawn to an article in the Bombay Chronicle of the 17th June
1925 regarding the Indianisation of the Imperial Bank of India and parti-
cularly to the fact that the Sydenham College of Commerce trains young
men in Banking and Commercial Law {

(b) Has the attention of the Government been also drawn to an
article under the heading ‘‘ Bombay Commerce Graduates ’’ in the 2'imes
of India of the 12th June 19256 regarding the apathy shown by Govern-
ment with regard to the recruitment of B. Coms. §

(¢) If the answers to (¢) and (b) are in the affirmative, will the
Government be pleased to state if they propose to encourage the recruit-
ment of B, Coms. to those departments for which they are specially fit
and ask the Imperial Bank of India to recruit B. Coms. in the Bank ¢
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The Honourable Sir Basil Blackett : (a) and (b). The reply is in

the affirmative.

(¢) As I have already told the Honourable Member, the Government
cannot interfere with recruitment to posts in the Imperial Bank of India.
They do not consider thet any special measures are called for with regard
to the recruitment of graduates in Commerce to Government Departments.

ADMISSION OF CANDIDATES TO - "E RATILWAY SCHOOL OF TRANSPORTATION AT
CHANDAUSI.

651, * Mr. C. 8. Ranga Iyer : (a) Is it a fact that the Transportation
School at Chandausi is meant for giving training to young Indians and
to those who are already serving in State Railways for qualifying them-
selves for superior traffic scrvice ?

(b) If so, will the Government be pleased to state:

(1) The qualifications necessary for outside candidates who want
. to join the school ;

* (i) The period for which the training is to be given ;
. (#i) The number of outside candidates to be admitted each year ;
(iv) The.subjects and the syallabus in which the training is to be
given ;
(v) The date of admission in each year ; and

(vi) The number of candidates who have been admitted since 1st
March 1925 and their qualifications ?

Mr. G. G. 8im: (a¢) The Railway School of Transportation,
Chandausi, is open only to men already in railway employ.

(b) (¢) and (%i). Do not arise.

(b) (1), (#v) and (v). The scheme of training varies for different
class>z of employees. The first course of 3 weeks commenced on the 1st
of March 1925 and training was imparted to the following classes of
railway employees : Junior officers, probationary officers, upper subordi-
nates, lower subordinates. Similar courses have been held with short
breaks from the 9th of April 1925. The total number of employees who
can be received at the school at one time is :

Officers .. .. .. 10
Upper subordinates .. .. 20
Lower subordinates .. .. 7

(b) (vi). Government have not this information, but oufside candi-
dntes, as stated already, are not admitted.

TrAINING OF INDIANS IN FINANCE, ACCOUNTING AND AuUDITING, CURRENCY,
ETC.

652. * Mr. C. 8. Ranga Iyer : (a¢) Are the Government aware that
Finance, Accounting and Auditing, Currency, Banking, Commerce, and
‘Customs are central subjeets ¢
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(b) If so, have the Government of India made any arrangements
to provide facilities for training of Indians in these branches ¢

(¢) If not, do they intend to establish any commercial college or to
take the existing provineial commereial college, if any §

The Honourable 8ir Oharles Innes : (¢) Yes.

(b) and (¢). The attention of the Honourable Member is invited to
part (a) of the reply given by me on 27th February last to Babu Runglal
Jajodia’s question No. 148.

ArpPOINTMENT AND FUNCTIONS OF THE PuBLIC SERVICES COMMISSION.

653. * Mr. C. 8. Ranga Iyer : (a) Is it a fact that the Public Services
Commission is going to be appointed ?

(b) If so, what would be its functions ?

(c¢) Is it a fact that it would control the recruitment to the subordinate
services of the Government of India ¢

(d) If so, would the Staff Selection Board be abolished ?

(e) If the answer to (d) is in the affirmative, would any facilities be
given to those persons who have already passed the Staff Selection Board
examination and are still unprovided for ¢

The Honourable 8ir Alexander Muddiman : (a), (b), (¢) and (d). I
would refer the IHonourable Member to the replies given by me on the
25th and 26th August.

(e) The names of the persons who have passed the Staff Selection
Board examination are, I understand, retained on the Board’s list as long
as the rules allow, and every effort is made to find them employment. I
have no reason to suppose that this procedure will not be continued.

PROVISION OF PERMANENT APPOINTMENTS FOR CANDIDATES WHO QUALIPIKD
A8 TYPISTS AND STENOGRAPHERS IN 1924,

654. * Mr. C. 8. Ranga Iyer : (¢) Will the Government be pleased
to state whether there are any candidates who qualified before the Staff
Selection Board in 1924 as typists and stenographers and are still un-
provided for ?

(b) If so, when are they likely to be provided with permanent
appointments {

The Honourable 8ir Alexander Muddiman : (@) Yes.

(b) AsT have just stated, every effort is made by the Board t{o place
their passed candidates, but I can give no date by which permanent ap-
pointments are likely to be found for candidates at present on the lists.

APPOINTMENT OF BacHELORS oF CoMMERCE IN THE ComMmerce, Finanoe
(Acors.), Ay (Accrs.) AND RaiLway (Aocrs.) DEPARTMENTS OF
THE GOVERNMENT OF INDIA.

+656. * Mr. O. 8. Ranga Iyer: (a) Is it not a fact that persons
qualified in medicine are appointed in the Medical Departmrent, those

-
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qualified in Engineering are provided facilities in the Railway (Engineer-
ing) Department and so on ?

(b) Do the Government propose to follow the same method in regard
to Bachelors of Commerce, who are qualified in commereial subjects and
accounts and auditing and appoint them in the Commerce and Finance
(Accounts), Army (Aeccounts) and Railways (Accounts) Departments of
the Government of India ¢ If not, why not ¢

Provision or FaciLities ror THE TECHENICAL EDUCATION oF RaiLway
EMPLOYEES.

656. *Mr. C. 8. Ranga Iyer : (a)Will the Government be pleased to
state whether a special officer was deputed for entering into negotiations
with the Government of Bombay in respect of the Sydenham College of
Commerce and Economics and with the Government of Bengal in respect
of the Bengal Engineering College for providing facilities for technical
education in railway service ¢ If ‘‘ no,”” why ¢

(b) If ¢ yes,”” whether negotiations have been entered into with t.he
two Loeal Governments ¢

(¢) If the answer to (b) is in the affirmative, what has been the
result of these negotiations 1

(d) If the answer to (b) is in the negative, would the Government be
plcased to state why the negotiations fell through ¢

Mr. G. G. 8im: (a), (b), (¢) and (d). An officer was deputed to
Bombay to inquire whether the Sydenham College of Commerce and Eco-
nomics would be prepared to give instruction to railway transportation
probationers. It was subsequently decided that this instruction should be
given at the Railway School of Transportation, Chandauwsi. Govern-
ment have under consideration a proposal to use the Bengal Engineering
College for the purpose of giving higher mechanical courses to selected
apprentices intended for the superior service. The Government of Bengal
has not yet been addressed on the subject.

SyYLLABUS FOR THE INDIAN CiviL SERVICE EXAMINATION IN.INDIA.

657.* Mr. C. 8. Ranga Iyer : (a) Are the Government prepared to
take steps with a view to having the following subjects ineluded in the
Indian Civil Service examination held in India :

(%) Aecounting and Auditing, (7) Advanced Banking and Currency,
(7i) Business Organisation, (iv) Public Finance, and (v)
Administration—English and Indian ¢

(b) Is it a fact that the syllabus of the examination of the I. C. S.
held in India includes such subjects as Engineering, Agriculture,
Mathematics, ete. ? .

(¢) If so0, are the Government of India prepared to take steps with
& view tohaving the commercial subjects included in the I. C. S. examina-
tion ?
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(d) If the answer to (a) is in the affirmative, do they intend to
recommend to the Secretary of State for India to relax the age limit in the
case of Bachelors of Commerce, who could not apply for admission in the
last Indian Civil Service examination which was held at Allahabad $§

The Honourable 8ir Alexander Muddiman : I am not at present dis-
posed to consider any changes in the syllabus of the competitive examina-
tion for admission to the Indian Civil Service in India in view of the fact
that a . Public Services Commission will shortly be established and one of
the primary functions of that Commission will be to advise Government
on questions of this nature.

FOoRMATION oF A BATTALION CONSISTING OF RAJPUTS OF THE SrMra DISTRICT.

658. * Mr. C. 8. Ranga Iyer : (¢) Will the Government be pleased
1o state the¢ number of men of the Simla District who served during the
Great War 1

(b) Is it a fact that a memorial had been sent by the Secretary,
Rajput Sabha, Simla, regarding the formation of a separate battalion for
the people of the Simla District in view of their services during the War ¢

(¢) If so, would the Government lay a copy on the table ?

(d) Have the Government taken any steps on the said memorial ?
If so, what ¢

(e) If the answer to (¢) is in the negative, do they intend to take any
steps ¢ If not, why not {

Mr. E. Burdon : (e¢) Approximately 2,000 men were *‘ recruited ’’
during the Great War from the Simla District and Hill States for service
as combatants in the Indian Army all of whom, except about 100, were
Dogras.

(b) The Honourable Member is possibly referring to a letter dated
the 20th August 1923, from the Secretary, Rajput Prantik Sabha (Punjab,
Jammu and Kashmir) at Lahore, which was addressed to the Military
Secretary to llis Excellency the Commander-in-Chief.

The Government of India are not aware of a memorial having been
received from any Sabha of the Simla District.

(¢) and (d). I will furnish the Honourable Member separately with
a copy of the memorial and of the reply which was sent to the Secretary
of the Sabha on the 4th Scptember 1923 by the Adjutant General in India.

(¢) From the reply to which I have just referred in answer to parts
(¢) and (d) of the question the Honourable Member will see that His
Excellency the Commander-in-Chief, for the reason stated, regretted his
inability to accede to the request for the formation of & complete unit
consisting of hill Rajputs at present.

Securrty PriNTING PRrESS, NasIK.

659. *Bardar Gulab 8ingh : (a) Is it a fact that a Security Printing
- Press is being opened in the near future at Nasik {

(b) Why has such an important Imperial Press been located there
instead of at Delhi, the headquarters of the Imperial Government, and a

central place in India ¢
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(¢) What is the total strenéth of the officers and ministerial establish-
ment sanctioned and how is it being recruited ¢ How many men in each
branch have so far been employed and when is the establishment likely
to be complete ?

The Honourable 8ir Basil Blackett : (a) Yes.

¢b) Because the climate of Delhi is unsuitable.

(c) There are six officers at present—Colonel Willis is in charge of
the Press, while five technical officers have been recruited for their technienl
qualifications.  The ministerial staff is being entertained as necessity
arises. It will be some time before the full staff is engaged. Detailed
i)roposals have not yet been received from the officer in charge of the
Press.

PERCENTAGE OF SIXHS IN CERTAIN DEPARTMENTS OF THE CENTRAL GOVERN-
MENT,

660. *S8ardar Gulab 8ingh: (a¢) What is the total percentage of
Bikhs and non-Sikhs employed permanently in the following Services :

1. Imperial Audit and Accounts Service.
2. Imperial Customs Service.

3. lmperial Salt Service.

4. Indian Stores Department (Officers).
5. Political Department §

(b) How do the (Government propose to increase the percentage
of Sikhs employed ?

(¢) How many vacancies in each of the departments mentioned above.
occurred since November, 1924, and how many have gone to Sikhs {

The Honourable 8ir Basil Blackett : The information asked for is
being collected and will be supplied to the Honourable Member in due
course. .

CoMPETITIVE EXAMINATION FOR THE RECRUITMENT OF CLERKS FOR THE
OrFiCE OF THE CONTROLLER OF ARMY FACTORY ACCOUNTS.

661. *Sardar Gulab 8ingh : (a) Is it a fact that a competitive exami-
nation for the recruitment of clerks for the office of Controller of Army
T'actory Accounts is to be held in September, 1925, at different stations
excepting in Punjab (including the North West Frontier Province),
Bombay and Sind ?

(b) Is it intended to debar the youths of these provinces from this
service 1

(¢) Do the Government propose to have an advertisement published
in the Press in the Punjeb and the other provinces referred to on the
subject ?

(d) What is the total strength of this office and its subordinate offices
(if any) which may please be shown according to provinces and eom-
munities !

The Honourable 8ir Bagil Blackett : (¢) The examination is held
only in centres in which there are offices of the Factory Accounts Branch.
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Tt will therefore be held at Kirkee in  the Bombay Presidency but not in
the Punjab, Burma, Assam, Bihar and Orissa or Sind.

(b) No. -

(c) It is not proposed to advertise in the papers of the provinces in
which the examination is not held.

(d) I place on the table a statement giving the required information.

Statement showmg tho total strength of the Head Office and the subordinate offices of the
Faotory Aocounts Branch.

—_— European,| Hindu., | Moham- Anglo- Total,
madan. - | Indian.

Bengal .. . . 1 262 7 .. 270
United Provinoes .. .. .. 70 "8 1 79
Central Provinces . . .. 2 33 o 3 43
Bombay .. . .. . 31 3 4 38
Madras .. . .. .. 40 1 1 42
Total .. 3 436 24 9 472

There are no Army TFactories in the Punjab.

AvterATIONS 10 THE “ 1”7 Tyre or INDIAN QUARTERS AT RATSINA.

662, *8ardar Gulab Bingh : (a¢) With refcrence to the answer to
question No. 1070 on the 3rd March, 1925, will the Government please
state what decision they have axuvod at regardmg romovmg the honey-
comb bricks in bath rooms of ‘‘ D ’’ type quarters {(Indian) in Raisina ?

(b) Are the Government aware that the Government of India offices
are about to move down to Delhi and yet this long felt complaint has not
Leen removed 1

(¢) Do the Government intend to see that the grievance is redressed
before the oceupation of the quarters ¢

The Honourable 8ir Bhupendra Nath Mitra : (a) No decision has
yet been arrived at. The alteration is only one of several for which the
Clerks’ Association have asked and the whole question of improvements
to these quarters is still under consideration.

(b) Yes.
(¢) Government are unable to give this undertaking.

PERCENTAGE OF SIKH SUPERINTENDENTS AND ABSSISTANTS IN THE SECRETARIAT
AND ATracHED OFFICES.

663. *8ardar Gulab 8ingh : (¢) How many Superintendents are there
in each of the Sccretariat and Attached offices respectively ¢

(b) How many posts are there for the Upper Division in each of the
offices (Sceretariat and Attached) scparately ¢



™ LEQISLATIVE ASSEMBLY. [2rD SEP. 1925,

(c) What is the pereentage of Sikhs in the posts mentioned in (a)
and (D) in each of the offices ¥ By how much is this percentage lessthan
the proportionate number and how do the Government propose to make
up this deficiency ¢

The Honourable 8ir Alexander Muddiman : The information re-
quired by the Honourable Member is being collected and will be supplied
4o him in due course.

No fixed percentages have so far been laid dow® for particular com-
munities. I would refer the Honourable Member to the answer to Sardar
Kartar Singh’s question No. 315, dated 1st September.

Re-EMPLOYMENT OF RETIRED OFFICIALS.

664. *8ardar Gulab 8ingh : (¢) Will Government please state the
number and age of re-employed persons, Europeans, Anglo-Indians and
-Indians, who have been re-employed after their retirement ¢

(b) Are Government prepared to remove all such persons who have
shut out temporarily the doors of employment for young men whose num-
ber is increasing every day ! If not, why not ¢ ,

The Honourable 8ir Alexander Muddiman : (a¢) On the assumption
that the Honourable Member’s question refers only to Departments of
‘the Secretariat, the number of persons re-employed after retirement is
three, namely, one Indian and two Anglo-Indians. Their ages are between
64 and 66.

(b) The persons above referred to arc holding temporary appoint-
ments in the Medal Section of the Army Department in Calcutta. Their
services are, I understand, not likely to be rctained after the end of the
current year.

PERCENTAGE OF SIKHS IN THE INcOME-TAX DEPARTMENT, PUNJAB.

665. *S8ardar Gulab 8ingh : What is the total number of each of the
following posts in the Income-tax Department, Pun;o.b and how many of
them are Sikhs :

1. Assistant Commissioners,

2. Income-tax Officers,

3. Assistant Income-tax Officers,
4. Inspectors 1

(b) What is the percentage of Sikhs in these appointments and by
how much is it less ?

The Honourable 8ir Basil Blackett : (2)—

Total No. of . Appointments
appointments. held by Sikhs.

1. Assistant Commissioners e 3 ..
2. Income-tax Officers .o 26 5
3. Assistant Income-tax Officers .. 6 1
4. Inspectors . 22 4

(b) The percentage of Snkhs in these appointments is 18. The con-
cluding words of this part of the question are not understood.
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Nawab Sir Sahibzada Abdul Qaiyum : May I know, Sir, if the Gov-
eérnment of India have taken any action, as a result of the numerous ques-
tions that have been put in this House from time to time, to safeguard
the interests of the minorities in the services of the Government t 1f not,
do they propose to take any action or will they confine themselves to merely
answering these questions and do hothing more {

The Honourable Bir Basil Blackett : I am not sure that answering
these questions really assists the subject. I believe that I am correct in
stating that action has been taken by the Government to secure that as far
as possible due consideration is given to the interests of the various com-
munities in the service of the various departments.

Mr. B. Das : I cannot say that of Oriyas and Biharis. Oriyas and
Biharis are nowhere in Government Departments,

Messrs, SPEDDING AND CoMPANY'S CONTRACT TOR THE SUPPLY OF SLEEPERS TO
THE NORTH WESTERN RAILWAY.

666. *Lala Hans Raj : 1. Will the Government be pleased to lay on the
tuble a statement showing the number of B. G. sleepers (Deodar, Chir and
Fir) which Spedding and Co. had to supply to the North Western Railway
up to the end of June 1923, end of Junc 1924, and end of June 1925,
under their monopoly contract of 1922 and the number of each kind
actually supplied ?

2. Will the Government be pleased to state, if after the giving of the
monopoly contract in 1922, the North West Railway had agreed to buy
from Spedding and Co. one lakh of Deodar B. G. sleepers out of any
future demand that may arise during the period of the five years’ mono-
poly contract ¥

3. If the reply to the above be in the affirmative, will the Government
be pleased to state the reasons for making an advance contract, also the
rate, if any, fixed for this contract, also how the promised rate, if any,
compared with the present market rate 1

4. Will the Government be pleased to state the market rate for
Deodar B. G. sleepers that has prevailed since the monopoly contract of
Spedding and Co. was fixed in 1922 1

The Honourable 8ir Charles Innes : A statement giving the informa-
tion asked for is laid on the table.

Lala Duni Chand : Were any tenders for the additional contract for
o the supply of one to onme and a half lakhs of
12 xoow. sleepets called for f

The Honourable 8ir Gharles Innes : I think the information will be
found in the stutement which I am laying on the table.

Lala Duni Chand : Is it true that the cancellation of this additional
contract for the supply of one to one and a half lakhs of sleepers due
to the strong condemnation by the people concerned of the monopoly
contract given by the North-Western Railway to Messrs. Spedding and
Co. !

The Honourable 8ir Charles Innes : The Honourable Mcmber can
draw his own inferences when he sces the statement.
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Lala Duni Chand : Is it true that the cancellation of this additional
contract was merely in view of the fact that at that very time the North-
Western Railway entered into a fresh contract with Spedding and Co., to
buy any quantity of sleepers that might be required during the next five

years over and above the quantity to be supplied under the monopoly
contract ?

The Honourable Sir Charles Innes : I suggest that the Honourable
Member should read the statement that I am placing on the table and
then he can put down any further questions that he thinks necessary.

Bir Purshotamdas Thakurdas : May I ask the lIonourable Member
if that statement contains information regarding any censure that Gov-
ernment may have passed on the officers eoncerned in this mishandling of
such a large order ?

The Honourable 8ir Charles Innes : No, Sir, that information is on
record in the proccedings of this Assembly.

Lela Duni Chand : Is it true that now the North-Western Railway
will have to buy from Messrs. Spedding and Co. about one lakh of slecpers
at the rate of Rs. 7-15 while the market rate is between Rs. 6-8 and Rs. 7 ¢

The Honourable 8ir Charles Innes : I have alrecady suggested to the
Honourable Member that he should read the statement and then put down
his further questions.

Lala Duni Chand : Is it not true that to buy about one lakh of
sleepers at the rate of 7-15 frem Messrs. Spedding and Co., means a frea
gift of over a lukh of rupees 1o Messrs. Spedding and Cv., who have alrcady
made a middleman’'s profit of about 50 lakhs at the expense of those timber
dealers who have been sent to rack and ruin.

The Honourable 8ir Charles Innes : I must have notice of that ques-
tion, Sir. T did not quite cateh it.

Lala Duni Ohand : May I repeat the question, Sir ?
The Honourable 8ir Charles Innes : No.

Lala Duni Ohand : My question is : Is it not true that now the
North-Western Railway will have to buy, in accordance with the contract
entered into with Messrs, Spedding and Co., about one lakh of sleepers at
the rate of Rs. 7-15 while the present market rate of these sleepers is
between Rs. 6-8 and Rs. 7 7 Does it not mean that the North-Western Rail-
way v:ill be making a free gift of over a lakh of rupees to Messrs. Spedding
and Co.,, who have already made about 50 lakhs as middleman’s profit at
the expense of a large number of timber dealers who have been sent by
this monopoly contract to rack and ruin ? s

' Mr. K. Ahmed : Without the sanctiofx of the Members of this
Assembly ?

The Honourable 8ir Charles Innes: I will read out one paragraph
of this statement :

‘¢ The market rate is difficult to gauge except by inviting tenders. Tenders have
recently been called for, for the first time since 1922, but the tenderers’ replies havo
not yet been received. In Beptember 1924, it was stated, in reply to Laln Duni Chand’s
question in the Legislative Assembly, that the market price for deodar Broad Gauge
sleepers was then Rs. 7 ; and in January 1925, it was stated in reply to the same
questioner that deodar Broad Gauge sleepers could thou bo bought at Rs, 6-8-0,’
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Lala Duni Chand : Is it true that the lower tenders were rejected ?

. 1. It is understood that the contract, us stated in the question, refers to two
contracts, dated November 1922, with Messrs. Spedding and Company and Bawa Dingah
fi"gh of Lahore. Under these contracts the following table gives the figures asked
or :

Actually Actuall Actually

— Due before | supplied | Due before| suppli Due before | supplied

30th June | before |30th June | before 30th June | before
1923. 30th June | 1924, 30th June 1925. 30th June

1923. 1924. 1925.
Decodar .o .. Nil. 86,220 | 4,00,000 6,81,312 8,00,000 | 1 l-,3 1,804
Chir and Fir .. Nil. 1,01,968 | 2,50,000 | 2,60,000 | £,50,000 [ 5,560,000

The annual supply of 4 lakhs deodar and 23 to 3 lakhs chir and fir may be
supplied between 1st April of one yeur and 30th June of the following year.

2. An agrcement was made in February 1923 with the sume contractors for the
supply of 1 to 14 lakhs deodar sleepers on the same conditions and at the same. price.
Owing to foreign railways of the N. W. R. group cancelling their demands the
contructors were asked to cancel this agrecment. The contractors did so on condition
that, in the eventuality of more sleepers being required during the currency of their
contracts, they should have the option of supplying at the same rates the first lakh of
slecpers required in any one year over and above the yearly quantity laid down in
their contracts. This was agreed to.

3. Is answered by the reply given in No. 2 above and 4 below.

4. The market rate ia difticult to gauge except by inviting tenders. Tenders
have recently been called for, for tho firat time since 1922, but the tenderers’ replies
have not yet been reccived. In September 1924, it was stated, in reply to Lala Duni
Chand’s question in the Legislative Asscmbly, that the market price for deodar Broad
Gaugo slecpers was then Rs. 7 each ; and in January 1925, it was stated in reply to
the same questioner that deodar Broad Gauge sleepers could then be bought at
Ras. 6-8-0,

STATEMENT OF BUSINESS.

The Honourable 8ir Alexander Muddiman (Ilome Member) : Sir,
T desire to make a statement on the probable course of official business
during the next week.

Monday and Tuesday are assigned for the discussion of the Resolution
on the Report of the Reforms Committee.

On Thursday, subject to your permission, Sir, Resolutions will be
moved by the Honourable Sir Charles Innes in connection with the steel
and the paper industries. The text of these Resolutions has been eirculat-
ed to Members. In the event of the recommendations contained in the
Resolution on the paper industry being accepted by the House, a small
Bill will be brought forward to give effect to those recommendations, and
the House will be asked to pass it through all its stages on the same day.
The text of the Bill will, it is expected, be circulated to Members before the
end of this week.
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On the same day the following business will be taken :

(1) The Resolution on railway audit and accounts, of which Members
have had notice.

(2) Supplementary Grants.

(3) Railway Supplementary Grants.

(4) Motions to take into consideration and to pass the following Bills
which have been or will have been laid on the table of this House after
having been passed by the Council of State :

(¢) The Indian Sucecession Bill,

(42) The Oudh Courts (Supplementary) Bill.

(#4r) The Criminal Tribes (Amendment) Bill,

(iv) The Cotton Transport (Amendment) Bill.

(v) The Repealing and Amending Bill.

(vd) ’l‘}};qllMadras, Bengal and Bombay Children (Supplementary)
ill,

(vii) The Indian Ports (Amendment) Bill,

A motion will also be made to take into consideration the Indian Limita-
tion (Amendment) Bill as reported by the Select Committee and, if that
motion is passed, to pass the Bill.

As that is a very long list of business, any business which is not
concluded on Thursday will stand oveyp till the following Monday.

Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-Muham-
madan Rural) : May I ask the lonourable the Home Member, if we do
not complete the whole business to-day, will he give to-morrow to the
House ? _

The Honourable B8ir Alexander Muddiman : If the Government
business is not completed to-day, we may have to sit to-morrow.

Mr. Jamnadas M. Mehta : But if the Government business is com-
pleted and the rest remains ¢

The Honourable Sir Alexander Muddunan No, Sir, I shall not give
to-morrow if the rest remains.

Mr. Jamnadas M. Mchta : You have been promising to consider the
question.

The Honourable Sir Alexander Muddiman : If the Honourable
Member had been in the House yesterday afternoon he would have heard
my statement immediately before the afternoon sitting.

Bit Hari Singh Gour (Central Provinces, Hindi Divisions : Non-
Muhammadan) Sir, may I inquire of the Honourable the Home Member
if he is likely to give a day for the disposal of undisposed non-official Bills
which have been long pending 1

The Honourable 8ir Alexander Muddiman : I have already told the
Honourable Member that the House has had time one day already and
to-day ; if the House proceeds cxpeditiously to business there is no reason
why the undisposed business should not be materially lessened,



THE INDIAN LIMITATION (AMENDMENT) BILL.
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE,

Mr. H. Tonkinson (Home Department : Nominated Official) : Sir, I
have to present the Report of the Select Committee on the Bill further to
amend the Indian Limitation Act, 1908.

BILL PASSED BY THE COUNCIL OF STATE.
LA oN THE TABLE.

Becre of the Assembly : Sir, in accordance with Rule 25 of the
Indian 'Legislative Rules, I lay on the table a Bill to consolidate the law
applicable to intestate and testamentary succession in British India,
which was passed by the Council of State at its meeting of the 1st Sep-
tember, 1925.

THE INDIAN PENAL CODE (AMENDMENT) BILL—contd.

Mr. President : The House will now proceed to consider the Indian
Penal Code (Amendment) Bill. The question is :

‘¢ That clause 2 do stand part of the Bill.”’

Dr. 8. K. Datta (Nominated : Indian Christians) : Sir, I have on
the notice paper an amendment which stands in my name :

‘¢ That in clause 2, for tpe word ¢ thirteen ’ the word ¢ fourteen ' be substituted.’’
The other day, Sir, the Honourable the Home Member made a suggestion
to this House. He said that, if this Bill were allowed to pass in an un-
amended form, he would be willing to circulate another Bill which stands
in the name of my friend, Sir Hari Singh Gour, and to obtain the opinions
of Local Governments on that Bill. You will permit me, Sir, to make’ one
observation with regard to that offer of the Honourable the Home Member.
The Home Member has a habit—naturally enough having been once upon
a time Registrar of a High Curt—he has a tendency to believe in the
infallibility of the views of a High Court Judge,

Now, Sir, this amendment of mine deals with a matter of social
reform, social reform in its connection with the subject of public health on
the one hand and education on the other. The reason why I bring this
amendment before this House is that I desire to safeguard the interests
of a community—a very important community in India. Unfortunately
or fortunately, there are communities in this country which have been
the repositqries of the culture and learning of India. That may not
last long. As we read the published statistics of this country it would
appear that those communities are precisely the ones that practise the
custom of early marriage. The other day the University of Calcutta held
an inquiry into the health of it students. 9,000 students were examined.
Over 60 per cent. of these students were found to have serious physical
defects. What does that mean ? It means that those to whom the
leadership of this country in the future will be consigned are physically
incapable of discharging their responsibility. My own view is that that
condition is due to children being brought to birth by immature mothers.
What did the Calcutta University prescribe as the remedy for its phy-
sically unfit students ¥ Compulsory military training—as if compulsory
military training of a nation of unfits was going to do any good. The
wrong is far deeper than that. May I ask the Honourable the Home
Member whether he will give us an assurance that when the Bill which
he proposes to be circulated goes round to the country, he will draw the
attention of tba Local Government to the possible connection between

(729 )
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physical unfitness on the one hand and edrly marriages on the other ' T
only desire information ; I do not desire to' be dogmatie. - il

The other point to which I shall make reference—and then I will be
done—is to the extraordinary figures regarding education of girls in this
country. From the middle school stage upwards—in the middle school,
high school, and collegiate stage—the contrast between the:educatién of
particular communities is very remarkable, if you take the three communi-
ties, the Kuropean, Anglo-Indian and the Indian Christian......

Mr. President : Does the Honourable Member move his amendment
or not ¢

Dr. 8. K. Datta : Yes, Sir, I am moving it. I desire to lay before
you, Sir, the diference between these communities in the varions stages
of cdueation for girls in this country. In the first place, if you takcsihese
three communities, the European, Anglo-Indian and Indian Christian, you
will discover that these three communities number something like 3} mil-
lions and yet, in the middle school stage there are 4,409 European and
Anglo-Indian girls, 7,465 Indian Christian girls and only 11,442 Iindus.
In other words, the number of girls undergoing. secondary education of
those minority commumtwq exceeds that of all the majority communmity.
The results are still more startling in the higher stages. T hold, Sir, that
early marriage has a very significant connection with this question of
education. On these grounds alone I could press my amendment. If,
however, the House feels that they do not wish to take the vote on this
matter at the present moment and if the Honourable the Home Member feels
that he can give us an assurance that his inquiry will be complete 1T am
willing to withdraw the amendment.

The Honourable 8ir Alexander Muddiman (Home Member) : Sir,
I wish to make my own position perfectly clear at the commencement. The
Honourable Dr. Datta has asked me to give him adsurances that T will
make i mqumes in a thorough manner. What T promised to do and what T
will do is this. T will take those portions of Sir Hari Singh Gour’s Bill
which are not dealt with in this Bill—those new clauses of his—and I will
obtain the opinion of Local Governments and Administrations on ther.
That is the undertaking I gave to Sir Hari Singh Gour when discussing
this matter. and that I will carry out. As to the amendment before the
House, after what T have said T trust my Honourable fnend Dr. Datta
will ask for leave to withdraw it.

8ardar Bahadur Oaptain Hira B8ingh Brar (Punjab : Nommated
Non-Official) : (There was chcering when the Honourable Membér ruse
to speak.) After this cheering, I do hope that I will get the real approba-
tion of the House, no matter what T may put before it. Sir, in support-
ing Sir Hari Singh Gour’s Bill—(Loud Liaughter)—I1 may say that India
is a very peculiar country. We may call it the country of temples, or a
country containing peculiar jdeals or customs and peculiar men.
(Laughter.) Well, Sir, for ages people of my class have done very hard
work. We have sacrificed all our luxuries and comforts and happiness
to our Brahmin friends living far away in- the South or in Bengal. (An
Honourable Member : *‘ In the Punjab also.’’) (Another Honourablé
Member : ‘“ When was that ?2’’) We have heard the opinions of very
many doctors regarding the bad effects of child marrlage how infants die
or linger on in sickness and poor health. Child mar mage, of course, does
not much affect my part of the country, But thery is one th;n,g I am
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concerned about, and that is,. that our orthodox Brahmin friends are
now-a-days very very keen on raising a national army and on giving us
their youths to lead our future army. That is the question on which
I shall speak. I think that instead of giving us leaders they ought to
begin from the bottom, say from the sepoy. I wonder if these 14 year
old girls’ children would be able to carry a load of 25 or 30 lbs. on their
backs while climbin§ a hill and at the same time firing at the enemy and
receiving shots all round. 8ir, I hope you will pardon me if I bring
my point home by narrating a little story. Once upon a time some school-
boys had wandered a liftle distance from school, when they heard the
report of a rifle. A boy named Babu Lal, in a state of acute mental
agitation, questioned his companions one by one and when they said that
none of them had been hurt, this boy promptly concluded that he himself
must have been hit, as he could not conceive a shot being fired without
hitting somebody. He accordingly fell down and lay for dead. (An
Honourable Member : *“ What is the moral ?’’) IIe believed a shot
could never be fired without hitting somebody ; and since none of his
comrades was hit, he assumed that he must have received the shot himself.
That is the moral, Sir. (Laughter.)

Now, Sir, there is another story,—of a young soldier. While he was
in action he received a bad wound in the head and was forcibly taken oft
the field. After he had had a little rest, he made his last request to his
officer and that was to be allowed to fire a few more shots at the enemy.
He was granted his request. He took up his rifle and stood up and fired
several more shots at the enemy and then fell facing the enemy. Now,
the House can see the difference between the two boys ; between the bey
who feigned death without being hit and the boy who, in spite of a fatal
wound, returned to action. Can you see the moral now, Sir ¥ I want
to ask my Brahmin friends which kind of boy they are going to give us
to lead the national army of the future ¥ Will they give us a boy who
was dying without being hit or the other kind of boy. This is the ques-
tion before us to-day. (Honourable Members : ‘‘ Give us another story.’’)
T do not say, that the boy who was dying without being hit would not make
a brilliant lawyer or Judge. (Laughter.) No doubt, he had brains ;
he knew that if he lay for dead, he would not get shot.

I will tell you one thing more. If my colleagues are very anxious
to keep the age of consent as low as many of my Honourable Brahmin
friends desire, we have no objection. But they will have to agree to
allow us to have the monopoly of leading the Indian army. They may
continue to enjoy civil appointments, in which physical fitness is not so
important or necessary. (An Honourable Member : ‘“ What do you mean
by ‘we’?’’) By ‘we’I mean my class of people, not yours, Sir, (An
Honourable Member : ‘‘ Ilave you ever been hit, Sir.”’) No shot was
made for me and that is the reason why 1 was not hit. Your bullets were
not powerful enough to reach me, although I was a good target to shoot
at.

Mr. A. Rangaswami Iyengar : Is this objection relevant ?

Sardar Bahadur Captain Hira Singh Brar : Sir, ] was interrupted
and it was only right that I should reply to my friend here. S8ir, the
national brain is founded on power and collective power can only result
from individual vigoyr. I hold that by adopting a decent age India
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‘w'ill. once again produce healthy children (who will be able to lead her
nhtional army) and take her due place in the commonwealth of natione.

Dr. 8. K. Datta : Sir, I beg to ask your permission to withdraw my
amendment. .

Mr. President : The question is : v

‘¢ That leave be given to Dr. 8. K. Datta to withdraw his amendment.’’ -

The amendment was, by leave of the *‘Assembly, withdrawn.

8ir Hari Bingh Gour (Central Provinces Hindi Divisions : Non-
Muhammadan) : Sir, before speaking on my amendments, I wish once
more to tender my grateful thanks to the Honourable the HHlome Member
for his very generous offer which I greatly appreciate. I only wish
that, when the Home Department circularise the provinces for the pur-
pose of eliciting public opinion, they will make it clear that the Govern-

ment Bill which we are passing td-day was never intended by the Govern-
ment......

Mr. President : Order, order. The Honourable Member must move
his amendment first.

8ir Hari 8ingh Gour : I am moving my amendment.

Mr. President : The Honourable Member has not moved his amend-
ment. Will he begin by reading his amendment to the House ?

8ir Hari 8ingh Gour : I was not aware of any rules under which I
have to read the amendment first.

Mr. President : Order, order. The Honourable Member must begin
by formally moving his amendment.

8ir Hari 8ingh Gour : Very well, Sir. I move my amendment which

stands in my name and which runs as follows :
¢¢ After clause 2 of the Bill, the following new clause shall be inscrted, namely :

¢ After section 375 of the said Code thc following new section shall be inserted,
namely :

¢ 375A. Tt is unlawful to have secxual intercourse with & woman when she is not
under 13 years of age and not excecding 15 years of age ’.”’

The Honourable 8ir Alexander Muddiman : I submit, Sir, that this
is not the amendment to clause 2. Clause 2 has not yet been passed.

Mr. President : The Honourable Member (Sir Hari Singh Gour)
desires to add clause 2-A. So it can be taken as a whole clause.

8ir Hari 8ingh Gour : I resume my speech. I wish to say that when
the Honourable the Home Member......

‘Mr. President : Order, order. Diwan Bahadur Ramachandra Rao.
Diwan Bahadur Ramachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : May I ask you as a point of order whether it is

not necessary to put clause 3 to the House first and then to permit Sir
. Hari Singh Gour to move his amendment ¢

Mr. President : No, it is not at all necessary.

8ir Hari 8ingh Gour : T want to say that when the Honourable the
Home Member and the Home Departmert circularise the provinces for
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the purpose of eliciting public opinion on my Bill, they will be good
enough to make it abundantly clear that the Government measure which
we are about to pass to-day was never intended to give a pause to
further legislation on the subject, and that the attitude of Goyernment
in circulating the Bill for public opinion must not be understood either
to be for or against that measure which. must be disposed of upon its
own merits, and that no Government should accept the Bill which the
Government will pass as a final solution of the question associated
with the Age of Consent Bill. That, I submit, Sir, is my request to
Government. I further wish to point out that the Government may
be pleased to analyse the views that have been expressed by Members
of this House not from the standpoint of what is regarded as public
opinion but also from the standpoint of what is undoubtedly public
good. I shall express my views in as short a space of time as possible.
Honourable Members are aware that during the last few years the
census regarding the mortality of infants has been collected by various
philanthropic associations and bodies, and what is it ¥ The result is
staggering, and India is found to be one of those countries in which
infant mortality is appallingly high. I do not think, Sir, I am over-
stating the case when I say that the figures disclosed that no less than
31 to 33 per cent. of children die before they attain the age of 12 months.
The Honourable Mr. Allen, whose absence in this connection I lament
to-day, made a vigorous speech on the Age of Consent Bill and pointed
out that the appalling mortality in this country due to infant marriages
can be visualised by the Members if they would glance along the rail-
way line from Calcutta to Bombay when they will see the tombs of
these innocent babes on either side of the line as the net result of early
marriages in this country. That, I submit, is the one result. The
Government have in days past come forward with a philanthropie
measure to suppress infanticide, but I submit it will not have succeeder
in fulfilling that measure unless this appalling infanticide and matricide
which is going on from day to day is immediately and finally stopped.
Then, Sir, it has been pointed out in the note circulated by Sir Malcoim
Hailey and it is a fact borne out by the statisties published in Medical
Jurisprudence. I learn from Lyon’s book on Medical Jurisprudence
that no less than 78.40 per cent. of girls attain puberty after they have
attained the age of 13 years and that the appearance of puberty is no
sign of physical development. Well, Sir, 1 ask this House, and I know
the House agrees with me, whether the time has pot come when for the
development of the nation, for the good of the individuals concerned, for
the happiness of the mothers and of the family, we should not raise,
and raise substantially, the age of consent.

Diwan Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : I rise to a point of order. 1 am a little bit confused, as I have
read the proposal of my Honourable friend carefully and in the light
of the decision just arrived at by your giving leave to Dr. Datta to w1.th-
draw his amendment. Ile wants to raise the age from 13 to 14, which
would be the effect of that clause, while the House would not agree to
raise the age from 13 to 14. Now my Honourable friend under another
clause- seeks to introduce a new section, making it punishable with
imprisonment which may extend to two years if intercourse ls com-
mitted with a woman between the ages of 13 and 14. Now, Sir, I put
it to you that it is certainly reopening that question under another name.
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The House refused to increase the age from 13 to 14, and it has been
decided by giving leave to Dr. Datta to withdraw his amendment. 1
‘siubpéit(,l therefore, that he is reopening a question which has already been
eeided.

Mr. President : Sir Hari Singh Gour’s motion is perfectly in order.
The amendment of Dr. Datta which has just been withdrawn with the
permission of the House referred to the offence of rape. This amend-
ment seeks to create a new offence and has no relation to the offence of
rape.

Bir Hari 8ingh Gour : After this very ill-advised interruption on
the part of my orthodox friend, Diwan Bahadur Rangachariar, who has
directed a flank attack upon my motion by raising a point of order whieh
was not a point of order at all, I will resume my speech. 1 was going
to say before I was interrupted that the question has manifold sides and
the Government of India should look at it from those manifold points
of view. I pointed out first the question of puberty and development,
then I pointed out that it'is not only good for the child and good for
the mother but it is good for the nation that we must make a substantial
advance in this direction. I also wanted to point out, and it has been
pointed out in the Census Report of 1911, page 270, that these early
child-marriages are not only destructive of infant life but they debilitate
the mother and future offspring, and indeed, the whole nation. They
give rise to the ill-treatment of the girl-wife, arrest her education and
also arrest the education of the husband who is married to her. It
has, therefore, a dual baneful influence, not only on the mother but on
the child, the husband and the whole family, and through the family
on the whole nation. 1 also wish to point out, Sir, that it has been
stated in the Census Report that India is the only country in the world
where early widowhood is 13.8 per cent. between the ages of 15 and
40, and owing to the custom prevalent amongst the high caste Hindus,
where widows are not permitted to re-marry, the result is disastrous to
the family and sometimes dishonourable to them. 1 therefore submit,
Sir, that in order to prevent this early widowhood, in order to raise
the strength of the nation, to increase its vitality and to improve
generally the physical and mental development of this country, the
age of consent must be substantially raised. It is not, Sir, a mere ques-
tion of the counting of heads, it is not merely: a question of how many
people inside and outside the Assembly are prepared to vote for the
charige. The Government must take their courage in both hands and,
convinced as 1 feel they must be that this is not a question of social
reform but a question of international, nay universal concern that nations
should not die in the manner they are dying in this country, should
substantially raise the age of consent. The Honourable Pandit Madan
Mohan Malaviya the other day pointed out......

The Honourable 8ir Alexander Muddiman : May 1 interrupt the
Honourable Member and say that 1 do not think I am being treated
ta,irly in this matter ¥ I gave an undertaking that I would circulate
these new proposals on the understanding that the Honourable Member
withdrew his amendment. If the Honourable Member moves his amend-
ment, 1 will take the decision of the House on it.
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Mr. President : It is very wrong for the Honourable Member to
give an undertaking to the Home Member and then go back on it. He
should not have moved the amendment and taken up so much time of
the House.

8ir Hari 8ingh Gour : 1 accept, Sir, the Ilonourable the Home Mem-
ber’s offer, and 1 am only making a few suggestions......

Mr. President ! Order, order. The understanding between the
Home Member and the Honourable Member was that the Honourable
Member was not to move his amendment, and that the Home Member was
to circulate this Bill,

Bir Hari 8ingh Gour : Very well, Sir, I acecept that offer and 1 will
not move my amendment.

Mr. President : The only thing you can do now is to withdraw your
amendment which you have already moved.

8ir Hari 8ingh Gour : Very well, Sir. I was only making a few
oobservations to strengthen the hands of Government.

Mr, President : Order, order. Do you wish to withdraw your
tmendment ?

8ir Hari 8ingh Gour : Very well, I ask for leave to withdraw it.

Mr. President : The question is :

‘¢ That leave be given to withdraw this amendment.”’

Those who are of that opinion will say ‘“ Aye ’’ ; those of the con-
trary opinion will say ‘‘ No.”’ '

(Some Members cried ‘‘ No.”’) .

"Mr. President : Will those who say ‘‘ No’’ kindly rise in their

seats

8ir Hari 8ingh Gour : May 1 request that a record be made that
only three gentlemen, Mr. Amar Nath Dutt, Diwan_Bahadur Ranga-
chariar and Mr. Acharya stood up ¢

"Mr. President : Order, order. The ‘‘ Ayes ’’ have it.

The amendment was, by leave of the Assembly, withdrawn.
Clause 2 was added to the Bill.

.Mr. President : The question is :
¢¢ That clause 3 do stand part of the Bill.”’

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : Sir, 1 move the following amendment to clause 3 :

¢¢ That in clause 3 of the Bill for all the words occurring after the words ¢ shall
be punished ’, the words ¢ with simple imprisonment which may extend to six months
or with fine ’, be substituted.’’

1 am very anxious, Sir, not to take up the time of the House,
especially as I am very well aware that I do not possess cither the strength
of body or the strength of speech of some of my more gifted friends.
I hope too that it will be unnecessary for me to make any very long
speech to point out the reasonableness of this amendment to this .House.‘
It would be insulting the intelligence of this Ilouse were I to indulge
in any leng explanatory speech. I shall content myself therefore with
stating the object which I have in view in moving this amendment. I
beg to point out that by passing clause 2, which we have done just now,
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we have added what may be called a new offence. I remember the day
before yesterday, the Leader of the House objecting to using this
language when dealing with the Bill. He is perhaps technically right
but the offence of rape has been there all along on the Statute, but
I do complain that in reality we are making that an offence to-day
which was not an offence yesterday. If any young man of 20 years had
a wife yesterday of 12 years and a few months it would not have been s
crime if he led the life of a husband with that wife yesterday. Under the
clause that we have now passed, it would be a crime to-day. That is
the change you have effected. You have made that penal to-day which
was not penal yesterday. You have made that a crime, and a very
gserious crime, a most culpable crime. You have made that which
yesterday would not have been a crime, a crime to-day, by the vote just
taken ; and in that sense you have extended, amplified, enlarged that
particular section of the Act. Now in the matter of punishment at
least for this new offence, let us not be unduly severe. I am making this
suggestion entirely in a spirit of compromise. Having voted for clause
2, I have practically agreed to the change that is suggested, I have agreed
to raising the age even of married girls to 13.

But now in a spirit of compromise, such as he himself has communicated
to us, entirely in a spirit of compromise, I am asking the Honourable the
Home Member to consider whether it is fair to inflict this heavy punish-
ment of rigorous imprisonment for two years upon a boy or upon a young
man who has not committed or does not feel he has cemmitted anything
wrong. I am aware what ethical lecturers might say; that it is quite open
to the young man not to commit the offence. Sir, it is very easy to preach,
but it is very difficult to practise these counsels of perfection specially in
a matter such as that we are discussing to-day. I do not think there are
many men here who can say they have always observed the moral in-
junctions in the sphere of activity which is the subject matter of this
.particular clause. It is no use saying it is open to any man not to commit
crime. Human nature is weak, youth is impulsive. And it comes to this.
Up to yesterday he might have done something with impunity; but from
to-morrow, if this clause goes on the Statute-book, he shall not do it or if
he does he must suffer rigorous imprisonment. Therefore, Sir, I beg of
you, if you must punish him, not to punish him too severely. After all
what is the object of punishment ¥ There is nothing sacrosanct about it.
It is simply to deter people from doing a thing. In this case, perhaps
his wife is 12 years and 8 months, or only 4 months short of your standard.
Under your law that which you consider a crime to-day will cease to be a
crime 4 months hence. Therefore why do you want a punishment of two
years’ rigorous imprisonment § After all, it is no very heinous crime but
only a youthful indiseretion. I again plead, Sir, that it is very difficult
wheén the blood is strong and affections run high to control oneself. I do
not want to say anything more about it. I am sure every one under-
stands my point. It may affect none of us personally ; for there is
nobody here who is very young. But I want to plead on behalf of the
daughters and sons we have at home. Is there anybody who wants his
daughter’s husband to be sent to jail because the young man has come
too close to her before she is 13 years ¥ If anybody will stand up and
say to his son-in-law ‘‘ If you dare to go too near my daughter before
she is 13 years of age you shall go to jail for two years ’’, I shall then
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know whether he has a fatherly heart. I am really appealing to you
in the name of your sons and daughters. I am not basing my appeal
on religion ; or on the Shastras ; although my very worthy friend over
there, who has come up from Madras, with all the weight of his judicial
learning and all the lightness of his literary humour to strengthen the
official phalanx, twitted me very unjustly the other day with misquoting
the Shastras. He did gross injustice to himself when he began to
criticise without knowing what I did say or did not say. The
only Shastras I referred to were not the Shastras of Manu but the speech
of Sir Alexander Muddiman. I do not want to appeal to any doubtful
religivus instinets but indeed to the humanitarian instinets which almost
secwn to burst the heart of my Honourable friend over there. I ask him
‘“ Will you send a boy whose youthful passions have got the better of his
discretion, jail for two years ¥’ And I beg of the Honourable the
Home Member to say why he is brushing aside to-day all the considerable
bedy of opinion to which he attached great weight last March. Sir, I
have gone as far as I can go in response to his appeal to me to be con-
ciliatory; and I want him to meet me half-way. I know there are some
in this House who do not want any imprisonment at all. Iet him not
forget there is a very considerable opinion against the Bill in that sense.
There are no doubt some who want to inflict heavy imprisonment on the
husband. On the other hand there are not a few who are against any
imprisonment, rigorous or simple, in such a case. These latter nsk : What
does it matter whether it is simple or rigorous, if indeed it should be im-
prisonment? Between these two extremes of those who want rigorous
imprisonment and thosec who want to let the offender off with a censure
or a small fine, I propose by way of an honourable compromise simple im-
prisonment extending to six months or fine the imprisonment being in-
tended to be inflicted only in the more gross and brutal cases. Now, Sir,
we are considering, let me repeat, the case of a girl who is just a few
months below 13. Who is going to say, who indeed can say with preci-
sion whether such a girl is really 13 or slightly more or slightly less. She
may be a few months under or over 13 ; it will be very diffienlt to deter-
mine the age exactly. I would therefore ask the Honourable Member to
accept my proposal as a compromise in the same spirit by which he wanted
us to be actuated. .

Lastly, one word more to the so-called social reformers. You are not
going to help the girl whom you say in such vociferous language you
want to protect. When you send her husband to jail, you ruin her once
for all. There is no power under the sun that can take away that dis-
grace which is something worse than death. The Hindu girl—and I know
the feelings of the Hindu girl as well as anybody here—the Iindu girl
cannot stand such a reproach, that her husband has had to go to prison
because he approached her too closely. It may be different in other coun-
tries where the wife is trained to think too much of her own rights and too
little of the husband that goes to jail; but in my land of lands, of which
I am proud to be a humble citizen, no girl could possibly stand the sight
of her husband going to jail, because in the abundance of his affection or
in the excess of his impulse it may be, he has approached her a little too
closely. I urge on this House that it will be a great outrage upon our
feelings of humanity that a young boy should be sent to jail, because he
aproaches his wife, his lawfully wedded wife, a little more closely than
your man-made law permits. The object we have in view is perfectly satis-

fied by the punishment I propose of simple imprisonment for six months
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or fine. I put this punishment of six months for a husband who commits
the same offence too many times or too brutally, That is to be the maxi-
mum punishment. I want the llouse really to be actuated by humane
feelings and to accept my proposal which will have the effect both of pro-
tecting the girl and protecting the young indiscreet husband who allows
his affections to outturn his discretion. For these reasons, Sir, T hope the
Honourable the Home Member will aceept this amendment. '

Mr, President : There are two other amendments on the question
of punishment, one standing in the name of R8ja Raghu Nandan Prasad
Singh to provide for simple imprisonment for three months and another
in the name of Mr. Duraiswami Aiyangar to provide for fine only. It
will facilitate the business of the House if all three amendments were
taken together. I will therefore ask Raja Raghu Nandan Prasad Singh
if he wishes to move his amendment.

(An Honourable Member : ‘‘ Withdraw ! ')

Raja Raghu Nandan Prasad 8ingh (Bihar and Orissa : Land-
hoiders) : I withdraw may amendment, Sir. '

Mr. President : The Honourable Member has not moved his amend-
ment and therefore can not withdraw it. I take it that he does not move
his amendment.

Mr. C. Duraiswami Aiyangar (Madras ceded distriets and Chittoor:
Non-Muhammadan Rural): 1 shall move my amendment, Sir, in the
following terms :

‘¢ That in clause 3, the words ¢ imprisonment of either description for a term

which may extend to two years or ’ and the words ‘ or with both ’, be deleted ; and
a similar alteration be made in the Schedule as a consequential amendment.’’

Mr., President : Order, order. Only the first part of the amend-
ment is in order. The Honourable Member can not lump together two
amendments to two separate clauses in this way. If he desires eonsequen-
tial changes to be made in the Schedule, he must put down a specific
amendment for the purpose. .

8ir Hari 8ingh Gour : May I point out, Sir, as a point of order that
if Mr. Acharya’s amendment is negatived by this House Mr. Duraiswami
Aiyangar’s amendment will necessarily fall to the ground ¢

Mr. President : Order, order. I propese to take both amendments
together and put Mr. Duraiswami Aiyangar’s amendment first, and, if that
is rejected, I will put Mr. Acharya 's amendment to the House.

. Mr. 0. Duraiswami Aiyangar : Sir, during the whole course of the
bantering debate which took place the day before yesterday in this House
T had to be content to remain a dummy because I have not got cither the
fanaticism of orthodoxy or the frenzy of the social reformer. Therefore,
Sir, I was simply delighting in the sober via media taken by my Honour-
able friend Sir Alexander Muddiman and my old revered master Professor
Macphail the day before yesterday. The whole of the day before yes-
terday we had a good deal of the humanitarianism of the Honourable the
Home Member in full swing. ...
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8ir Hari 8ingh Gour : On a point of order, Sir. I wish to know
where my Honourable friend’s amendment is to be found. I have not
got a copy and my friends have not got any. (Mr. K. Ahmed : ‘‘ Nor
have we ! ')

Mr. President : That is not a point of order. Mr. Aiyangar.

Mr. C. Duraiswami Aiyangar : I would request Sir Hari Singh
Gour not to interrupt me in the middle of a sentence. Sir, the whole of
the day before yesterday we had the humanitarianism of the Honourable
the Home Member in full swing in this Assembly; and when we were
discussing the excise question yesterday or when we discussed the opium
policy of the Government in this House, the humanitarianism of the
Home Member evaporated and the monetaryanism of the Honourable the
Finance Member came into full swing.

At any rate, Sir, I think that to-day it is the turn for the humani-
tarian view, and I therefore put this question
before the Assembly: is it humanitarian to send
the husband of a young girl to jail and put her in life-long mourning ¢
(An Honourable Member : ‘‘ What about the wife 9’’) 1 am speaking
for the wives ; you are inflicting a greater punishment upon the wife whose
husband is sent to jail, and that is what 1 am bringing prominently before
you and even before Sir Hari Singh Gour who professes to be the cham-
pion of Indian girls more than any other here. Sir, we have raised the
age of consent from 12 to 13—for my part I do not object to it though
I feel that it is wrong, but supposing, as Mr. Acharya put it, some young
husband out of human weakness commits this offence, an offence which is
only malum prohibita, but which is not intrinsically an offence, and which
is made an offence only by your law—I dare say that most people may not
even be aware of the change that you are making—it may be that out of
ignorance of the law, which of course is no excuse in a court of law, it
may be that out of human weakness a young husband commits this offence.
What, Sir, is the punishment you inflict upon him % You send him to
jail. I know that so far as the Madras Presidency is concerned where
there are still a large number of orthodox families the consequence of this
will be that the man will be made an outcaste. (Mr. T. Vijayaraghava-
chariar : ‘‘ Shame.”’) 1 do not feel ashamed that we should have these
orthodox people in our midst; but the consequence of sending a man to
jail is to make him an outcaste. That exists still and we cannot help
it; by any amount of legislation you cannot help a community making
one of its membersan outcaste for certain Shastric or religious reasons.
Of course, Sir, I am aware that the Government of India—or rather the
Government in India to be more accurate—have already popularised the
jails to a certain extent by sending a number of non-co-operators there.
In spite of that, Sir, there is the feeling that if a man is sent to jail he
suffers a social depreciation ; he falls in the estimation of society and he
is made an outcaste. What is the consequence of his becoming an out-
caste ! His wife also becomes an outcaste because his wife, even in spite
of orthodoxy, cannot refuse to go and live with the husband ; the law of
restitution of conjugal rights will still remain there; the wife can be com-
pelled to go and live with the husband; and since he has been to jail, his
wife’s family becomes outcaste; the husband’s family becomes outcaste.
Just for the sake of a simple fancy of this Assembly to make a new law

1 p.M.
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you make a minimum of two families outcastes in society. Sir, is that the
humanitarian view you are going to take ¥ What is the object of your
punishment, Sir ¥ What is the civilised view about punishment ? Is it
to be deterrent * 1f so, the fine which you have preseribed in this section
must be sufficient to deter. Is it to be reformative ¥ The fine preseribed
is unlimited.. I am not for the nominal fine which my friend Mr. Acharya
proposes. 1 am for a heavy fine which will have a reformative effect. But,
Sir, that punishment should be vindictive is not the view of any civilised
society, of any civilised community. 8ir, the day before yesterday I often
heard it said in this Assembly that this legislation is a progressive piece of
legislation, that it wants gradually to improve society by raising the age
from 12 to 13, and then from 13 to 14 and 14 to 15, and so on. If this is
progressive legislation, Sir, then why should not the punishment also be
progressive ! Start with a fine; then go to simple imprisonment and then
go to rigorous imprisonment if you please. But, Sir, from my point of
view, on the grounds I have placed before this House, to me it is quite im-
material whether it is simple imprisonment or rigorous imprisonment;
if you once determine to send the husband to jail, by all means send him
to rigorous imprisonment for it might even improve his health in jail. Sir,
I have not the slightest objection to your giving him rigorous imprison-
ment if the House feels that the husband should get rigorous imprison-
ment for this simple folly of his. Sir, I only wish to place this aspect of
the question before you, that under the guise of protecting the wives,
under the guise of helping poor young girls, you are only inflicting misery
upon them. I therefore appeal to you, Sir, that we should start with
the punishment of simple fine as the Bill is now for the first time raising
the age from 12 to 13. If that is not found satisfactory then we have time
enough, we have assemblies enough, we have social reformers enough to
improve and amend the law by adding imprisonment to the fine. No
doubt Sir, it may be that such legislation is often times only ‘a statutory
bluff. It may never be put into practice, the offence may be difficult of
detection, it may be difficult of proof. But what will possibly be the
consequence ! 1f somebody takes it*into his head to set the police on in
order to worry his neighbour the result of it would be that he will be
hauled up before the court and the poor girl, if she denies it and if the
husband denies it, will have to be sent up for medical examination. Is
not that harassing the poor girl for the sake of satisfying your legal re-
quirements ! If, on the other hand, a fine only is preseribed in this sec-
tion, it seems to me that the husband, even if he were falsely charged with
committing the offence under this section, might plead guilty before the
court rather than allow his wife to be harassed and drawn outside the
* house to appear before the doctor. Even if he is not guilty he might plead
guilty and choose to pay a fine of five hundred rupees rather than draw
his wife out of the house and place her before a medical man. There-
fore, Sir, it seems to me that the happiness of families in this country should
not be lightly disturbed by a single stroke of the pen of this Assembly.
Sir, I entreat you, I appeal to you, and to all sections of this House, to
be satisfied for the present with fining the persons who commit offences
under this section and not to send them actually to jail.

The Honourable 8ir Alexander Muddiman : Sir, with your per-
migsion I should like to deal with both these amendments at the same
time. In the first place I must ask the House to remember that the offence
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which this section punishes is the offence of rape. What is the punish-
ment provided in the law as it stands ? Section 376 says :

¢¢ Whoever commits rape shall be punished with transportation for life, or with
imprisonment of either description for a term which may extend to ten yecars, and shall
also be liable to fine.”’
That is the present punishment for rape. We have in this Bill raised
the age by one year ; we are reducing the imprisonment to two years or
fine. Is not the punishment proposed under either of these amendments
ludicrously inadequate f

Now, my Honourable friend, the first speaker, Mr. Acharya, made a
great point of the question of boys and one would have thought from his
speech that there is some statutory limitation that offenders must be boys.
Now where is the law on that point ¥ Is there any restriction in the
Penal Code regarding the age of boys in connection with this offence 1

Diwan Bahadur T. Rangachariar : Husbands of girls of thirteen
years will not be above twenty.

8ir Hari 8ingh Gour : The husband may be forty or fifty.

Diwan Bahadur T. Rangachariar : That is very rare.

8ir Hari 8ingh Gour : Mr. Rangachariar is a boy yet.

Diwan Bahadur T. Rangachariar : Husbands of girls of thirteen
years will not usually be above twenty years.

The Honourable 8ir Alexander Muddiman : That is not my ex-
perience, Sir. I think gentlemen from Bengal could refer to cases of.
marriage of very young girls indeed to widowers, and it is for that purpose
it is necessary to have a sentence which will give some discretion to the
Magistrate. It does not follow that because the offence is punishable
with two years’ imprisonment everybody necessarily will receive two
years ; though 1 can well understand cases where two years will be a very
reasonable punishment.

Then the second thing is, it is said that if we send these people to Jall
we ruin their married life. That is a very difficult question to answer,
but the law has already considered that point. You have already a law
where the effect of the man’s action may be that the wife sees her husband
go to jail, and you are merely extending this by one year. I cannot accept
either of these amendments. If you want to make the punishment a faree,
it is much better that you reject the Bill altogether. I therefore ask the
House not to accept this amendment.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural): May 1 ask the Honourable the Home Member
what will happen to those girls who are newly married, who are 12 years
old, but in whose case the law begins to operate from to-morrow ¥ There
will be some hardship.

Mr. A. Rangaswami Iyengar (Tanjore cwum Trichinopoly : Non-
Muhammadan Rural) : Sir, I move that the question be now put.

Mr. President : The question is that the question be put.

The motion was adopted.

The original question was :

¢¢ That clause 3 <o stand part of the Bill.”’
Since which an amendment has been moved:

¢¢ That in clause 3, the wordas ¢ with imprisonment of either description for a
term which may extend to two years or ’, be omitted, and the words ‘or with both ’
be omitted.’’
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The question I have to put is that that amendment be made.

Mr. D. V. Belvi (Bombay Southern Division : Non-Muhammadan
Rural) : May I know, Sir, on what amendment you are taking votes ?
Mr. President : I have already read the amendment to the House.

Mr. D. V. Belvi : I want to know if it is Mr. Acharya’s amendment or
Mr. Duraiswami Aiyangar’s amendment ?

Mr. President : The amendment has been read. It is Mr. Duraiswami

Aiyangar’s amendment.

(Mr. President again put the amendment to the House.)

The Assembly divided.
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Graham, Mr, L.

' ‘Hira Singh Brar, Sardar Bahadur Captain.

Innes, The Honourable Sir Charles.
The motion was negatived.

Mutalik, Sardar V. N.

Nardin Dass, Mr.

Nehru, Pandit S8hamlal.

Neogy, Mr. K. C.

Rangachariar, Diwan Bahadur T.
Ranga Iyer, Mr. C. 8,

Sadiq Hasan, Mr, S,

Samiullah Khan, Mr. M,

Shafee, Maulvi Mohammad.
Singh, Raja Raghunandan Prasad.
Sinha, Mr. Ambika Prasad.
Sinha, Kumar Ganganand.
Vishindas, Mr. Harchundrai.
Yusuf Imam, Mr. M.
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Jsmail Khan, Mr.
Iyengar, Mr. A. Rangaswami,
artar Bingh, Sardar.
Kasturbhai Lalbhai, Mr.
Langley, Mr. A.
Lindsay, Sir Darcy.
Lloyd, Mr. A. H.
Macphail, Rev. Dr. E. M.
Maguire, Mr. L. T.
Mahmood Schamnad Sahib Bahadur, Mr.
Makan, Mr. M. B.
Mehta, Mr. Jamnadas M.
Mitra, The Honourable Sir Bhupendra
Nath.
Muddiman, The Honourable Sir Alexander.
-Muhammad Ismail, Khan Bahadur Baiyid.
Murtuza S8ahib Bahadur, Maulvi Bayad.
Needham, Colonel R. A.
Panduranga Rao, Mr. V.
Purshotamdas Thakurdas, 8ir.
Raj Nurain, Rai Bahadur.
Ramachandra Ruo, Diwan Bahadur M.
Reddi, Mr. K. Venkataramana.
Roy, Mr. G. P.
Barfaraz Hussain Khan, Khan Bahadur.
Sim, Mr. G. G.
Singh, Rai Bahadur 8. N.
Stanyon, Colonel Sir Henry.
Sykes, Mr. E. F.
Tonkinson, Mr. H.
Vijayaraghavacharyar, Diwan Bahadur T,
Webb, Mr. M, '
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Mr. President : The original question was :
‘¢ That clause 3 do stand part of the Bill.’’

Since which an amendment has been moved :

¢¢ That in clause 3 of the Bill, for all the words occurring after the words ¢ shall
be punished ' the words ¢ with simple imprisonment which may extend to six months

or with fine ’ be substituted.’’

The question I have to put is that that amendment be made.

The Assembly divided :

AYES—137.

Acharya, Mr. M. K.

Aiyungar, Mr. K. Rama. .

Alimuzzaman Chowdhry, Khan Bahadur.

Aney, Mr. M. 8,

Badi-uz-Zaman, Maulvi.

Belvi, Mr. D. V.

Das, - Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Ghazanfar Ali Khan, Raja.

Ghulam Abbas, Sayyad.

Ghulam Bari, Khan Bahadur.

Hans Raj, Lala.

Hussanally, Khan Bahadur W. M,

Temail Khan, Mr.

Jajodia, Baboo Runglnl

Kazim Ali, Shaikh-e-Chatgam Maulvi
Muhammad.

Kelkar, Mr. N. C.

Majid Baksh, Syed.

Makan, Mr. M. E.

Malaviya, Pandit Krishna Kant.
Misra, Pandit Harkaran Nath,
Mutalik, Sardar V. N. ,
Narain Duss, Mr.

Neogy, Mr. K. C.

Ranguchariar, Diwan Bahadur T.
Ranga Iyer, Mr. C. 8.

Ray, Mr. Kumar Sankar.

Badiq Hasan, Mr. 8.

Shafee, Maulvi Mohammad.
Singh, Mr. Gaya Prasad.

Singh, Raja Raghunandan Prasad.
S8inha, Mr. Ambika Prasad.
8inha, Kumar Ganganand.

Tok Kyi, Maung.

Vishindas, Mr. Harchandrai.
Yukub, Maulvi Muhammad.
Yusuf Imam, Mr, M,

NOE®—59.

Abdul Qaiyum, Nawab 8ir Sahibzada.

Abul Kasem, Maulvi.

Ahmad Ali Khan, Mr.

Ahmed, Mr. K.

Aiyer, Sir P. 8. Sivaswamy.

A jab Khan, Captain.

Akram Hussain, Prince A, M. M.

Ashworth, Mr. E, H.

Ayyar, Mr. C. V. Krishnaswami,

Bhore, Mr. J. W,

Blackett, The Honourable Sir Basil.

Bray, 8ir Denys.

Burdon, Mr. E.

Carey, Sir Willoughby.

Chalmers, Mr. T. A.

Chartres, Mr. C. B.

Chetty, Mr. R. K. Shanmukham.

Clow, Mr. A, G.

Cocke, Mr. H. G,

Crawford, Colonol J. D.

Das,” Mr. B.

Datta, Dr. 8. K.

Duni Chand, Lala.

Fleming, Mr. E. G.

Gordon, Mr. E.

Gordon, Mr. R. G.

Gour, Sir Hari 8ingh.

Graham, Mr. L.

Hira BSingh Brar,
Captain.

“Tnnes, The Honourable Sir Charles.

The motion was negatived,

Sardar Bahadur

Iyengar, Mr. A. Rangaswami.

Kartar Singh, Sardar.

Kasturbhai Lalbhai, Mr.

Langley, Mr. A.

Lindsay, 8ir Darey.

Lloyd, Mr. A. H.

Macphail, Rev. Dr. E. M.

Maguire, Mr. L. T.

Mahmood Schamnad S8ahib Bahadur, M1

Mehta, Mr. Jamnadas M. .

Mitra, The Honourable 8ir Bhupendra
Nath, .

Muddiman, The Honourable Sir Alexander.

Muhammad Ismail, Khan Bahadur 8aiyid.

Murtuga Sahib Bahadur, Maulvi Sayad.

Needham, Colonel R. A.

Panduranga Rao, Mr. V.

Purshotamdas Thakurdas, Sir,

Raj Narain, Rai Bahadur. .

Ramachandra Rao, Diwan Bahadur M.

Reddi, Mr. K. Venkataramana.

Roy, Mr. G. P.

Sarfaraz Hussain Khan, Khan Bahadur.

Sim, Mr. G. G.

Singh, Rai Bahadur 8. N.

Btanyon, Colonel 8ir Henry.

Sykes, Mr. E. F.

Tonkinson, Mr. H.

Vijayar:dghavacharyar, Diwan Bahadur T.

Webb, Mr, M. '
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Mr. President : The question is :
¢¢ That clause 3. do stand' part of the Bill.’”’ 7

I think the ‘‘ Ayes ’’ have it.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : The ‘“ Noes ’’ have it.

Mr. President : Will those Members who say ‘‘ No ”’ kindly rise
in their places ¥ (Only Mr. Dutt rose.)

Mr. K. Abmed : See the frivolity, Sir.

Pandit 8hamlal Nehru : On a point of order, Sir. (Cries of ** Order,
order ’’.)

The motion was adopted.
Clause 3 was added to the Bill.

Mr. President : The question is :
¢¢ That clause 4 do stand part of the Bill.’’

Mr. Kumar Sankar Ray (Chittagong and Rajshahi Divisions: Non-
Muhammadan) : I beg to move:

‘¢ That in clause 4, in the Schedule, after the words ¢ shall not arrest without

warrant ’ wherever they occur, the words ¢ which shall issue only on the complaint
of a person who, if the wife were unmarried, would have been her preferable guardian ’
be inserted.’’
Section 202 of the Code of Criminal Procedure no doubt gives the
courts the digeretion to issue a warrant. But that discretion has been
taken away in similar cases by the provisions of section 194 and other
sections. The object of my amendment is to bring this present case into
line with those sections; and my further object is to prevent needless inter-
ference with the domestic affairs of a husband and wife. With these
objects I beg to move my amendment.

The motion was negatived.
Clause 4 was added to the Bill.

Clause 1 was added to the Bill. The Title and Preamble were added
to the Bill.

The Honourable 8ir Alexander Muddiman : Sir, I do not propose to
detain the House at this moment after the Bill has been debated at such-
length. I merely move that the Bill be passed.

Mr. K. Rama Aiyangar (Madura and Ramnad cum Tinnevelly :
Non-Muhammadan Rural) : Sir, I rise to oppose the motion. I quite under-
stand the feeling of the House and I shall not detain it long. But I cannot
allow the Bill to pass without entering my emphatic protest. (4n Honour-
able Member : ‘“ You have already dome it ’’.) I submit, Sir, that the
Government in this case should consider all the statements made in the
House and come to the conclusion not to give effect to the Bill if it be
passed. There are various ways in which the question can be considered,
and must be considered, by the Government. I know I am probably
talking against the constitution in a representative Assembly like this
here. But the peculiar circumstances of the matter require that my appeal
should be attended to carefully. I did not in my previous ergument
bring in the fact that marriage is a sacrament in- this country. To most
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it is a sacrament. Once the tie is there, I should very much request any
Government not to interfere with the internal arrangement bétween the
husband and wife. Of course, I know that already the law has interfered
to a certain extent and has fixed 12 years for rape. But the fact that the
gection, though it is on the Statute-book, has not been of any use, has been
conceded by almost every speaker here. That it has not been of any use
till now is abundant proof that the Government are not really taking the
iuterest ‘which they ought to take in the matter in the right direction.
Government could easily have provided for the matter by adopting any of
the following methods. They could have made an enactnient for the whole
or part of the inhabitants of this vast country. Rules may be made saying
that marriage shall take place only after a certain age, making exceptions
if they are unavoidable. The second course would have been to leave
the law as it stood so far as marital relationship was concerned and allow
every kind of improvement as regards non-marital relationship. There
could have been a third course also, as I pointed out. A small exception
may be made in this Bill in the case of people who are bound to marry
before a certain age according to their religious beliefs.

8ir Hari 8ingh Gour : Madras Brahmans.

Mr. K. Bama Aiyangar : They may be excluded from the operation’
of the Bill.

8ir P. 8. Bivaswamy Aiyer : Who are bound to marry !

Mr. K. Rama Aiyangar : My friend Sir Sivaswamy Aiyer, who is
¢ertainly competent to raise the question, asks, ‘“ Who are bound to marry
before the girls attain puberty ?’’ 1 am sure he will not raise that
question in Madras. e has not raised it up till now.

Sir P. 8. Sivaswamy Aiyer : No boy is bound to marry béelow a
certain age.

 Mr. X. Bama Aiyangar : Now he confines it to boys. I never said,
in the case of boys, that there should be any rule limiting them to a par-
ticular age for this purpose or that. I do not think the present Bill does
that for that purpose. Therefore, the question does not arise. 1t is
impossible for anybody to argue otherwise. If there is a small fraction
of the population of India who will be affected in the wrong way by this
Bill if it is passed into law, and when religious sentiment also ¢omes in,
it onght to be the duty of the Government to interfere as little as possible,
consistently with their duty to the country. I share my Honourable
§riend Sir lari Singh Gour’s enthusiasm on many points, but certainly
in this matfer, where he ought to know better, he ought not to interfere.
Of course, opinions and conduct often times vary. All T am concerned
with in this Bill is this. If you are legislating for the benefit of the public,
do tike the Fall responsibility upon yourselves. Do not make a piece of
Togidlation hitherto looked upon by even a very small section, Iet it be
dn infinitesimal section, of people as law which this Legislature ought not
to pass. You know that the minority question has been raised in political
refg.nns by the Government, and it is the one thing for which they make
provision all through. Let not the minority in fact be in any way trampled
under foot, 6r subjected to any tyranny of the majority. I certainly ask
my Hopourable friends, the ‘social reformets, fo consider if there are not
ten familits in afl India now who consider marriage as a sacrament and
‘who consifler that the marriage should be consummated within 16 days

Li25L.A E
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of the girl attaining puberty. Will there not be 10 or 5 such families ¢
If so, and if you agree to that small statement, you will be committing a
violent mistake in agreeing to the legislation that is to be passed and placed
on the Statute-book to-day. The question that 12 years has been the limit
so far does not arise on this occasion. It will therefore be necessary for
the Government to comsider if this is a case in which they should allow
the thing to be passed without waiting, as I said already in the course
of another speech, for the occasion when:you will have an opportunity of
sending the Bills before divisional committees to be formed, representative
of several interests and several groups in the country, which might cer-
tainly advise Government better in this matter. I therefore oppose the
motion.

(Several Honourable Members : 1 move that the question be now
put.) '

Diwan Bahadur T. Rangachariar : Sir, I congratulate the Assembly
on the measure which is being put on the Statute-book. As a pillar of
orthodoxy I have been sought to be abused, I wish I were a pillar of
orthodoxy. I am not. But there is no question of orthodoxy or -hetero-
doxy in this question. I do not share the pessimism of my Honourable
friend Mr. Rama Aiyangar. I consider that my community will wel-
come this measure. Public opinion is advanging, and is advancing rapidly
in this direction. No doubt the law hitherto has been a dead letter
with reference to the age of 12 years. But it is not likely to be a dead
letter between the ages of 12 and 13, for, in the one case, it was the physical
improbability which made the law a dead letter. But between the ages of
12 and 13, although it is not very common, many cases of consummation
do take place. 1 want therefore to give one word of warning in this
matter that in administering the law it will have to be administered with
great caution, for domestic happiness is likely to be affected in the ad-
ministration of this law. I dare say the Honourable the Home Member
and the various Governments will keep an eye on the administration of this
branch of the law. There are communities who believe that it is an
injunction which they should obey, that they should consummate marriage
as soon as the girl attains puberty, but that opinion is Past dying out.
There are a few people still who believe in it, but where consummation
does take place on religious belief, however wrong, I think the Governmment
should take care that such people are not harassed. On the whole 1
weleome the measure. I do not think the communities will abhor it as
my friend Mr. Rama Aiyangar believes. I think it a very right step
to be taken for the nation wants to advance politically, socially and
otherwise, and I do not think that the Assembly need be ashamed of
passing this measure.

Mr. N. C. Kelkar (Bombay Central Division : Non-Muhammadan
Rural) : Sir, at this late hour I did not like to speak on this subject, but
as the Bill is of very great importauce I do not like to give a silent vote
on it. I think I shall have to give some explanation about myself. In
my own case it will be a kind of self-retrospection, and for those whom I
represent it will be justification of my attitude. I do not want to keep
the House in doubt as to my attitude in the matter. I say I support the
Bill. I am in agreement with the Select Committee and for this reason,
I am not a reckless refermer on the one hand, mnor am I a bigdted con-
gervative on the other. My motto in social reform has always-been, ‘‘ Be
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always in advance of the group, and yct don’t lose sight or sense of the
group.’’ That has been my motto, and I have been studiously following
the motto in matters of social reform. 1 welcome the Select Committee s
Bill as it has been put forward, because I personally like that the age of
consent ‘within marital relations should be 13 and outside marital rela-
tions 14. I do not like some of the penal provisions which have been
passed. I voted against them, but I am now prepared to accept the B:ll
as a wholg, as modified. My reason for this is that unmarried girls want
greater protection than married girls, and if the age had been raised in
their case further than 14, say 15 or 16, I should have voted for that also.
Within the marital relations, however, 1 think the case is not so strong
as in the case of unmarried girls 4 therefore 1 think that the golden mean
has been struck when the age has been fixed at 13.

On general giounds I have to say this, This Penal Code (Amend-
ment) Bill it not a sectional matter at all. Tt does not strike at the
Hindu religion im particular. If it strikes at any religion it strikes at all
religions, because its penal provisions are for all and it applies to all
clagses and communities. Therefore I would say that I may have no

articular objection to this Bill more than any other community. Thera
18 herein of course to a certain extent interference with the religious
customs of the country, no doubt in the case of the Ilindus at any
rate. But I reconcile myself to it with this view that the
measure of interference with religious matters in this Bill is
exactly the measure of the progress of public opinion in the matter.
There is no doubt & certain amount of interference, but that interference
iy fully justified in the advance or progress which social «opinion has made
in the last few yecars. Now the House will realise that a very peculiar
position has been created for the Hindu commurity, at any rate, on account
of two causes. First of all there is the practicc of very early marriages,
and secondly, I believe, it is the Shastrie injunection to perform consumma-
tion of marriage as soon as puberty oceurs. .

Bir Hari S8ingh Gour : No, no.

Mr. N. O. Kelkar : I am putting forward my own view. If you
differ you may state your view. I think in my view I shall be borne out by
some of the learned Hindu Pandits here and some of the lawyers. The®
two factors 1 say contributing to this position are these. First of all
marriages generally take place at ah early age, and I believe that the
Shastras enjoin consummaticn of marriage as soon as puberty has been
reached. In India late marriages were the vogue in olden times. From
what I have read in the Puranas, marriages were performed in India at
a late age. According to the custom of Swayanwara and more particular-
ly judging by the ccremony of Chaturthikaran, Chaturthikaran means
performing the consummation of marriage on the fourth day of the
marriage. If that is to be done on the fourth day, it presumes that
marriage itself takes place almost at the time of puberty.

Mr, M. 8, Aney : May I ask if the Honourable Member is prepared
to say that Chaturthikaran is prescribed for all the Shakhas and Sastras t

Mr. N. 0. Kelkar : It may not be in all, but it is in some at any rate
and that suffices for my purpose. Now the Shastras, while they prescribe
that consummation shall be performed on the fourth day, do not prescribe
a minimum age for marriage: That is the peculiar position. In England,
for instance, I am told that the minimum marriagecable age is 12 and 14.
That is'a eondition of validity, and it means that if a marriage in England
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is performed before 12 or before 14 in the case of a girl or boy respectively,
then that marriage becomes ipso facto invalid or at least voidable. In
our country however it is not even voidable if performed at an early age.
You may perform this marriage ceremony of a boy and a girl in their
cradles, yet if other things are the same the marriage becomes valid.
You must put the two things together and sce how the awkward position
is brought about. The third thing is that in tropical countries puberty
occurs earlier than in colder countries. In this country we have not
got the benefit of cold storage which nature has provided for Kuropean
people.

An Honouradle Member : Divide, divide.

Mr. N. C. Kelkar : Not until I have finished.

Now what are the two remedies for this peculiar position { One is
legislation ; another ia social reform. Education is adready progress-
ing. We have been lecturing ; we have been carrying on propaganda
about social matters.

Mr. President : If the Honourable Member is going to be long, we
had better adjourn now.

The Assembly then adjourned for Lunch till Ten Minutes to Three of
the Clock.

The Assembly re-assembled after Lunch at Ten Minutes to Three of
the Clock, Mr. Px"‘esident in the Chair.

(Mr. Kelkar rose to continue his speech.)
Mr: K. Ahmed : Sir, 25 persons are not present in this Assembly.
(A count was taken and it was found that a quorum was present,)

Mr. N. 0. Kelkar : Sir, when we adjourned for Lunch I was making
this point, namely, that there are two remedies for the peculiar position
in which we find ourselves as the result of a number of factors working
together. One remedy is soeial legislation in the Councils, and the
‘second voluntary social reform. No. 2 has been steadily pursued. We
have been doing all that we possibly can by way of voluntary solial
reform, but the impatience of a well-meaning ardepnt spirit naturally
demands the operation of remedy No. 1 also. And then it becomes a
challenging question, whether we are not entitled to take for humani-
tarian and other similar purposes the advantage of the opcration of the
Legislature as well. In my opinion, the simultaneous help of both these
remedies must be taken, and resistance to evil must be offered, like
hydraulic pressure, at all points of contact, whether it be through social
agitation or through the. Legislative Councils. Then the question natur-
ally arises, if that is true, why was there the outery, the great whirl-
wind agitation against the Age of Consent Bill in 1891 % My reply to
that is that it was a piece of pure political ventriloquism. That opposi-
tion was pot aimed at social reform as social reform, but it was a piece
of political ventriloquism. That is to say, the opponents of the Bill
wanted to bring into bold relief and impress upon the minds of society
that the Legislature, through which they were getting that social reform,
wag an unrepresentative Legislature and therefore they should have
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nothing to do with it. (Sir Hari Singh Gour : ‘‘ Nobody said that in
1891, not one in the Council ’.) I said it myself ; will you deny that ¢
1 was just going to say that remember I was a college stuadent then, ahd
I was one of those who strenuously opposed the Bill. But I know my
own mind. I know why I then opposed it and I am disclosing that faet
to you now. 1 opposed the Bill not because I was against social reform,
but I opposed it because it was to be got through a Legisfative Council
which was not representative. It consisted entirely of nominated Mem-
bers, a number of European gentlemen sitting in the Council who knew
nothing or very .little about our social manners and customs, and only
three or four Hindu gentlemen were in the Council at the time and even
they were nominated. That being the constitution of the Couneil, it
was a right attitude to take up for the opponents of the Bill that we
should have nothing to do even with a humanitarian measure like that
or & social reform measure liké that, because the Conneil was entirely
under the domigation of a foreign Government, and it was not at all
representative. Naturally the question then arises, do you call the
present Assembly a representative Assembly ¢ My emphatic answer
to that is that for all practical purposes it is representative enough,
though I admit that it can be improved by enlargipg the franchise. I
long to see the day when the franchise will be enlarged, and the Assembly
will be made more representative even than it is at present. I shall be
quite prepared to make way for a man who possesses a - greater repre-
sentative capacity than myself when the time really comes. (Mr. K.
Ahmed : ‘“What modesty | ’’) There is at least one technical plea which
I would offer against those who say this Assembly is not representative.
Being representative Members and elected Members, they are estopped
frem saying this House is not representative, they are estopped from
denying their own rcpresentative character in the House. And if they
have a representative character in the House, what is their clear duty
even in a matter of legislation affecting distantly or otherwise, directly
or indirectly, their own religious and social customs. I think their cledar
duty in all such cases, even under present conditions, is to take an
intelligent part in the debate and to give a discriminating vote on the
merits of each case, and not to say, ‘‘* We arc not representative, the
country has not given any mandate to us, and therefore we shall not
take any part, much less vote for or against measures of that character *’.
Marriage, adoption and matters like those are mixed questions of
religion and civil rights. There are many such other matters which in-
volve both these things. They have a religious character and they inci-
dentally also produce civil consequences. Now everything that results in
civil consequences becomes amenable to a law court ; and my further con-
tention is that anything amenable to a law court comes within the cogni-
zance of the Legislature. It is on that ground that I think we must be
prepared to take cognizance of a measure like this. That T suppose is a
possible reason why some people even think that the'cgdlﬁcatlon of Hindu
law is possible ; becausc Hindu law of course is a religious law mainly and
yet it has civil consequences which are taken cognizance of by law courts
and the Legislature. Therefore, some people naturally think that even
Hindu law can lend itself to codification. In purely religious matters I
would not allow the law or the Government to interfere. That is a matter
entirely for the people who belong to that religion. But .in mixed mmt.e!:s
which have a religious character and yet at the same time produce civil
consequences, I think the Legislature cannot shirk its respousibility in
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dealing with such matters. As I said some time before, the Penal Code is
not, again, a measure which affects only the Hindu community ; it affecis
all communities equally. Whoever is in the land will be,smbject to: the
operation of this Penal Code (Amendment) Bill. Therefore I onge.more
contend that it is our duty as Members of this representative House 1o
take an intelligent part in measures of this kind and to give a diseriminat-
ing vote. I have done both. I have given a discriminating vote. If I
have voted with Government in some matters, 1 have voted against Govern-
ment in other matters. Therefore I think I have exercised my diseretion.
Well, the real solution of the great difficulty that I have pointed out is to
make, if possible, the age of consent and the age of marriage one and the
same. You will find that already a beginning in that respect has been
made in certain territories. In Mysore and Baroda I think a minimum
age of marriage has been preseribed. I do not know about Mysore but
I am sure about Baroda. There was a law passed by the Baroda Legisla-
ture which preseribes a minimum age for marriage. I am not concerned
with the actual figure of the age, but with the principle, and my contention
is that if you think it is not improper for the Baroda Legislature, which is
not even as representative as our Legislature is, to pass a law of that
character, and if you can submit to that legislation there, there is all the
greater reason why we may with our own hands shape and fashion a
measure like this. (Sir P. 8. Sivaswamy Avyer : *‘ That is a despotic Gov-
ernment *’.) Much more, reason, therefore, if that is a despotic Govern-
ment. You submit there to the decree of a despotic Legislature, why
should we not do the same here, where we are free people in a way because,
at any rate, we have got an elected majority. And I rely upon that.
I do not mean to say that our elected majority is effective enough for all
purposes. I know the great hitches that there are in our way. I know
how the Government defy and impede us at every step. I know all that ;
but this is not a matter in which Government themselves, as it were, have
been taking a particular interest in pushing forward their own views,
and I was really glad that the Ilome Member stuck steadfastly to the
Report of the Select Committee and persistently opposed all the attempts
of Dr. Gour to push forward the age, on the ground that public opinion
would warrant only a particular age in regard to marital relations and
another age in regard to non-marital relations.

Mr. 0. Duraiswami Aiyangar : Why not have a heavy taxation on
infant marriages ?

Mr. N. C. Kelkar : Do it by all means.

Then there was one more thing which Mr. Acharya said. I think
he said that in the Brahmin community alone there were infant marriages.
I take serious objcetion to that sort of statement. I think in non-
Brahmin communities also the age is very low. It is not the curse of
Brahminhood alone. The age of marriage is cven low among non-

Brahmins. You will find the same thing prevailing in other castes and
other communities also

--------

Mr. B. Venkatapatiraju : Unfortunately imitating Brahmins.

Mr. N. O. Kelkar : You may say that ; there is a desire in non-
Brahmzp communities to become Brahming and to become even better
Brahmins than Brahmins themselves, Now, I shall just give you a
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piece of my experience, which I had the other day in a social conference
at Satara, which, as it were, quite disillusioned me. I was under the
impression that the depressed classes and the non-Brahmin commupities
would be averse to legislation on the subject of fixing a minimum age
for marriage. It happened like this. I was, as it were, going to be
haulcd up and drawn over the coals for the part I took in the Delhi
Bession over this Age of Consent Bill. It was a gathering of social
reformers and they were going to penalise me for not going too far. But
when ¥ attended the meeting and explaired te the Subjects Committee
the real part I took in the whole proceeding, they actually dropped that
resolution of censure against me, and at my suggestion substituted a
resolution suggesting legislation for fixing the minimum age for marriages.
I myself moved that resolution in the conference, and 1 said I was
totally indifferent whether they passed it or rejected it—that it was
nothing to me. But to my great surprise I found that representatives
of the depressed classes and the non-Brahmin communities in the con-
ference got up and said, *“ We want this Bill.””

I would Lke to give another imstance, and eite the example of my
Marwari friend, Mr. Rang Lal Jajodia. e has made himself responsible
for eirculating among us a Bill for this particular purpose, for fixing
‘a minimum age for marriage. Now, I am glad to refer to this instance,
beca Marwaris are generally regarded somehow or other as the most
conserVative community in India, and therefore when a Marwari gentle-
man like him comer forward with a Bill to have a law for fixing the
minimum age for marriage, I take it that society is really advancing.
No further proof is required to show that society is progressing.

There is one more thing I would like to say about Mr. Acharya. Ile
says that here in this Assembly we have not come with a mandate from
the electorate upon social questions. I do not kmow what his manifesto
said ; but I know what my manifesto said, and my manifesto did not
exclude social welfare of the electorate I was coming here to represent.
I suppose that even my friend Mr. Acharya’s manifesto must have been
comprehensive enough to include matters of social welfare, though perhaps
not social legislation specifically. His silence means consent. There is this
further difficulty in his way—he says he has not come with a mandate on
this Bill into this House. Then I take it that he has no mandate either
way—he cannot vote for the Bill, neither can he vote against the BiH.
Has he got a mandate to vote against a Bill like this 7 I think he has
not got any such mandate. Questions unexpectedly arise during a session
after you are elected ; and are you going back to the voters with a
plebiscite in your hand in order to colleet opinions 1 Of course very
momentous social issues may arise at times which may throw the whole
constituency or the whole country into a vortex of agitation. In a case
like that, by all means go back to the electorate and get a mandate, ycs
or no ; take a plebiscite if you like ; but so long as that has not been
done at the time of an clection, and when you are sent into this Assembly,
what is the proper course you have to follow ? I repeat you must take
an intelligent interest in the discussions and you must give a diserimi-
nating vote. Even in a responsible and fully representative government,
members are not turned out because they sometimes vote against even
the pledge taken by them, because i that case they can plead the right
of their own conscience and that right, I suppose, is generally accorded
to representatives in representative asscmblies. Therefore when there
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is no clear mandate given hy the cletordte, when you have taken no
clear and definite pledge agamst voting in favour og or taking pdrt in the
discussion of a measure like this, ¥ do not think you are justified in nat
tuking a proper part in a matter like this. - A

Lastly, 8ir, I would ask Mr. Acharya to agree with me in taking
this as the proper guidance for the representative Members of this
Assembly. Here I would refer to a passage—I think this passage was
rcad out by our late President. I knew of it cven before hie referred te
% in hlis speech—it is a quotation from Burke's letter to his clectors of

ristol. -

¢¢ It ought to be the happiness and glory of a representative to live in the strietest
aunion, the closest correspondence, and the most unreserved communication with his cows
ptituents. Their wishes ought to have greut weight with him ; their opinions high
respect ; their business unremitted attention. It is his duty to sacrific his repowe,
his pleasure, his satisfactions, to theirs,—and above all, cver, and in all cases, to
prefer their interest to his own.
But his unbinssed opinion, his mature judgment, his enlightcopd comscienge, he
ought not to sacrifice to you, to any man, or to any set of men living.’’ o
One last point, Sir, and I have finished. The change that we are
now making is only in a matter of detail. The principle is already tham: ;
the Act is already there ; we are raising the age from 12 to 13 ; peyond
. that we are not duing anything in regard to the Act which is ¥lready
on the Statute-book. My contention therefore is that if anybody thought
that it was a wrong measure on the Statute-book, why were not notices
given by any of us to cancel that Act, just as we had in the cuse eof
repressive political legislation ¥ 1If it occurred to us that we should
give notices of motions for repealing repressive politieal measures, it
should certainly have occurred to us, if we really and honestly and
sincerely thought that this was a bad measure on the Statute-book, to
give notices of motions 10 caheel that measure and take it off the Statute~
book, But there the measure stands and the change that we have made is
only on a matter of detail, and I think that, now that we have had our
due share in the deliberation and the voting, we should accept the result
as a satisfactory result. -

‘Mr. Jamnadas M. Mehta : I move, Sir, that the question be now
put,

Mr. D. V. Belvi : Sir, I feel that this is an occasion on which it
would be criminal on my part to give a silent vote. 1 have listened to
the debate with ‘considerable interest. It seems to me, Sir, that ‘it is very
unfortunate that this Bill has come up for discussion before the constitu-
tion of the Committees which are to be formed hereafter on the strength
of a Resolution of which the Honourable the Home Member has given
notice. ;.1 would have been perfectly satisfied if the present Bill had been
referred to a large number of Hindu and Muhammadan gentlemen w
are Members of this Assembly to consider it in 4ll its bearings, but
unfortunately that has not been done. It seems to me, Sir, that the
change that we are introducing into the penal law of the land is not
only revolutionary, but it is strictly opposed to one of the fundamental
principles on which British rule isgformed in this country. One of the
fundamental principles of British rule in this country is that it will *
not jnterfere with the religious customs of the peaple of this land.....
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Mr. K. Venkataramana Reddi (Guntur cum Nellore : Non-Muham-
madan Rural) : This Bill does not.interfere with the religious customs
of the people of this country.

Mr. D. V. Belvi : Please allow me to speak. I shall not allow any
kind of interruptions. (Laughter.) If you interrupt me a hundred
times, I am quite prepared to meet those interruptions. I am a lawyer
of 32 years’ standing, and I am quite accustomed to take and give
buffets, You are bound to listen to me quietly. You all had your say
and you must now allow me to have my say without unnecessarily
interrupting me. ’

Mr. K. Ahmed : Take a sword in hand.

Mr. D. V. Belvi : I submit, Sir, that Mr. K. Ahmed should be ruled
out of order at once. We are not children here. Ile has no right te
speak on a point which does not touch him at all.

Mr. K. Ahmed : The Honourable the ITome Member is.not a child.

Mr. D. V. Belvi : At any rate, I am not. Sir, as I have said, the
preseni legislation is opposed to one of the fundamental principles on
which the British Govesnment is founded in this country, and that
principle is that there should not be the least interference with the
roligious habits and customs of the people. The présent question
has been treated as if it were a purely social question. In my
humble opinion it is not a soecial question, pure and simple. It is a
question which may properly be called socio-religious. The Resolution
that we discussed yesterday about prohibition was, if I may say so, a
purely social question, hecause every important religion in the country,
Hinduism, Muhammadanism, or Sikhism, prohibts the use of liquors to
its followers. But what do we find in the present Bill # We find that
a large number of social reformers, men of different faiths, men who
are not in touch with the rural population of the country, men who are
not orthodox in the least sense of the word, men who eat and drink
freely anywhere they please and yet choose to call themselves orthodox,
or at any rate call themselves Hindus and Muhammadans are supporting
this measure. We are legislating here not for people who sit in this
Legislature alone. We arc legislating for three hundred millions of
His Majesty’s subjects of various classes, of various shades of opinions,
of various grades of educational and religious opinions. This
point must be clearly borne in mind in passing this legislation
to-day. I am told that the law was amended in the year 1897T.
I know it perfectly well. I remember that I took an humble part in
that legislation. I was not a Member of Council then, but I was a law
student, and I may tell the House that I did support that measure. But,
there is a considerable difference in raising the age of consent from
10 to 12 and from 12 to 13. I am of opinion that the religious law of
the people must be allowed to have its free course ; people must be
left to their good sense. ,

Now, Sir, we have been told by my Honourable friend Sir
Hari Singh Gour that in 78 per cent. of cases .girls do mnot in this
country attain their puberty or pubescence until they eomplete their
13th year. I submit, Sir, that the most damaging argument against
this Bill has been furnished to us by no other gentleman than Sir
Hari Singh Gour himself. If there is no dapger in the case of 78

-
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per cent. of the girls out of 100 attaining their puberty before their 13th
year, then where is the need for legislation ! Where is the need for
wounding the religious susceptibilities of a large number of orthodox
people ! Do the Honourable Members of this House know that there
will be a storm of opposition from orthodox quarters to the legislation
which is now being ushered in by the Honourable the Home Member 1
Have the religious heads of the various communities been copsulted
on this point ¥ Are there not Jagadgurus whose opinions should have
been taken ? (Anm  Homourable Member : ‘‘ Who are thes: Jagad-
gurus 1'’) My friend does not seem to know that a man becomes a
Siaunyasi and a Guru of the Hindus in the normal course of life. At
any rate, they are the recognised heads of the Hindu community.
(T'here were a few interruptions which were inaudible at the Reporter’s
table). Please do not interrupt me for God’s sake. If you do net
like my arguments, you are quite welcome to go out of the hall. (Loud
Laughter,) My contention is that European Members of this Assembly
do not appreciate the feelings of the orthodox people as far as Hindus
are concerned. Most of the Members here are reformers, and I have
given a description of these reformers. They are Hindus in a certain
sense, but they are not Ilindus in the real sénse, because they eat and
drink very freely. They ®o to Europe, they cross the Kala Pant, and
they do anything they choose, and yet they call themselves Hindus
because they.choose to do so. I submit, Sir, that they are not the real
representatives of the Hindu community so far as the present question
is concerned.

Mr, K. Ahmed : They are called reformed Ilindus.

Mr. D. V. Belvi: I do not choose to geply to my friend
Mr. K. Ahmed. Although he does not wear bells and a cap, he very
frequently interrupts people of my humble type.

Now, Sir, the present Assembly consists of a large number of
people who do represent people in ecertain matters only. My
Honourable friend Mr. Kelkar said that we have come here as the
representatives of the people, and therefore we have a right to exercise
our own good sense and give our assent to the Bill. I beg to differ
from him. I do not agree with him at all. If the Hindu and Muham-
madan and Sikh gentlemen who are in this Assembly and who support
the Bill have the courage of their convictions they should demand a
dissolution of this Assembly at once and they should give up their
scats, go back to the country and seek a fresh election on this very
point. If they come back with the mandate of the country, I should
be the very first to congratulate them on their success. But they have
no right to come here and say that because an eminent gentleman like
the Home Member thinks that by passing this legislation the Hindu and
Muhammadan communities will be benefited, this legislation should be
passed and forced down the throats of millions of His Majesty’s
orthodox subjects.

Now, as T said, there is a considerable difference hetween the
lggislation of the year 1891 and the present enactment. It should be
rémembered that there has not been a single case from the year 1891.
‘We know that a brute of a husband named Hari Maiti committed rape
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on his young wife of 10. The poor girl died, and the man was tried
and convicted in Calcutta, and the Bill that was introduced in the old
Imperial Legislative Council by Sir Andrew Scobble was the result of
it. We have been told that the old Imperial Legislative Council was
not a fully representative body. My Honourable friend Mr, Kelkar
said that the case of this Assembly is altogether different. Let me tell
him that matters stand on a different footing altogether. If you have
read the proceedings of the old Imperial Legislative Council of the
year 1891—and you can get a copy downstairs in the Library—you
will find that the late Sir Romesh Chandra Mitter was the one man
who raised his voice against that legislation, because he was a sensible
man, he was a Judge of the Caleutta Iligh Court, a man who under-
stood the feelings of the large mass of the population.

He quietly accepted the measure on this ground that as a rule
Hindu girls or for the matter of it any girls in this country do not
generally attain their puberty before they complete their twelfth year.
That was the ground on which the Bill was supported by the late
Rao Bahadur Nulkar in the Imperial Council, who was the only Hindu
gentleman who supported that measure. But what do you find at
present § There has not been in the course of the last 30 years one
single case. I submit this is a piece of unnecessary legislation.

Mr. H. Tonkinson (I!ome Department : Nominated Official) : Sir,
on a point of explanation, I should like to refer to a statement, which
was made in this House last February, in contradiction of the allegation
that there have been no cases under the Act of 1891. There have been
8 cases, Sir, in the last three years, 1921—24,

Mr. D. V. Belvi: I accept the correction with thanks, Sir. But
8 cases in the course of three years out of a population of 300 millions.
And where are the cases during the remaining 27 years or so ¥ If there
have been 8 cases, the offenders in all these cases have been punished.
Then, we were glibly told by certain gentlemen that the Ilindu
Shastras and the Hindu religious books do not contain anything to
show that marriage according to Hindu opinion should be consnmmmated
within a certain number of days of the attainment of puberty. I would
only ask those gentlemen to look into the files of the Kesart newspapen
for the year 1891. It was amply disclosed that there are explicit
religions injunctions in various Shastras. The late Lokmanya Bal
Gangadhar Tilak took a leading part in the agitation on this very ground.
My Honourable friends will find very interesting reading there. Sir,
do not think that there are no Shastras enjoining the consummation of
marriage within a definite time after the attainment of puberty. If
you like, say you are out to defy ITlindu law. Admit it ; say, ‘ We are
reformers, we wish to set Hindu law at naught ’’. But don’t for God’s
sake say that there is nothing in the Shastras, and that there are no
people who scrupulously respect the Shastras. There are millions of
people who respect them. They may be wrong in theic views. I
don’t myself believe in these Shastras. I don’t observe the Shastras in
my private life. But I believe in voluntary action ; I object to this
forced legislation. I object to this legislation on principle. We have
no right to legislate in socio-religious matters for the people of this
country. (Mr. H. G. Cocke : ‘*“ Why not ?”’) (Mr. K. Ahmed : *“ Why
did .you come here then 1°’)

\
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'l‘here has been some confusion in thls discussion between the
wordg ‘‘ marriage '’ and *‘ consummation ’’. My Honourable friend,
Mr. Kelkar, has told us that even among non-Brahmins celebration of
marriages takes place among children. Celebration of marriage is .
altogether different from consummation of marr 1age We are really
considering the time for the consummation of marriage accordlng to
the text of the Hindu religion.

Now, I prefer the Bills which are likely to be introduced—I mean
the Bills of my llonourable friend Rai Sahib Harbilas Sarda and my
Honoursble friend, Mr. Jajodia. In one case it is intended to fix
the age for the marriage of Hindu girls at 12 and in the other case the
age for the marriage of boys is to be fixed at 16. If the Honourable
the Home Member was really courageous, if he really believed that
injury was being done to a large number of girls in this country, why
did he not introduce a drastic measure of this kind instead of bringing
in a measure which is not wanted by anybody in this country ¥ If a
plebiscite is taken by the Government, at any rate if the religious
heads of the various ecommunities are consulted, I am quite sure that
a large number of people will be found who are against this piece of
legislation. Then, Sir, you have to take into consideration the opinions
of the various Governments ; the opinions of the various Judges of
the High Courts ; the opinions of other leading men that have been
consulted. You should not let your opinion be imposed upon people
who are not unfortunately here to share in the discussion. Do not for
God’s sake force your opinion on other people who are not willing to
aceept it. To me it seems that if you persist in passing this piece of
legislation, the British Government will undoubtedly rue the day on
whichr it was passed. It may be very difficult to reconcile the people of
this country to this measure. Sir, I tell you this in all sincerity to
friends. Do not be carried away by the voice of a few people who are
in this Assembly. They are heterogenous people—they are a motley
crew and intellectual hyprids if you will pardon me for the expressions.
They have no right whatever to force their views upon people who are
not. willing to accept them,

What is the nature of this legislation ¢ Boys are to be sent to
jail. And do you know the consequences that will accrue from this
act ¢ Perhaps it will be thought that this legislation will not harm-
fully affect my Muhammadan friends. I submit that my Muhammadan
friends are much mistaken if they think so. The Muhammadan
Members of this Assembly know as much of the Muhammadan rural
population as my Hindu friends here do of the Hindu rural population.
We have all been born and bred in towns ; we have received an English
education. (Cries of ‘“ No'’.) We have got a superficial veneer of
European civilisation and we copy the manners and opiniong of the
West. (Mr. W. M. Hussanally : ‘“ What about the case of Muhum-
rmadans ?’’) In the case of Muhammadans, I submit there are millions of
Mnhammadans who are illiterate and are not of the opinions whiel are
held in this Assembly by the literate Muhammadans. (Mr. K. Ahmed
““Th is no reason why they should not be educated. By raising the
age, they uplift themselves.’’) This is not the way to uplift the. people.
This is the way to lift them out of their religious customs altogether.
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I agree with the arguments of my Honourable friend, Nawab Sir
Abdul Qaiyum whose speech struck me yesterday as a very sensible
speech. He foreshadowed the dangers which will - flow from the
present legislation. Among orthodox Muhammadans if a single boy is
arrested and taken to court, under the proposed law I fear that there
will be, in all probability, bloodshed and there will be a breach of the
peace. No Muhammadan will stand the outrage on his boy. Take my
word for it. Government will remember my words. I may not be
alive then. I may be dead, but my words will remain. I repeat my
warning that Government will have to rue the day on which this legis-
lation was forced on unwilling and orthodox people. (Cries of ‘‘ I move
that the question be now put ’’.) I know, Sir, that some of my friends
here are very anxious to reach some of the Bills on the paper. But I think
the present Bill is of much more importance than any number of those
Bills. I do not care two straws for any of them.

Then it is said that no notice was given to repeal the existing law.
But I have already explained that marriage is not consummated before
the girl attains her puberty and no girl attains her puberty as a rule
before she is 12 so that the present law is perfectly in consonance with
common sense. I submit that it would be advisable for the Honour-
able the Ilome Member to consult the leaders of the Hindu community,
the Muhammadan community, the Sikh community, and the heads of
the various religions, before he embarks on this dangerous legislation.
It is really dangerous,and I have no doubt on this point. I oppose it
from the bottom of my heart.

(Several Honourable Members : 1 move, Sir, that the question be now
put.) .

Mr. Amar Nath Dutt : Sir, although I know what will be the effect
of my opposition to this Bill, still, I feel it my duty net to record a
silent vote against this mischievous piece of legislation. Sir, reference
has been made to what transpired in the year 1891 which led to legis-
lation of this type so far back as 34 years ago. Sir, I also remember the
agitation and the indignation that was roused in the country at that
time, although I was a student then, and many of the Members present
here may remember that that was the occasion on which one of the Indian
newspapers became a daily newspaper, I mean the Amrita Bazar Patrika.
It was the agitation against that legislation which made it a daily news-
paper. The occasion which gave rise to legislation for raising the age of
consent to 12 yoars was the death of a girl of 8. (A Voice : ¢‘ Are you sure
it was 8 9’’) I am sure it was 8 years. If you consult the Indian Law
Reports you will see.

8ir Hari Bingh QGour : 11} years is the reported age.

Mr. Amar Nath Dutt : T contradict my friends who are lawyers of
more yesars standing than myself., (4 Voice : ‘‘Liars ?*’) I do not know
whether they are liars, but I know that they are lawyers. Whatever that
may be, Sir, since then, no statistics are available as to how many
cases of death there have been in the case of girls of over 12. Those
statistics are not available. But one set of statistics has been given this
afternoon by my Honourable friend Mr. Tonkinson to the effect that
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withim the last three years there have been 8 cases, and I presume they
are cases below 12 as they must be. 1f in this vast continent of India
consisting of 30 millions of people there have been only 8 casds, t.e., 2%
cases per year, would that be an occasion for legislation on matters like
this apd raising the age of consent still higher ¢ 1 most respectfully
ask this House to consider what are the number of deaths annually or
even monthly from motor car accidents in the town of Caleutta only. T
would also ask Members of this Iouse to consider the number of deaths
from ruptures of spleen in the Assam tea gardens. They are probably
more than this. Have these facts necessitated any legislation ! No.

Then again, it has been said that we gught to legislate on this
matter and that there is precedent for this though this is a piece of
a:cial legislation, because, Gbvernment abolished that inhuman practice
of burning setees on funeral pyres about 100 years ago. Naqw, Sir, I do
not know whether that was a social rite or a religions rite, but I know
that it was an inhuman practice, and no analogy can be based upon legis-
Intion in matters like that. Further, if I have to concede to Sir Hari
Singh Gour that it was a piece of social 18gislation, may I ask him, ‘‘ Do
two wrongs make a right ¢ ’’ Certainly not. ‘

Ar repards the misehievous provisions of the Bill T have more than
often nbserved in this ver; Ilouse that what we fear ‘s an unscrupulous
{;nlico and members of an opposite faction in our rillages which are tora

y factions under the present system of Government, if I may be permit-
ted to so observe, because, they have introduced so many things in our
village life to create factions. Formerly we had only social factions, but
now we have factions arising out of litigations. Further the villages aro
divided into factions for those so-called self-governing bodies introduce.d
amongst the rural population, without any education. Considering the
present state of Bengal villages, of which I have some experience, I say
that there is not a single village, at least in the province of Bengal, which
is not divided into various factions arising from social causes, litigations
and village boards. There are the three things which divided the poor,
unsophisticated people of the villages. S8ir, it will be very easy for any
member of an opposite faction to get up a case and to disgrace a member

of the opposite faction by lodging a complaint. That is my main objeec-
tion.

Then, Sir, it has been said that we ought to undertake this piece of
legislation in order to educate the uneducated masses. I beg to submit
that society does not progress in this way. We must depend upon
historical forces rather than upon this sort of legislation—this sort of
meddlesome legislation—for furtherance of social reform, whether it
is reform in the right direction or in the wrong direction. Bociety pro-
gresses by-fictions and half avowals of truth and Indian society is no
exception to that. I am not one who is versed in the Shastras. But 1
take note of the fact, Sir, that at least 300 millions of people believe in
the Shastras and the sanctity of the Shastras, and it is only a few hand-
ful of people, who take their dinners in the Hotel Cecil with Muham-
madans and call themselves Hindus who want to legislate for really
pious orthodox Hindus who would not cross the threshold of a Muham-
madan or a European and who would not take water when wearing
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shocs. We want to legislate for them. It has been said that that has
not been the mandate of our electorates. What was the mandate of our
electorates ¥ We did not come here to legislate on social matters. We
did not come here for the so-called uplifting of the morals of our people.
The only thing for which we came here was for the constitutional
struggle in which India is engaged at the present time and to free India
from the yoke of the British bureaucracy. We wanted to have a round
table eonference to frame the constitution which would govern India
in the future. All these things are not cared for. We come here and
now gravely sit and waste so many hours over a piece of-legislation
about which opinion is divided. I submit, Sir, that you waste the time
not only of this House but also of the people of India who want to march
onward towards freedom and who want to free themselves from this
administrative machinery which can bring forward a Bill like this and
impose its own social ideas upon a people whose culture, ideas and civilisa-
tion thoroughly differ from the principles of the Bill. I am -not surpris-
ed if one day a Bill is brought forward to compel the people to go to the
temple of Kali or Durga and to bow down their heads there and sacrifice
goats, which for a Vaishnava will be a great sin. Sir, I submit that to
legislate on social and religious matters such as this is not within the
province of this Legislature, and it is certainly not for us, who have come
here after getting the mandate of our own constituencies to fight for the
freedom of our own country, to legislate in a matter like this about which
opinion is divided. With these few observations 1 oppose the Bill.

The Honourable 8ir Alexander Muddiman: 8ir, I would like to make
one or two observations on this discussion but I will be exceedingly
brief. The speeches made on the third reading of the Bill woulll have
been more appropriate to the second reading. They went into the prin-
ciple df the measure and the opposition on the second reading was not
developed apparently until the third reading. 1 would also like to say how
the specches delivered to-day illustrated what I have been pressing on
the House both this and last Session, namely, the need of caution in these
matters. 1 do think that the course we have taken was justifiable and advis-
able ; we have made a step forward. If the House passes this Bill it will
be a step in advance ; but at the same time I do not want the House to
think ihat I do not sympathise, though I may not agree, with the views of
those orthodox Members which have been put forward so vchemently to-
day, or that we desire to disregard their feelings on the matter. 1t is not a

,fecling that any Government can afford to ignore, mor should I like
them to think that the Government do not take the opposition in a perfectly
serious way. We do and we use the utmost caution before we go against
their views. We have with the assistance of this House made a step forward
and it is obvious from the speech of Mr. Rangachariar that we carry with
us the more advanced wing of the orthodox party. That gives me much
satisfaction. It is not the desire of this Government or of any Government,
I am sure, to neglect the feelings of any portion of the community. It
is our duty to give effect to those feelings, and I do hope that this dis-
cussior, which has been greatly prolonged, on this Bill will have at any
rate one desirable effect, namely, that it will show us all the necessity
of a compromising course in these matters.

With these few observations I move that the Bill be passed.
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Mr. Prasident : The question is that the Bill be now passed.

- The Assembly divided.
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THE COAL GRADING BOARD BILL.
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After the exciting debate we have just had I think that the House
will turn with a sense of relief to the humdrum subject of coal, and I
think I shall also be interpreting the feelings of the House if I deal with
this motion exceedingly briefly. I will merely remind the House that
the Bill I am putting forward is a voluntary Bill, and that before I put
it forward, I obtained the consent of the coal trade to the main provi-
sions of the Bill, and that the House accepted the principle of the Bill
by referring it to a Select Committee. In that Seleet Committee, though
our report is a very short one, we examined the Bill clause by clause with
the greatest care, and I think that we have improved the Bill. In parti-
cular I think the amendment made in clause 4 of the Bill is a very real
improvement, and I hope that now the Houg# will accept the unanimous
recommendation of the Select Committee and¢will pass the Bill. I need
not remind the House of what I said, when I proposed that the Bill
should be referred to a Select Committee, namely, that the Indian QCoal
Committee, on whose report this Bill is based, recommended that, what-
ever action we should take, we should take as quickly as possible. Be-
fore I sit down, I should like to refer very briefly to the note appended
.to the Seleect Committee’s Report by Mr. Jamnadas Mechta and Mr.
Abhyankar. I do not wish to enter into controversy with those two
Honourable Members on the point they have raised ; I merely wish to
point cut to the Ilouse that at this stage we are not dealing with the
cause of the loss of the export trade, we are dealing with the question of-
how we can best recover that trade, and I think Mr. Jamnadas Mehta
and Mr, Abhyankar both agrec that the best thing we can do to assist
the coal trade to recover their trade is to pass this Bill. Sir I move.

8ir Willoughby OCarey (Bengal : European) : Sir, I do not want to
waste the time of the Ilous: in discussing this Coal Grading Bill at any
length. The Honourable Mcmber recently gave us an exceedingly in-
teresting, and in the main correct, account of the position of the ‘coal
trade when asking for permission to introduce the Bill and refer it to a
Select Committee® There is only one point on which I should like to
comment. The Honourable Member rightly said that the Government
and Railways have of late shown signs of wanting to be good to us. I
say ‘‘ us '’ because for many years I was working 1n, and still am largely
interested in, the Indian coal trade. We do recognise that Railways
have been provided with funds for rehabilitation, from which among
other trades the coal trade has benefited by a considerable improvement
in railway facilities and wagon supplies, and that we have been given en-
couragement for export in the form of a rebate, with I hope more to
come. But there is just this. A part of the difficulty we are suffering
from at present of over-production of. certain grade_s of coal and the
consequent closing down of certain mines and certain seams has been
partially brought about by the great expansion of output in mines owngd
by Government railways and other railways. I and others fought this
subject ‘on behalf of the Indian Mining Association fifteen years ago,
but we were defeated, and permission for expansion of railway-owned
collieries was given. But we did then foresee something of what has
happened since. However, 1 am not going to say anything more about
the sorrows of the coal trade. They have been very continually and
londly emphasized for many years, and the outcome is the present Coal
Committee’s Report, for which our thanks_ are due to Government. If
the House accepts this Bill, I believe that it will be a step towards the
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return of a brighter future which, in due course, we anticipate for the
trade as a whole.

As to the Bill itself, I have been very carefully and very fully into
it, and believe that it will be a workable Bill, that it covers the ground
and provides a good working scheme for bringing back the export trade
in coal. If this Bill should in the course of the next few years enable
the trade to recover its export markets by re-establishing and keeping
up the credit of Indian coal with the aid of the rebate which is proposed,
1 think we may say it will be certain that many mines which are now
closed will again find a market and will be able to re-open. Also, and
this is a point which those #n the coal trade have well before them, it
will enable us to find a firs® market for some of the coal from the new
fields which are now being opened. That is important because railways
are going into the new coal areas and it is essential that the export trade
should be recovered to assist us to get the product of those new fields
marketted.

I should like to say just one word with regard to the general question
of the supply of coal because a consumer, a very well known consumer
in this House, has asked me quite recently the question as to whether if
the export market is again recovered to the extent that it existed a few
years ago there would be a sufficient supply of first quality coal for the
Indian consumer. This is a point which ought to interest the House. I
think that the Honourable Member will be able to reassure them, and if
they will also take my word for it, I too can assure them, that there is
more than enough good quality coal to last India for hundreds of years
already in sight and a great deal which has not yet been sampled or
even discovered.

It is a trite remark but a very true one that a prosperous coal export
trade makes a prosperous coal trade, and a prosperous coal trade gene-
rally means a prosperous industrial condition in a countey. This is just
as true of India as it is of the other countries of which it has been said.
Therefore, Sir, I ask the Asembly to pass this Bill and to pass it as
soon as possible so that it may come into force as soon as possible.

Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, I support this motion for the consideration of the
Bill and in doing so I would like to explain that the minute which my
Honourable frined Mr. Abhyankar and myself have written is in no sense
a minute of dissent but one which merely explains our position, namely
that the report of the Coal Committee itself is not wholly acceptable to
;18 glthough the Bill as now drafted is the right way to improve the coal

rade,

Sir, there are three or four points in the Bill which require consi-
deration but we are working against time to-day and I shall therefore
make a brief refercnce only to one or two of them. Sir, the Board as it will
be constituted under the Bill has not secured general, not to say universal
approval. We know that the Board could be improved in a manner
which would make it more aceeptable to the trade and the consumer.
But that will take time, and therefore it is best to accept the Board as at

‘present proposed to be constituted leaving it to the future to improve it
as crreumstances suggest.
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There is another objection to the Bill in some quarters, namely, that
of rebate and preference in respect of wagons to the export coal trade.
I agree that generally this sort of preference canpot and should not e
granted but the question is one of reviving a trade which has been killed
by a combination of circumstances and therefore this Assembly must
come to its assistance particularly because in a sense it was partly the
action of Government themselves that was responsible for its stoppage.
1 do not want to enter into thut controversy here because it does not
really affect the Bill as drafted. But let us remember that on the ques-
tion of the Coal Committee’s report opinion is not quite unanimous ;
but whatever the opinion the fact remains that to-day the only way to
improve the export trade is through the machinery which the Bill pro-
vides. Sir, I support the Bill. .

Mr. K. 0. Neogy (Decca Division : Non-Muhammadan Rural) :
Sir, T had the privilege, 18 months ago, to bring to the attention of the
House the serious difficulties under which the coal trade had been suffer-
ing for a long time. The issue that I raised on that occasion was quite
different from the subject matter of the present Bill but, Sir, the preseut
legislation is the only tangible action which Government have taken
,8ince that time, in aid of the trade. Sir, the problem with which the coal
trade has been faced since 1923 has been one of shortage in demand.
This position was contributed to by various circumstances chief among
which were decline in the demand at home, loss of the export market and
the invasion by foreign coal. The Resolution which I had the honour to
move related only to the last of these three circumstances, and the Coal
Committee was appointed to consider the question as to how best the
export markets which were lost to the trade could be recovered. In
practice, however, the Coal Committee has covered a more extensive field
than it was expected to do by its terms of reference. Among the more
important recommendations which the (‘oal Committee has made are

the following three :

(1) that a further rebate of coal freight for export from the coal-
fields to the docks should be made to the extent of 50 per
cent. of the present rebate ;

(2) that a waiving of Port Commissioners’ charges should be made
to the extent of Re. 1-4, and

(3) that a Grading Board should be established.

In this measure, we are merely giving effect to the last of these
three more important recommendations of that Committee. Sir, the
Indian section of the coal trade consider that the importance of a Grad-
ing Board has been rather exaggerated by the Committee. They further
think that the constitution of the Grading Board should follow other
lines than have been adopted in this measure. I myself put forward
these views in the Select Committee, and the fact that we have presented
a unanimous report in support of the measure does not show that I have
yielded on these points. But Sir, 1 had to agree to the Bill as a sort
of compromise ; and I know that this measure, in so far as it affects
the constitution of the Grading Board and confines the additional rebate
only to graded coal, will not meet with the approval of the Indian section
of the cogl trade. So far as the other questions which affgct the future
of the coal trade are concerned, the Honourable Member in charge has
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pot made any definite pronouncement. The three points on which the
cqpl trade want to be assured as early as possible are : firstly, that the
promised reference to the Tariff Board on the question of the countervail-
ing duty on South African coal should be made at the earliest possible
moment. The second is that the reduction of railway freight should be
effected not merely for the benefit of coal sent out of India but for the
benefit of internal consumers as well. I am aware that this question of
the reduction .of railway freight was considered at a meeting of the
Traffic Committee of the Indian Railway Association Conference in July
last at Bangalore, but nothing is known as to what decision they arrived
at on this important question. Sir, the third point on which the trade
wants to be assured is that the rapid expansion of the railway collieries
should not be allowed to interfere with the future of the coal trade.
I do not want to detail the last point because reference has already been
made by my Honourable friend Sir Willoughby Carey to this very im-
portant question. It is an irony of fate that the coal trade has to look
for protection to the Honourable Sir Charles Innes ; and at the same
time my Honourable friend, in his capacity as Member for Railways,
permits the expansion of railway collieries which is not a little responsi-
ble for the present condition in which the coal trade finds itself. Sir,
I hope that my Honourable friend will take the opportunity of this
debate for making a definite declaration on the various points that my
Honourable friend Sir Willoughby Carey and I have raised.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Sir, I would not have ventured to rise on this occasion to
say a few words, but I feel that the Bill that is being considered by this
House carries a very important moral with it. The Bill, Sir, is a curative
measure of direct help to the coal trade, and I wish to point out and
to remind the Government of India that the necessity for this curative
measure was the fact that the Government of India overlooked the
various warnings which were given to them by, the commercial commu-
nity, when several acts of omission and commission occurred in connec-
tion with the official control of the coal trade started during the war
period. T do not wish to rake up any of the controversy which is con-
nected with an officer of the Government of India who is no more. But
I feel very strongly to-day that if only the Government of India had
been a little more responsive than they were in connection with thig
whole history during the war period, it is possible that the coal industry
would not have been in the sad plight, to rescue it from which the Com-
merce Member has agreed to give this direct help. Nobody grudges the
help which the coal industry is receiving at this juncture. Indeed many
of us feel that if anything it is a little belated, and the best+hope that I
can extend to the coal industry is that even at this juncture this assistance
will help them materially. But the moral for the Government of India,
if they will take it to heart, is that when an important industry is in
distress it is not advisable and it is not wise to wait until the industry
is on its last legs and the Government find themselves stampeded into the
appointment of a committee and offer the meagre assistance which they
propose to to-day in the case of the coal industry. A stitch in time, Sir,
saves nine. If the coal industry had been assisted by the Government
of India against the various factors artificially and avoidably working
against it during the last several years, I am sure that the Commerce
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Member to-day would not have had to ask that this measure should be
passed immediately and now—otherwise the condition of the coal industry
might go beyond help. I only wish, Sir, that the moral of this will be
taken to heart and that the Government will not hereafter be unduly slow
in attending to advice and recommendations from quarters which know
best regarding the various industries of India. I have great plysure,
Sir, in supporting this measure. / -

The Honourable 8ir Charles Innes : Sir, I should like to take up
first the point made by my Hoxpurable friend Sir Purshotamdas
Thakurdas. 1 must confess that I never expected that I should be
accused by Sir Purshotamdas Thakurdas of being unresponsive to the
demands of the commercial community in this matter of coal. For I
may tell the Honourable Member that one of the reasons why we were
forced to impose that embargo upon coal was pressure from almost every
Chamber of Commerce in India including the Chamber which the Honour-
able Member has the honour to represent.....

8ir Purshotamdas. Thakurdas : 1f I may interrupt the Honourable
Member, did the Honourable Member attend to complaints from various
Indian Chambers and Associations regarding the distribution of wagons ¢

The Honourable 8ir Oharles Innes : We did our very best in very
difficult circumstances.....

8ir Purshotamdas Thakurdas : Your very best was very poor, if I
may say 80 with due deference.

The Honourable 8ir Charles Innes : If we had not done our best,
a certain company, of which the Honourable Member is a Director,
would not be in existence to-day—I refer to the Tata Iron and Steel

8ir Purshotamdas Thakurdas : The existence of that company was
vital to the Government of India and to the successful termination
of the war. I wish the Honourable Member would not wrongly urge

this so often.

The Honourable 8ir Oharles Innes : I am very reluctant to get into
a controversy on this point.....

Sir Purshotamdas Thakurdas : The Honourable Member starts it
himself and has not the patience to allow others to correet his incorrect

statements.

The Honourable 8ir OCharles Inmes : I should like to refer very
briefly to what my Honourable friend Sir Willoughby Carey said-about
State coal mines. I may say that for many years past I have been
in the closest consultation with the Honourable Member with regard to
this question of coal, and I have received the very greatest assistance
from him in a very difficult problem. I admit that this question of State
coal mines for railway purposes has become recently a vexed question.
I am preparing a reply to the Indian Mining Federation on the subject
and as soon as that reply is ready I shall‘ publish it ; but I should just
like to ask the Honourable Member one thing. He is gpeaking on behalf
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of the Indian coal trade. Is he satisfied that the Indian coal trade ix
entirely guiltless in this matter and will he not admit that it was the
way in which we were squeezed and that the prices charged to us for
co&}uié:%O and 1921 was one of the reasons that compelled us to go
in this method merely in order to protect ourselves ¥ Let me give
one instance. In 1923 we Were raising coal ourselves in one of our
collieries, in the Giridih colliery, at less than five rupees a ton'; and :t
the time we were being charged by Indian coal owners anything from
eight rupees to eleven rupees twelwe annas a ton. That, Sir, is one of
the reasons why we were compelled to protect ourselves by investing
in our own collieries. I can bear out what the Honourable Member
said about the internal consumer. He need not have any apprehensions
in regard to this Bill. I can assure this House that even if we do by
means of this Bill enable the Indian coal trade to recover its export
trade, we shall not hurt the Indian consumer in any way at all. It is
a question largely of railway facilities, and now we have so improved
our-railway facilities that we can undertake that we shall be able to
supply the export trade as well as the internal consumer. Let me
mention one fact. During the last year, we carried on Indian railways
one million tons more coal than we had ever done before, and that is
entirely owing to our increased facilities. .

Mr. Neogy raised the question of the promised reference to the
Tariff Board. We are under a pledge to refer the question of tariff
protection of the coal trade to the Indian Tariff Board and we stand
by that pledge. The trouble is that the Indian Tariff Board is a very
busy body indeed. As Mr. Neogy knows, it has been much occupicd
with steel, paper, cement and other industries and I am afraid that
coal has been so far crowded out. We have done something for the coal
trade by appointing the Indian Coal Committee ; but the Honourable
Member may rest assured that we will do our best to have the question
of tariff protection taken up by the Tariff Board as soon as possible.

I want at this stage to refer to the question of long distance freights.
As Mr. Neogy said, the question was referred to the Traffic Commitiee
of the Indian Railway Conference which met at Bangalore ; there will
be a meeting of the Conference at the end of this month or the beginning
of next month here, which will discuss the whole question thorough!ly.
I hope we shall be able to come to a decision then. Thpt, I_thiqk, Sir,
is all T need say in regard to the various points raised in this Bill.

Mr. President : The question is :

¢¢ Phat the Bill to provide for the grading of coal and for the grant of certificates
for cdal intended for egport, as repo;‘t:d by the Select Committee, be taken into

consideration.’’
The motion was adopted.
Clause 2 was added to the Bill.

Mr. President : The question is :
¢4 That clause 3 do stand part of the Bill.
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Mr. M. 8. Aney (Berar Representative) : Sir, I beg to move the
amendment to clause 3 (1) which stands in my name, namely :

‘¢ To sub-clause (1) of clause 3 the following further proviso be ndded :

¢ Provided further that a person so nominated need not be a member of any of
Q the said badies and that ho shall be either :
(a) a geologist, or
(b) a sampler and analyst, or
*{c) a mining engineer, or
(d) a combustion engineer ’.’’

My work, Sir, has been considerably lightened by the observations which
my Honourable friend Mr. Jamnadas Mehta made in regard to the
motion for taking the Report of the Select Committee into consideration.
The provisions in the Bill are undoubtedly based upon the recommenda-
tions regarding the constitution of the Grading Board made by the
majority of the Members of the Indian Coal Committee. But T wish
to bring to the notice of this House that the recommendations, parti-
cularly with regard to the constitution of the Board in which is going
to be vested considerable power as regards grading and classification
of coal, have not given universal satisfaction. The recommendations
have been criticised from various quarters and in various ways, when
judged by the light of the evidence that has been recorded by the Com-
mittec. It appears that the chief central authority constituted is the
Grading Board, at the head of which is the Chief Mining: Engineer to
the Railway Board. Now that person is the subject of the greatest
mistrust among the coal traders or those who have to deal with him
as consumers.

The Honourable 8ir Charles Innes : I would ask the Honourable
Member the authority for his statement.

Mr. M. 8. Aney : I was trying to draw the attention of the Honour-
able Member to certain passages in the Report, and the evidence recorded
by the committee. In fact, the evidence given by one Mr. Craig of the
Burma Reailways Company really proves that the Mining Engineer and
the staff under him have not been ecredited with good work, I mean
sufficient vigilance and carefulness, as regards ‘the inspection of coal.
A similar complaint has been made by a gentleman from Karachi. But
whatever it 'is, my position is this. Somehow or other, the Chief Min-
ing Engineer to the Railways is now the President of this Board.

Then another thing in connection with this is that the Board con-
sists of 4 other members, two representing the consumers and two re-
presenting the coal trade. But the principal function which the Board
has to perform is somewhat of a technical nature. And as regards the
constitution of the Board which consists of these two interests. only,
1 would only refer the House to the strong minute of dissent written
by ‘Mr. Banerjee in this Report. Therein he has clearly shown that
the present constitution is not really calculated to give satisfaction to
the coal trade. T do mot want to read out the whole of paragraph 24 ;
but I shall read only one passage which is very suggestive and which
has some bearing upon the amendment which I am moving how. The
passage reads thus :

¢¢ In such n cnse, the latter bodies will be in a position to depute one man who
has had technical knowledge of mining and geology, and another who will be represent-
ing the commercial aspect of the trade.’’
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What he really intended to say was that the persons who are going
to be on the Board ought to have sufficient knowledge of mining and
geology, so that they may be in a position to do their work of classiflca-
tion, etc., properly. It is not merely the consumers’ interest and the
commercial aspect that hag to be taken into consideration. The work
entrusted to the Board is of such an important nature that the certifi-
cate issued by the Board ought to command respect in foreign markets.
It is for that purpose that the system of certification is being strongly
urged, and it is with a view to enable the exporters to get certificates
which shall command respect that the Board is being constituted. Now,
Sir, if we look to the nature of the work which the Board has to perform,
we ghall find that it is undoubtedly of a technical nature. From para-
graph 105 of their Report, we get some idea of the work of classifica-
tion entrusted to the Board :

‘¢ They have to classify coal ; they have to declare that it is of a particular
nature ; they have to declare the coal to be of a particular quality, that there is a
fort:lﬂ percentage of ash and over, some calories with a certain amount of moisture
n 1v.

And so it is a technical piece of work. Therefore, if we allow only the
representatives of the Indian Mining Federation and of the Bengal
Chamber of Commerce, it is quite possible that men may be sent by
them, who may be very good business men, but whose capacity to do the
particular kind of work entrusted to them as regards classification
of coal, ete.,’will not be quite up to the mark, and therefore, the whole
thing will remain practically, so far as the technical aspect of the work
is concerned, in the hands of the Chief Mining Engineer to the Railway
Board. Now, if the Chief Mining Engineer to the Railway Board has
unfortunately been the subject of considerable criticism, then it is better
that he should be assisted by certain experts from outside, and as we do
not propose to make any radical changes in the provisions of the Bill, and
as we are anxious along with the Honourable Member in charge of the
Bill that this matter should be expedited as far as possible, and as it is
very necessary that relief to that trade should be given as early as
possible, it is for us to see whether or not it will be possible to compel
these bodies who have the right of nominating their members to choose
such members only as shall possess the requisite qualifications. It is from
that point of view, Sir, my amendment should be looked at by this House.

~ Sir, in regard to this matter, I would even have read out certain
passages from the evidence, but I am also anxious, as I stated at the
beginning, that the Bill should be passed as early as possible, because
some relief is immediately needed for the coal trade.

. The third thing which I would like to say in regard to this matter
is that even the majority of the members of the Committee on whose
recommendations the present constitution of the Board is framed, are
themselvés not quite satisfied with the constitution they have sug-
gested. But the one consideration which they had in mind is that the
Board would be very unwieldy if further additions were made. It
will be clear to the House what the majority had in their mind from the
passage that I will just read out to the House. They are not at all
satisfied with the present constitution of the Board. This is the pas-
sage :

38 ‘¢ It is only because we do not wish to increase the size of the Board that we
refradlt from suggesting the addition of two members with practical experiemce of
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coal ficlds, and wo strongly recommend that the Indian Mining Association and the
Ifdian Mining Federation should select as their representatives men with a knowledge
of ptactical mining and not merely of the commercial side of the coal trade.’’

I would particularly invite the attention of the Honourable Members
of this House to this passage in the Majority Report itself. That
‘means that what they feel diffident about is, that if we do
not impose any restrictions at present in the Statute itself, it is quite
possible that men will be selected, who may be very good business men,
but who will not be able to help the Board in the principal work which
is. to be done by it, and thercfore for the sake of securing some such
facility, and also for guarding against any nomination of members with
no technical knowledge of coal classification, it is necessary to provide
in the Statute itself some restrictions. My amendment is intended only
to meet that purpose. With these remarks, Sir, I commend my amend-
ment to this llouse for acceptance.

Mr. C. B. Chartres (Associated Chambers of Commerce : Nominat-
ed Non-Official) : Sir, T rather sympathise with the idea that the Honour-
able Mover of this amendment has, if his object is to get a Board in which
both the trade and the consumers of Indian coal can have the most
absolute confidence. I do mnot think, however, that the method which
he has advocated in his amendment is the best way to achieve that end.
The Bill itself provides that the Board shall consist of five members. The
first is the Chairman, who being the Chief Mining Engineer to the Rail-
way Board, is a highly technical officer and is very well qualified to carry
out the duties that have been entrusted to him. Of the two next members
on the Board, one will be nominated by the Indian Mining Association
and the other by the Indian Mining Federation ; and it is only reasonable
to suppose that these two bodies which are themselves very interested in
the trade and consequently desire to have the best Board possible, will
appoint to that Board fully qualified men who will be able to carry out
their duties in the very best possible manner to the advantage of the
Board.

Then, the other two members of the Board are to be representatives
of the consumers. Now, I do not think that the consumers would be
entirely satisfied to have a geologist put on the Board to represent them.
It does not strike me as being the right type of man, and I should strongly
recommend that the Bill be left as it is, because both of the Chambers of
Commerce will then be free to select, if they so desire, any men of the
qualifications put down in the amendment, but I think it would be better
to leave them free to select the best man for the position that they can
find in Caleutta. The Board must be constituted in Galcutta. Possibly
the number of men complying with the qualifications laid down in the
amendment might be very limited, whereas it might be quite possible for
the Chambers to get a really good man of a slightly different qualification
to complete the Board, and I think it would be a mistake to tie them down
by the amendment. I therefore oppose the amendment.

Mr. Jamnadas M. Mehta : Sir, there are two points worth noticing
iu connection with the constitution of the Board. There is urfortunately
as much diversity of opinion on the constitution of the Board or, rather
the manner in which it is constituted as there is unanimity about the
necessity of the Board. Ninety-nine per cent. of the witnesses want a
Board but hardly any one is agreed as to what should be the eonstitm.
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tion of it. This is the condition of things with regard to the proposed
Grading Board. We {ind references in the Press to this Grading Board
which are not very flattering or complimentary. One critic in the
Capstal of the 20th August calls this Grading Board a Coal Degrading
Board. And there are many criticisms which are certainly not of a
very flattering character. The two main objections are, firstly, that the
members of the Board are people who are not experts or experienced
in the matter of appraising the nature of the coal. It is said that there
is not a single member on the suggested Board who has the slightest
experience of burning coal or what happens when you put a piece of
coal into a furnace. There is not a single member of the Board, says
the critic in the Capital of the 20th August, who knows what happens
when you put a piece of coal into the fire. And yet these people will
have the right and the opportunity to determine the nature of coal. The
further criticism is, Sir, that the Board consists of people who are
interested in the trade itself and does not represent the interests of the
consumers except indirectly. Well, Sir, my Honourable friend, Mr.
Aney’s amendment would produce, if accepted, an ideal condition
of things ; particularly as the gentlemen he has mentioned are to be
selected not by any outsiders but by the very Associations and bodies
to whom representation has been given under the Select Committee’s
Report ; and then the kind of eriticism which I have just read out will
lose its force. I do not know whether it could be done immediately.

A thing in favour perhaps of allowing the Board to continue as the
Bill proposes is that the Board does not analyse the coal. The analysis
will take place in a laboratory or test office where a fully qualified
expert will analyse the coal submitted for grading, mention its various
ingredients, and say what kind the coal submitted for analysis is.
Strictly speaking, therefore, this Board is not to grade coal or to analyse
it ; but it is really to give a formal recognition to what the analysis
in the laboratory gives particulars of. And in that sense, perhaps, this
Board may be allowed to continue. But I do certainly agree that the
Grading Board suggested by my friend, Mr. Aney, would be far better
and one that will inspire greater confidence.

One further thing is that the Chief Mining Engineer to the Railwav
Board is a suspect. My friend Mr. Aney mentioned it, but the Honour-
able the Commerce Member was not disposed to agree with him. I
will read only onme criticism and that will give the Ilouse a sufficient
idea of the fact that the Chief Mining Enginecr to the Railway Board
is certainly not universally trusted—not the particular individual but
the office itself. '

¢¢ The Bill if passed ’’—says the critio—'¢ will be a Grading Board managed by
the Chief Mining Engineer to the Railway Board, run in his office by his staff, and as
for the rest of the Board they will be ¢ puppets ’ in the hands of the Mining Enginecr.
The whole trade will be left dangling at the merey of the Mining Engineer and his
office staff. The results can easily be seen and what is more the certificates will be of
even less value than waste paper.*’ :

Sir, I am not here to agree with everything that the critic says. I
only w~nt to indicate and to put before the Commerce Member that the
antecedents of this officer are certain to arouse certain suspicions in many
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minds. And, therefore, the Chief Mining Enginecr to the Railway
Board should be on his guard to see that the working of this Coal Grad-
ing Board is not in any sense prejudiced by the complaints and by
the mistrust to which these quotations refer. And I hope he will falsify
these evil prognostications when the time comes to valuc the work of
this Board. .

The Honourable 8ir Charles Inmnes: Sir, Mr. Chartres and Mr.
Jamnadas Mehta have anticipated most of what I was going to say.
But 1 should like to assure Mr. Aney that there was no clause in this
Bill which gave the Select Committee more trouble and more thought.
We examined all the suggestions that have been made and we considered
the suggestions made by one or other of the members of the Select
Committee, and eventually we came down in favour of retaining the
clause in the Bill as it was originally drafted. We thought that on'the
-whole that was the best course to take, and the reason why we came to
that decision I think was this. In the first place, I would beg the House
to observe, we do not intend this Bill to last for ever. We do not intend
—certainly I can speak on behalf of the Railway Board and the Govern-
ment—we have no desire that the Chief Mining Engineer to .the
Railway Board should perpetually run the coal grading for the Railway
Board. We hope in a very short time the coal trade will take over
the work itself. And if they do not show signs of doing so within a
comparatively short time, we shall take steps to stir them up in the
matter. That is the first point. I would beg the House to observe
that this is merely a temporary measure intended to give coal grading
a start ; and it was for that reason that we put the Chief Mining Engi-
neer in charge.

Now some remarks have been made in regard to the Chief Mining
Engineer to the Railway Board. I willingly recognise that these remarks
were not made directly against the present occupant of the post. Bui 1
should like to assure this House that I discussed this very question with
a committee of the Indian Mining Association and a committee of the
Indian Mining Federation and they both unanimously and cordially agreed
that Mr. Whitworth, the Chief Mining Engineer to the Railway Board,
was the best and the fittest man to start this work, and they both indicated
that they had the greatest trust and confidence in him. Now, the reason
why we did not accept the suggestion made to us that instead of fche
representatives of the consumers we should have technical men, meaning
engineers and so on, on the Board, was because we felt very strongly
that, if we establish this Board at all, the Board must be one in which
the consumers will have confidence, partipularly consumers overseas and
in Indian ports. Mr. Jamnadas Mehta was perfectly correet when he qaid
that really on this Board there was not very much scope for the technical
man. I agree that he would be useful, but Mr. Jamnadas Mehta was
correct in saying that most of the technical work will be done in the test
house at Alipore. What really will happen will be that, after the grade
has been arranged—and after all that is mainly a matter of calories and
the perccntage of moisture and the percentage of ‘ash—samples will be
taken and these samples will be sent to the Chief Mining Engineer to the
Railway Board, who will forward them to the test house, and you will
get an independent analysis. The real reason of associating anybody

with the Mining Engineer in this matter is to see that there is fair play.

’
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It the House will look at it in that way, I think they will agree with nie
that there is no pariicular reason to tie the discretion of the Bengal
Chamber of Commerce and the Bengal National Chamber of Commeree
in the way that Mr. Aney suggests. The only point is that there should
be independent men representing the consumers on the Board who will
be a guarantee of good faith and see that there is fair play. That is really
the point of having consumers’ representatives on the Board. I think
Mr. Chartres was perfectly right in saying that it will be a mistake to
tie the discretion of these two Chambers in any way. They are the two
principal Chambers of Commerce in Calcutta. One is the principal
British Chamber of Commerce and the other is the principal Indian
Chamber of Commerce, and I think the House may rest assured that they
will exercise their discretion in the wisest possible way. In view of what
I have said I hope that Mr. Aney will withdraw his amendment.

Mr. M. 8 Aney : Sir, in view of the explanation I have received
1 beg leave of the House to withdraw the amendment that stands in my
name.

The amendment was, by leave of the Assembly, withdrawn.
Clauses 3, 4, 5, 6 and 7 were added to the Bill.

Clause 8 was added to the Bill,

Clauses 9, 10, 11 and 12 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable 8ir Charles Innes : Sir, I move that the Bill be
passed.

I should like to express my gratitude to the House for the rapidity
with which they have passed what I think is a very important measure;
a measure which I hope will do a great deal of good to the Indian coal
trade. .

The motion was adopted.

THE CARRIAGE OF GOODS BY SEA BILL.

The Honourable 8ir Charles Innes : Sir I beg to move :

‘¢ That the Bill to amend the law with respect to the carriage of goods by sea,
as reported by the Joint Committee, be taken into consideration.’’

Sir, here again, I do not think that I need say very much about this
Bill. After a long Joint Committee we have made only one change in
the Bill and that is in clause 5. I should just like to give a brief explana-
tion of this clause 5. Article VI of the Articles appended to the Bill
makes ‘a bill of lading compulsory except in respect of deck cargo which
is not ‘‘ goods ’’ as defined in the Rules and of all shipments where the
character or condition of the goods to be carried or the circumstances,
terms and conditions under which the carriage is to be performed justify
.a-mpecial agreement, The Home Government exempted their coasting
rade from their Bill, dand our original idea was to follow suit in India.
..But having circulated our Bill, we discovered that the circumstances of the .
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coasting trade in India were entirely different from the circumstances of
the coasting trade at home. The coasting trade at home consists of very
short journeys from port to port and ordinarily bills of lading are not
used at all, and the coasting trade people at home, when the Bill first came
orf, objected that if these rules were applied to the coasting trade, they
would be compelled to issuc bills of lading. That is why they were
exempted from these rules. In India, the circumstances are entirely
different. The voyages are very much longer and we have ascertained
that bills of lading are universally in use. *When we circulated the Bill
a great many of the Chambers of Commeree, the Bombay millowners and
others said that there was no necessity to exempt the coasting trade from
Article VI, and that there was no reason why shippers in India in the
coasting trade should be deprived of the benefit of these rules. Conse-
quently, we discussed the matter in Joint Committee and we amended the
Bill as it appears now. We have exempted only sailing ships sailing
from India for foreign ports or sailing from India for Indian ports. We
have done that mainly to safeguard the position of owners of Arab dhows
and so on which go to the Gulf ports and to Aden and other similar places.
We also propose to exempt from the rules one journey between India and
Ceylon, Ceylon being really a part of India. I think that is the only
explanation that I need give of clause 5.

I should just like to refer to what Sir Purshotamdas Thakurdas has
said .in his minute appended to the Joint Committee’s report. 8ir Pur-
shotamdas Thakurdas has pointed out that Article VI may be difficult to
work. I quite agree. I think there is no doubt that the same is true of
many of these rules. After all almost every line of them represents a
compromise, and they may be difficult in operation. But I should like
to draw the attention of the House to the fact that when the corresponding
Bill was brought up in the House of Lords at home, it was subjected to
very severe criticism by one of the greatest experts in the world on shipping
law, Lord Justice Scrutton. Honourable Members may have heard of
Scrutton on Charter~Parties. As a result of those criticisms the Bill,
ineluding the rules, was referred to a very strong committee of the House
of Lords under the presidency of the late Lord Sterndale. He was also a
very great authority. That Select Committec, after making one or two-
minor changes, finally recommended that the Bill should be passed at home
and that these Hague rules should be given statutory force. I should also
like to draw the attention of the House to the fact that these rules have been
almost unanimously accepted by the commercial community in India, in
England and in other countries, not only by shippers, but also by under-
writers and by bankers, and that the International Conference of Ship-
pers, when they considered the rules, recorded a mild protest. They said
that they would prefer to have freedom of contract, but at the same time
they recorded a resolution that in view of the almost unanimous opinion
of underwriters, bankers and shippers in favour of the rules, they thought
that the rules should be accepted. I hope that my Honourable friend
opposite will realise that though I do not deny that there may be difficulties
on many points in actual use, yet the balance of* a'dvantage on.t'he whole
is in accepting the rules. The International Society on Maritime Law
strongly recommended that these rules should be accepted .by all eountries
and should be given statutory force. I hope that India will co-operate in
this great matter of getting these rules standardized all the world over.

Sir, I move the motion.
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8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Sir, in view of what has fallen from the Honourable Com-
merce Member, need I point out that my minute is not a minute of dissent
as printed wrongly ¢ It is meant to be a supplementary minute to the
Select Committee’s Report. If I had been able to be present at the mecting
of the Select Committee right up to the end I would have suggested that
that part of the minute at any rate, containing the quotation from the
‘opinion of the learned Judge might have been embodied in the Select
Committee’s report ; but I had to leave the meeting earlier and hence the
separate minute.

I wish the Commerce Member had referred to one point which T have
mentioned in my minute that the International Conference where these
rules were settled did not have any representation from India. I do not
wish in the slightest degree to raise that question in connection with the
acceptance by this House of these rules which are, I understand, the result
of close deliberation extending over a period of more than ten years ; but
I do hope that the Government of India in future will not ask us to aceept
anything that mmay be decided upon at International Conferences where
India is not adequately represented, and that it will take care to see that
India is duly represented at such conferences. I hope.that this will he_
the last time that any measure will be put before us from the Government
Benches with this plea for it meeting with the approval of this House that
all other countries have accepted it. The conditions in India are different
and I put in this minute more with a view to drawing the attention of
Government to the fact that a mere dictum that other countries had adopted
certain rules would not in future prevail in this House. With these obser-
vations I desire to support the Bill before the House.

The Honourable 8ir Charles Innes : Sir, I should like to explain
that I do not think the Government of India were ever asked to send repre-
sentatives to the International Conferences of Maritime Law ; but there
is one body at home which has devoted a good deal of attention to this
subjeet. I refer to the Imperial Shipping Committee. On that Com-
mittee there was a very distinguished representative from India, Sir
William Meyer, the High Commissioner for India, so that to that extent
India was represented in some of the discussions which preceded this Bill.
I should just like to say one word also about conditions heing different
in India. I would like to read an extract from a speech made at the
International Conference of Shippers in November 1921 :

‘“ They would agree that if a code were to be of any value it must be because
it facilitates commerce as a whole.

All overseas commerce was carried on on credit and in procuring that credit the
bill of lading played an important part. As shipowners it was to their interest to
maintain the eredit of bills of lading and they had to realise that not only in commerce
but also in finance they had become in themselves a commodity apart from the cargoes
they represented. Commerce, finance and underwriting were international and there
were obvious advantages to be gained not only by the traders hut also by the ship-
owners in making tho bills of lading understood in those international markets.’’

I, think that the Honomprable Member will agree that in this matter
conditions do not differ in India.

Mr. President : The question is :

¢¢ That tho Bill to amend the law with respect to the carriage of goods by sea,
an reported by the Joint Committoe, be taken into consideration.’’

The motion was adopted.
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Clauses 2, 3, 4, 5, 6 and 7 were added to the Bill.
The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable 8ir Oharles Innes : Sir, I move that the Bill be
passed.

The motion was adopted.

The Honourable 8ir Alexander Muddiman (Home Member) : Sir,
with your permission 1 would like to make a change in the order of
business. There are two motions in my name, one in that of Mr. Tonkinson
and one in the name of the Honourable Sir Basil Blackett. I should like.
those in the names of my Honourable friends to take precedence over my
own.

Mr. President : Am I to understand that we are not going to dis-
pose of all the Bills on' this paper to-night ¥

The Honourable 8ir Alexander Muddiman : No, Sir.

THE PROVIDENT FUNDS (AMENDMENT) BILL.

Mr. H. Tonkinson (Home Department : Nominated Official) : Sir, 1
move that the Bill to amerd the Provident Funds Act, 1925, be taken into
consideration.

In the Statement of Objects and Reasons three grounds are given for
meaking the small verbal changes in the Act which became law a few days
ago, which are proposed to be made by this Bill. I believe each of these
grounds for amendment are grounds which are accepted by this House,
and accordingly I think it unnecessary for me to say anything more. I
move.

Mr. President : The question is :

¢¢ That the Bill to amend the Provident Funds Act, 1925, be taken into con-
sideration.’’

The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Mr. H. Tonkinson : Sir, I move that the Bill be passed.

The motion was adopted. )

THE OPIUM (AMENDMENT) ]?ILL.

The Honourable Sir Basil Blackett (Finance Member) : Sir, I move
that the Bill further to amend the Opium Act, 1857, be taken into con-

sideration.

I really have nothing to add to what is printed in the Statement of
Objects and Reasons. The object of this Bill is to bring directly under
the control of the Central Government, to which it properly appertains,
the administration of the Opium Department. That Department is at
present administered through the agency of the Local Government. The
sole effect of the Bill is to transfer to the Government of India powers at
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present exercised by Local Governments. 1 believe that it will be generally
recognised that it is desirable that this-transfer should take place and
I confine myself to moving the motion.

The motion was adopted.

Clauses 2, 3 and 4 were added to the Bill. -

Clause 1 was added to the Bill. .

The Schedule was added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable S8ir Bs.all Blackett : Sir, I move that the Bxll be
passed.

The motion was adopted.

Mr. President : I think we had better finish the other Bills ; one 18
for reference to Select Committee and the other is for urculatlon Let
us try our hand at the first.

THE LEGISLATIVE BODIES CORRUPT PRACTICES BILL.

The Honourable 8ir Alexander Muddiman (Home Member) : Sir, I am
much obliged to you for letting me try my haAd. I move that the Bill
to provide for the punishment of corrupt practices by or relating to mem-
bers of legislative bodies constituted under the Government of lndla Act
be taken into consideration. -

I should like to say at once that there is a motion on the paper for
reference to Select Committee, and I am quite prepared to accept that
mption. I have considered the Bill in the light of certain criticisms that
have been brought to my notice, and I think it is a Bill that should go to-
Select Committee. I desire, if possible, to get the endorsement of the
House to the principle of the Bill, and I do not think I ghall have any
difficulty in doing that. I should think there is no Member of the House
who would object to that and I am glad to notice that Members from
several parts of the House have put down motions for referenee to Selec!
Committee. I may also say it will not be possible for the Select Com-
mittee to sit during the current Session, therefore there will be ample
time to consider the provisions of the Bill. If the Iouse takes this view
I do_not think I need detain it longer.

. R. K. Shanmukham Ohetty : May I ask the Home Member
whether he will circul&te the Bill before putting it before the Seleet Com-
mittee ?

The Honourable ﬂir Alexander Muddiman : 1 should like to get the .

endorsement of the House to the principle of the Bill to-day, but I will
promise to circulate it executively thereafter.

Mr. R. K. Shanmukham OChetty : Will the Honourable Member
eirculate it and place the opinions before the Select Committee ¢

Dr. K. G. Lohokare (Bombay Central Division : Non-Muhammadan
Rural) : Sir, I have to point out certain things in this Bill which might
be considered under the present circumstances as being viewed with sus-
picion. I mean especially to draw the attention of the Iouse to a certain
eircumstance, when a candidate is being financed by certain electoral bodies
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or associations. Possibly this Bill regards these cases as cases of gratifica-
tion and bribe. I think it is legitimate on the part of certain electorates,
or electoral bodies to put up their own candidates and even finance them
during the continuance of their ®membership. Possibly these cases ar:
included under the term gratification. 1 do not know how it would be
interpreted in the Bill, but I submit it is a point worth examination by the
Seleet Committee or the framers of the Bill. .

The Homourable 8ir Alexander Muddiman : Perhaps I mighi be
aliowed to say at once that that is one of the reasons why I think it is
desirable the Bill should go to Select Committee.

Mr. O. B. Chartres (Associated Chambers of Commerce : Nominated
Non-Official) : Sir, 1 beg to move the amendment standing in my name ;
that the Bill be referred to a Seleet Committee consisting of the Honour
able Sir Alexander Muddiman, Mr. L. Grabam, Sir Purshotamdas
Thakurdas, Diwan Bahadur Ramachandra Rao, Mr. R. K. Shanmukhan
Chetty, Mr. N. M. Joshi, and if I may, Sir, [ should like to add the name
of Mr. Tonkinson, and the Mover, and that the nun ber of members whose
preseuce shall be necessary to constitute a meeting o the Committee shall
be four.

In moving this amendment, Sir, I should like to explain that 1 do it,
not with the intention of changing the objects of the Bill, but with the
view of modifying the wording so as to make it quite clear that clause 2
would not apply to a Member who comes to this House as a paid represent~
ative of, say, a Chamber, or one trade union or a group of trades unions,
to represent their interests in this House. As the Bill is now worded,
the word ‘‘ gratification >’ I think might be construed to apply to a
salary paid to such a Member, and my desire in moving this amendment
is that the Select Committee should so alter the wording as to make it
quite clear thai the Bill would not apply to a Member of that class. Sir,
I move my amendment.

Mr. Harchandrai Vishindas : 1 suggest that the name of Pandit
Motilal Nehru be added to the Seleet Committee.

Mr. President : The question is :
‘¢ That th® nume of Pandit Motilal Nehru be added to the Select Committee.’’

The motion was adopted.
Mr. D. V. Belvi : I suggest that the name of Sardar V. N. Mutalik
be added to the Committee.

Mr. President : The question is :
¢ That the name of Sardar V. N. Mutalik be added to the Select Committce,’’

The motion was adopted.

Mr. C. Duraiswami Aiyangar: I suggest that the name of Kumar
Gauganand Sinha be added to the Select Committee.

Mr. President : The question i®:
‘¢ That the name of Kumar Ganganand Sinba be added to the Belect Committee.”’

The motion was adopted.

Mr. R. K. 8hanmukham Chetty : 1 propose the addition of the
name of Mr. Rangaswami Iyengar..

L125LA ‘ @
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Mr. President : The question is : N

i

¢« That the nume of Mr. A, Rungaswami Iycggar be added to the Select Committee.’”

The motion was adopted.

_ Mr. President : The original question was :

¢¢ That the Bill to provide for the punishment of corrupt practiees by or relating
to members of legislative bodies constituted under the Government of India Act, be
taken into consideration.’’

Since which an amendment has been moved :

¢¢ That the Bill be referred to a Select Committee consisting of the Honouruble Sir
Alexander Muddiman, Mr. L. Graham, Sir Purshotamdas Thakurdas, Diwan Bahadur
Ramachandra Rao, Mr. R. K. Shanmukhan Chetty, Mr. N. M. Joshi, Mr. H. Tonkinson,
Pandit Motilal Nehru, Sardar V. N. Mutalik, Kumar Ganganand Sinha, Mr. A. Ranga-
swami lyongar, and the Mover, and that the number of members whose presence shall
be necessary to constitute a meeting of the Committee shall be four.”’

*Diwan Bahadur M. Ramachandra Rao : (Godavari cum Kistna :
Non-Muhammadan Rural ): Sir, T have another motion, that the Bill
be circulated.

Mr. President : The Honourable Member will move his amendment
after the amendment now in hand bas been disposed of and rejected by
the House. I am not disposed to allow him to move his amendment at
this stages

Diwan Bahadur M. Ramachandra Rao : Then I oppose this motion.
The reason 1 oppose this motion for reference to a Select Committee is
this. This Bill deals with the question of corruption in legislative bodies,
in the Central Legislature consisting of two Houses, and I think also in
the Provinecial Legislatures. We do not know at present anything as
regards the opinions held either by Provincial Governments or Provineial
Legislatures, and in consideration of the recommendations made by the
Muddiman Committee, in consequence of which this Bill has ecome before
this House, I ask the Honourable Member in charge of this Bill whether
he will place before us the opinions of Local Governments in regard to
the various recommendations made by the 7 uddiman Committee. My
Honourable friend, 1 believe it was yesterday, said that hee would no*
take that course, and tne present position therefore is that we do ne
know anything in regard to the opinions of the Provincial Legislatur
in regard to the principle of this Bill. It seems to me, Sir, before m_ |
Homnourable friend asks us to commit ourselves tq the principle of thix
Bill, we should be in 4 position to know the views both of the Provinei:
Governments and the Provincial Legislatures. That is the simple grou .
on which I am putting forward this motion, namely, that the Bill shou..
be circulated for opinion, and then we shall be in a position to commit
ourselves to the prineciple of this Bill in view of those opinions. It scems
to me altogether unfair to the Provincial Legislatures to commit our-
seives to the principle of this Bill before we know what they feel about
it. T do not say corruption should be tolerated in the Provincial Legis-
latures or in the Central Legislature, but the question is one of ways
and methods, and it seems to me, Sir, that before my Honourable friend
asks us to commit ourselves 10 the exact method which he has adopted in
this Bill, we should certainly have the information of others who are
equally concerned in this matter. For this reason I oppose the motion
for reference to a Seleet Committee. '

* Bpoech mot corrected by the Honourable Member.
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The Honourable 8ir Alexander Muddiman : Sir, I only wish to say
one word in reply to the Honuurable Member who has Jllst sat down. [
told him when 1 made my first remarks that T was quite prepared to
obtain the opinions of Local Governments before the Select (lommittee
met. That pmctically meets his point. As regards his complaint that
I have not given him the opinions of Local Governments, Local Govern-
“‘ments have not been consulted on this ; there is no reason why they should
. be-congulted before at any rate we accept the motion for a Seleet Com-
mittee. As_ to the principle of the Bill, I do not understand the
opposition and 1 really am surprised that my Honourable friend Diwan
Bahadur Ramachandra Rao should object to a Bill which has apparently
not been objected to in any other part of the House. [ therefore ask
that the motion for reference to Select Committee be passed by the House.

*Maulvi Abul Kasem (Bengal Nominated Non-Official) : Sir, I did
not want to take part in this debate but for the speech made by my friend
Diwan Babadur Ramachandra Rao. 1 think that the Government have
acted wisely in bringing forward this Bill for the sake of the good rame
of Members of the Legislatures in this country. Purity of public life
is essential for the advancement of any nation and specially a nation
striving for responsible government. There is no denying the truth
that corruption does exist in legislative bodies (Mr. Shanmukham
Chetty : * Who practises it ? *  Another Honourable Member : ** Among
nominated Members ! ’’). Nominated or elected it does not matter.

Mr. President : Order, order ! e

Maulvi Abul Kasem : If you want | am prepared to give definite
4and specific instances but I think it is neither desirable nor wise to do
wo. (Mr. dmar Nath Dutt : ‘‘ Is it from your own experience of your
own community !’’). I protest against the language used by my’
Honourable friend from Burdwan. If communities are going to be attacked
I know how to reply and I can say that members of his commiimiy have
been forced to voie for one side or the other by bribery and by threats of
exposure. (Mr., Amar Nath Dutt : ‘‘ Who purchased the six votes ? '),
Now, Sir, T do not understand why there should be any delay in passing
this measure. The sooner it is passed the better. [ agrec to the proposal
for a reference to Select Committee, but I respectfully submit for the
wnsideration of the Seleet Committee that in addition to bribery, inti-
adidation and threats should also be prevented by the provisions of the
Bill when it comes into operation. (Pandit Shamial Nehru : ‘‘ Why
wot send it in as an amendment ? ’’, Sir, 1 hope the House will rise to
#¢ occasion and carry this motion and give its wholehearted support to
.oty measure that is intended to do away with eorruption. T know that
like the Bill which we have passed about the age of consent, this will be
also a dead letter because it is very diffieult to prove corruptmn either
against a Government official or a Member of the Legislature ; but it -wil!
at any rate be a deterrent and will reduce corruption which has gone
on to a very large and extensive extent.

An Honourable Member : I move that the question be now put:

Pandit Motilal Nehru (Cities of the United Provinces : Non-Muham-
madan Urban) : Sir, as I have been proposed as a member of the Select

* Bpeech not corrected by the Honourable Member.
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[Pandit Motilal Nehru.]

Committee on this Bill T should like to make my position clear. As 1
understand it, the principle of the Bill is simply this, that corruption in
& Member of the Legislature should be made an offence and punishable.
That alone I consider to be the principle and no more ; and 1 take it that
it will be open to the Select Committee to say that instead of this Bill
it is quite enough to add a section to the Penal (ode to secure lht‘ desired
result. The present difficulty appears to be that a Member of %he Legis-
lature is not a public servant. If he were a public servant there would
be no difficulty at all. There is absolutely no doubt in anybody’s mind
that a Member of the Legislature performs most responsible duties,
equally responsible, if not more responsible, duties than any public servant
does, and it is in the fitness of things that if there is any corruption in
Members of the Legislature that should be severely visited by the law.
But at the same time I do not pledge myself either to the procedure or
to the definitions given in this Bill. All that I consider to be the principle,
as I have already said, is that corruption in a member be declared an
offence which at present I think it is not because we are not supposed
to be public servants. If that is the position, I have no objection to serv-
ing on the Select Committee ; but if that is not the position then I join
my Honourable friend Diwan Bahadur Ramachandra Rao in opposing the
motion.

The Honourable 8ir Alexander Muddiman : Sir, as I understand it,
the position stated by  the Honourable Pandit is the position, that is to
say, I am asking him to affirm the principle that bribery of a member of
a legislative body should be made punishable. That is all T ask.

Mr, President : The original question was :

‘¢ That the Bill to provide for the punishment of corrupt practices by or relating
to members of leg:slatlve bodies constituted under the Government of India Act, be
takeu into consideration.’’

Since which an amendment has been moved : ,

‘¢ That the Bill be referred to a Select Committee consisting of the Honourable
Bir Alexander Muddiman, Mr. L, Graham, Sir Purshotamdas Thakurdas, Diwan Bahadur
Ramachandra Rao, Mr. Shanmukham Chetty,- Mr. N. M. Joshi, Mr. H. Tonkinson,
Pandit Motilal Nehru, Sardar V. N. Mutalik, Kumar Gungana'nd Sinhu, Mr. A. Ranga-
swami Iyengar, and the Mover ; and that the number of members necessary to com-
stitute a meeting of the Committec shall be four.’’

The question 1 have to put is that that amendment be made. N
The motion was adopted.
The Honourable 8ir Alexander Muddiman : Sir, I have tried my

hand, 1 think, sufficiently this evening and that hand is now tired. I do
do not move the other motions standing in my name.

The Assembly then adjoﬁrned till Eleven of the Clock on Monday, the
Tth September, 1925.



Copies of the Debates of the Legislative Assembly and of the Council
ol State are obtainable on sale from the Manager, Central Publication
Branch, 8, Hastings 8treet, Caloutta.
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